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SHRI RAMAKRISHNA HEG-
DE (Maharashtra) : It should not
result in prevention of seeking
clarifications by the Members.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : I have
not made any observations, Why
do you compel me to make any
observation ? Let there be no ob-

servation on that. Please lay it on
the Table of the House,

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA) : Sir, I beg to lay on the
Table of the House a statement
regarding decisions taken by Go-
vernment on the recommendations
of the Tribunals for working Jour-
nalists and non-journalist newspaper
employees. [Plvced i Library.
See No, L.T—1%766/80]
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(Interruptions)

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI) : 1
am replying to the point of order. Now
we are in the midst of a very impor-
tant discussion, From the Chair,
I would not have permitted the hon,
Minister to lay the statement on the
Table of the House in the midst of
this important debate, But I find
that there was an assurance that this
statement would be laid before the
conclusion of the current session,
So the Minister is under an obligation
to make this statement before this
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House and when my permission
was asked for I thought it proper that
I must give her an opportunity to lay
it on the Table, But if I allow even
one Member to ask clarifications. I
cannot stop other Members. There-
fore, I am not permitting any clari-
fications, I am not making any ob-
servation wehther the members can
later ask for clarifications -or not,
It depends on the rules, If the rules
and concessions permit, you are entit-
led to do so. The rules are there,

SHRI JAGDISH PRASAD
MATHUR (Uttar Pradesh) : We
reserve our right to ask clarifications
tomorrow.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : Ifyou insist
on my observation it may go against
you. Therefore, I am saying that I
am not mak.ng any observation.

Shri Jaswant Singh

I. STATUTORY RESGLUTION
SEEKING DISAPPROVAL
OF THF MARUTI LIMITED
(ACQUISITION AND TRAN-
SFER OF UNDERTAKINGS)
ORDINANCE, 1980—conid,

II, THE MARUTI LIMITED
(ACQUISITION AND TRAN-
SFER OF UNDERTAKINGS)

BILL, xg98o0—conid.
SHRI  JASWANT SINGH
(Rajasthan ) :  Mr. Vice-Chair-

man, Sir, I rise to support the Statu-
tory Resolution moved by hon
Shri Mathur, my valued colleague
The Resolution seeks to disapprov
the nationalisation of Maruti Limi
ted. 1 would like to dispose of on
particular aspect of this unhapp
debate before I go on to the nationali
sation aspect itself, Inevitably when
debating Maruti. a certain late de-
parted gentlemen’s name crops up
unwittingly from our side and from
the Treasury side. I sincerely wish
that the departed soul may rest in
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peace. He was a valued and dear
colleague to some of you, To most
of you on the Treasury Benches, he

was the dreaded unknown., You
really did not know him. You really
did not understand him. Therefore,

when now the Treasury Benches rise
in a sycophantic howl of protest
whenever his name is raised, it is all
very hollow and unconvincing. He
wrote his name with a certain kind of
acid on the Indian political scene.
Such sycophancy will not engrave that
acid any deeper and our protest will
not wipe it out. To us, some of us,
he was a political adversary.
Inevitable, when we are taking about
Maruti, we have to go into the question
of nationalising this concern he-
cause when I start, I start with the
Statement of Objects and Reasons as
presented by the hon. Minister,

7

This lcads to it because the very
first sentcnce says “M/s, Maruti
Limited was granted an industrial
licence for the manufacture of 50,000
passenger cars, etc,”” When one is
taking about the Statement of Ob-
jects and Reasons, one is taking into
account the statement made by the
hon. Minister that the licence was
granted for the manufacture of 50,000
passenger cars, How many eventually
came into production is now a matter
of histroy, and it is a dead chapter
and finished. It is a sad chapter
because it reflects very badly on a cer-
tain period of development of Indian
polity, a sense of ethical values in the
Indian Political life, ete. That is
another matter. But herc is a state-
ment by the Minister to say that the
Company acquired a sizeable piece
of land. Now, in this statement
that the Company acquired a sizea-
ble piece of land lies hidden an under-
statement of the grossest misuse of
official machinery. The crassest,
the most unconcerned way—1I fail to
find the right word to express how
00 acres of very valuable land,
nexi door to Delhi, were :ucquired
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hetween 10 o’clock and 1 p.m, in the
afternoon only at the whims and fan-
cies of certain individual. All laws
of the land, whether they related to
roads or they related to the Defence
or they related to the acquisition
of agricultural land, etc. were pushed
aside, How the compensation was

paid by 5 ofclock in the evening,
how the rates have been determined
between 10 a.m, and 1 pm. how
5,600 small land-owners are deprived
of their land to meet the whims and
fancies of a certain entrepreneur
is a very sad reflection and a sad

commentary on how one went about
doing things at that time, And it
continues to sadden me personally
as to how we continue to justify.
cloaking in various clasuses—holier
than thou, public purpose good for
the people, economy, saving of fuel
etc.—what is patently a fraud, what
is patently an attempt to get hold
of something which is an embarrass-
ment and tuck it away, push it under
the carpet, so that it is forgotten and
not to be mentioned again. In attempt-
ing to tuck it away under the carpet,
you are going about it in a manner
that this Maruti car—when it raised
its head. it caused endless trouble;
you cannot now imprison this Maruti;
and this Maruti has acquired a life
of its own—will continue to haunt
you as it will continue to trouble us

And in this patently false, patently
unjust and patently wrong attempt
to tuck it away under the carpet, to
hide it away, you cannot succeed.

The hon. Minister next talks
about what I can call an incredible but
a believable piece of euphemism.
We have come to expect this from the
Treasury  Benches. Now, he says,

“‘as a vesult of certain unanticipa-
ted adverse factors”. Itis a marvell-
ous piece of bureaucratic obfuscation,
What were these unanticipated ad-
verse factors, despite the most positive
factors aiding this concern, despite the
fact that the State machinery moved
as never before to get the land, to get
the loans
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The loans were granted by merely
making a scratch on a piece of paper.
There was no project report yet land
was allotted,.when land was asked
for. There was no map drawn out
as to how the factory was going to
be laid out and when this observa-
tion was made it was pushed aside
and it was said that, no, 300 acres
are to be given. How did the 300
acres eventually find use as an in-
dustrial estate for the growing of
vegetables and such like products
when it was given to a gentleman
called Mr. Goel (Time bell rings'.
Sir, T have hardly begun.

THE VICE CHAIRMAN (SHRI
DINESH GOSWAMI) Your
party has been given 12 minutes.
Kindly conclude in five minutes.

SHRI  RAJINDRA SINGH
ISHWAR SINGH : Sir, we do not
extend these time durations. I have
been listening to the hon. Member.
He has wasted all his time in making
a very adverse criticism on matters
which are not very pertinent to the
nationalisation business before the
House. If hon. Members choose to
waste their time like that, I res-
pectfully submit that they have no
business to ask for anv indulgence.

THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI) Please
conclude in five minutes.
SHRI JASWANT SINGH

Sir, we start by taking into account
what a certain  gentleman liked to
call adverse criticism. Because, they
are adverse,
cal, therefore, thcy are not neces-
sarily irrelevant because they all
arise out of the Statement of Objects
and Reasons here, which is a part
of the Bill. This was preceded by an
Ordinance which talked about the
winding up, and whereas an order
has been made for the winding up
of the Company and proceedings (or
its liquidatien are pending in the
High Court of Punjab and Haryana.
That provided the impetus. We are
told that there is a process of winding

because they are criti- *

{ 23 DEC. 1980 ]

and Transfer of Under-
taking) Bill, 1980

150

up. There was the fear that it may
be acquired by a private party, ‘X’
‘Y* or ‘2’, There is doubt as to who
eventually was going to acquire it.
But that is immatertal. The very
fact that it was going to be acquired
by a private company. I do not think
is a sufficiently strong ground for
influencing it because in any case it
was, hefore it was nationalised, a
private concern. It was owned by
a private individual. It was not a
public company and if afier all these
liquidation proceedings it was
hought by another private concern,
where was the harm? How that can
he equated with public purpose is
beyond me. One private individual,
one privately owned company be-
comes another privately owned
company, it does not descrve the
entire ‘might of the Government of
India to intervenc by an Ordinance,
by an Ordinance keeping aside all
laws and say, mno. it serves public
purpose” to debar that individual,
whoseover that, second private in
dividual may be, from acquiring it.
What were the alternative options
that were available to us? They were
sufficient. In the laws of the land there
is the Industries (Development and
Regulation) Act which is to investi-
gate mismanagement. In this com-
pany there is the self-admitted mis~
management, here in the Ordinance
ay also in the Objects, that the com-
pany could not perform, that the
company could not function, that
it had gone bankrupt. No matter
how euphemistically cloaked certain
adverse facts, etc. are, the fact re-
mains that the company had gone
bankrupt, it was no longer function-
ing., There was on the statute book
a law, the Industries (Development
and Regulation) Act, which is to
investigate mismanagement. Now,
you can bring about, vou can in-
voke this particular Act to prevent
closure. You can invoke it for the
social purpose whencver any essen-
tial supply is going to be affected.
You can invoke it if there is some
kind of a vital need for the public
which is needed, so that in the ah-
sence of it, that vital need of the pub-
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lic is not going to be met. There was
sufficient availability of strength
with the Government in this parti-
cular Act. It could have acted, taken
over the management, run it for three
years or five years. It would have
been tantamount to nationalisa-
tion. And, thereafter it could have
done whatever it felt fit. Why go in
for an Ordinance? Why go in for
the charade of nationalisation in this
Bill? There is the question of assets
and liabilities which has been de-
bated at some length by people who
are more qualified than I am. I
certainly cannot make the balance-
sheet as intelligently as Mr. Salve
has made.

I would like to talk about the spe-
cific aspects of the importanc® of car
industry. To my knowledge, we
make about 100,000 cars currently
in the country, which is 60 per cent
of the installed capacity. Unfortu-
nately, the hon. Minister is not
here. I do not know, therefore,
whether my question will reach him,
I would like to know out of these
100,000 cars that we make, how many
cars do the private parties actually
buy? I may be wrong but my sub-
mission would be that private in-
dividuals as such are not able to buy
more than 15,000 to 20,000 cars,
The balance 80,000 to 85,000 cars
which are manufactured, are either
bought by the Government or by
the corporate ' sector. We now, talk
in terms of investing Rs. 100 crores
on this nationalised company and
manufacturing another 100,000 cars.
Tt is a good thing; make more cars;
make better cars and we would wel-
come it. But, for Heaven’s sake, let
us be done with this Maruti. Let us
pur it behind us. We want to forget
it, It has caused enough pain and
trouble already. Butif vou are going
to make cars if you have gone through
this entire charade, and if you are
going to invest Rs. 100 crores, please
tell us by when you are going to make
the cars? Add two years; add twenty
years to your time projection but
please tell this House that you have

1
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gone through this entire charade so
that in the year 1999 or 1987 you will
make 20 cars or 200 cars or 2,000
cars and that you will sell them at
X, Y or Z price. Please give us that
assurance. That would be the only
justification for this Bill. (Time bell
rings.) I thank you very much for the
courtesy.

PROF. D. P. CHATTOPA-
DHYAYA (West Benial) Mr.
Vice-Chairman, Sir, one who has
very carefully listened to the debates
of the day will be persuaded that the
whole debate has taken place in a
wrong perspective. The association
of the late lamented Sanjay Gandhi
has loomed unnecessarily large on,
unnecessarily very heavy with, almost
obsessed, thought, expression, choice
of phrases verging on unkindness,
if not cruelty, on the part of some
participants. So, for a meaningful
debate on the nationalisation of
Maruti company, rather than who
was historically associated with it,
in what context, etc., the context
has to be defined first, And simply
because  some well-known vyouth
leaders or the relations of some dig-
nitaries of the State were associat-
ed with it, we should not say good-
bye to the contents of the Bill. The
provisions of the Bill, and take re-
fuge in something frivolous and which
is not before us for serious considera-
tion.

Sir, we always refer, whether it
is parliamentary pratice or some-
thing like it, to House of Commans,
to the politics of United Kingdom.
Sir, we have heard of Churchill;
we heard of his lineage to the house
of Malborough; we have heard
of his son Randolph Churchill;
I have heard of his grand son, Chur-
chill, who also like his grandfather
and father, happensto be a Member
of the House of Commons. I have
heard of Lord Scames, who was the
Cabinet  Minister of England and
who happened to be the last
sovernnor-GGeneral  of  Rhodesia.

: ]
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[ have heard the name: of the
son of Kim I Sung of North Korea,
who is number two in the Govern-
ment, I have heard the name of
the son of Mr, Khruschev, Adzubei
who was now the Chief of the media
department in the paper Izvestia.
I have heard the name of the son of
Mr. Leonid Brezhnev, who is the
Deputy Foreign Trade  Minister
today of USSR in Moscow. Now,
we can also.. .

SHRI NAGESHWAR PRASAD
SHAHI : Youdid not hear about the
sons of Mahatma Gandhi and Sardar
Patel ?

PROF, D, P. GHATTOPAD-
HYAYA : Yes. I have heard the
name of Shri Devadas Gandhi, 1
have heard the name of the grandson
of Mahatma Gandhi. Shri Ram
Chandra Gandhi, who is now a very
distinguished  philosopher. Sardar
Patel’s son was the Leader of the
Opposition in this  House. Sir,
what I say is this. Take, for
example, the Kennedy family,
whether it was John Keneddy
or Robert Kennedy or Edward
Kennedy, The point is very simple
.. . ({nterruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) Mr.
Manubhai Patel, why do you interrupt
him now ? Even if his argument is
misconceived, you can reply to it
later on. There are so many speakers,
Kindly do not interrupt him now,
(Interruptions)

SHRI P. RAMAMURTI : Sir,
I would only like to tell him that
Mahatma Gandhi had no grandson
by name, Ram Chandra Gandhi.
His grandson’s name is Shri Raj
Mohan Gandhi, That is all,

PROF, D. P. CHATTOPA-
DHYAYA Shri Ram Chandra
Gandhi is the grandson of Mahatma
Gandhi who is now the Professor of
Philosophy in the Hyderabad
University. You are a very old man,
but you are not up-to-date. (Inferrup-
tions)
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SHRI P, RAMAMURTI : I
ara thankful for the information.

PROF, D. P, CHATTOPA-
DHYAYA : Sir, you are very kind
and impartial. You must also watch
your watch. These interruptions
have cut into my time,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : Don’t pay
any attention to these interruptions,

PROF. D, P. CHATTOPA-
DHYAYA I keep quiet. Sir,
my point was very simple, My

point is that the association of politi-
cians or their relatives with a venture,
business or otherwise, should -not
blur our perspective when we are
discussing a matter of public interest
placed before this august House and
it should demand our serious attention

rather than frivolous and cheap
attacks, We should not have a
negative  approach,

Let us come to the positive aspects
as to what should be done, what
should be the perspective and so on,
in which this Bill should be considered.
Two important elements constitute
the perspective of the consideration
of the Bill. One is the transport
needs of the country and the other
is the state of the car industry in the
country, These are, rightly under-
stood, the main parameters, within
which we should be just to the Bill
which is before us for our considera-
tion,

Sir, my memory has not failed me.
It does not generally, I recall
the debate on Maruti, on ancillary
accretions, even at that time, in the
Lok Sabha, between 1974 and 1976.
I recall the views and voice of leaders
like Shri Shyamnandan Mishra,
the spokesman of Congress (O),
of Shri  Jyotirmoy Bosu of the
C.P.I, (M) and so on. The question
of land and so on, which has been
obliquely and misleadingly referred
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to by a friend of mine, were intensively
covered in those davs. A perusal
of those proceedings would show that
demands were made for the nationali-
sation of Maruti,. With the passage
of time, this demand has acquired
more strength and not any decision
which is being shown by the Opposi-
tion friends today. The spokesmen
of these very parties, between
1974 and 1996, more than once,
demanded nationalisation. We can
recall those days. The proceedings
are available. With the passage of
time, this demand has acquired more
strength and not lost anything. It
is a matter of opinion.

THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMI) Please
don’t listen to them.
PROF. D. P. CHATTOPA-

DHYAYA : Sir, I look at vou and
turn deaf to them.

SHRI V. GOPALSAMY (Tamil
Nadu) : The purpose of interrup-
tions is to give inspiration to you,

PROF. D. P. CHATTOPA-
DHYAYA : Not always. As 1 said,
a true perspective is provided by the
transport needs of the country,
The needs of the country were
estimated at approximately 50,000
in1g70, Now thereis not a definite
demand estimate of the market
available with us because now the
market is not only indigenous but,
I think, the Tndian cars, particularly
commercial and passenger cars,
have foreign markets as well. In
this matter, our friend, Pranab
Babu, if and when he intervenes,
can also vouchsafe. T understand
that Indian passenger cars and com-
mercial vehicles were sold not only
in Latin America, in  Guayana
but also in the United States iself.
So, I do not know what will be the
demands, taking into view the cheap
fabour components, but 1 am quite
sure that it will be much more than
what is being produced by the country
utilising the capacity only to the
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extent of 55 to 6o per cent.  When
the Premier  Automobiles is on
strike and the Standard does not
wark at all, the capacity utilisation
is less than 50 per tent. So in this
country, there is need—and a very
hig need—for more production of
cars. When I say cars, I mean not
only the private cars but more so
the passenger vehicles and commercial
vehicles,

Sir, some critical reference was
made because the question of co-
mmercial vehicles was raised in
this context. It should be raised
and raised with adequate emphasis
in a country like ours. Particularly
in cities like Bombay, Calcutta,
Madras and Delhi proper, the road
arteries are choked with smaller
vehicles carrying a very limited
number of passengers and what
we need, more for the benefit of the
pedestrians who  otherwise  would
have travelled by bus, is passenger
cars. We need passenger cars and
more passenger cars. T[he private
cars—whether of Premier variety- -
i.e., Fiat—or Ambassadors or Stan-
dards arein a very bad shape today
and are quite inadequate both in
terms of number and quality,
They are very very bad. And, as
has been pointed out by a colleague
of mine, bettér technology is abso-
lutely called for to improve the
quality of those cars. I understand
some of these companies—perhaps
the Hindustan and the Premier—
have been already allowed to im-
port and improve their technology
so that the quality of the cars could
be improved, which it must be,

Secondly, the point is about the
high price of these cars. These high
prices have now taken them beyond
the reach of the middle class or
even the higher middle class. And
we nced also smaller cars—like
Cambridge Austin, for example
Because of high incidence of excis:
duty, the car price has soared to
the height of heaven’s blue, well
beyond the reach of mortals. In
this connection, T would urge upon
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the Minister, Dr. Chanana, to look
into the excise structure underlying
the high car prices. It has exceed-
ed Rs, 50,000 which was some three
or four years back Rs, 30.000 plus,
This is really very disturbing because
we do not provide enocugh number
of commerial vehicles and passen-
ger vehicles and on the top of that
we do not produce enough number
of cars which are purchaseable by
the middle class, On the top of
everything, what ever arc produced
are mostly taken by the Government,
particularly by the Army, the public
sector undertakings, etc. and what
is left for the people is a very paltry
number, So, Sir, in this context
if there is a project, particularly in
the public sector, for the production
of more cars, it is wclcome all the
more and particularly those friends
who are for strengthening the public
sector should welcome it all the more,
and I do not see why they are against
it, I for myself would say, if other
companies could be nationalised, it
would have been better because in
terms of efficiency and in terms
of capacity utilisation they have not
left a very enviable record. = Now
it is a larger issue but even if there
comes up a very good modern car
industrial unit under the public
sector, it will be good and it will be
more competitive.  (Inferruptions)
Mr. Vice-Chairman asked me not to
yield to any interruption, but T do.

SHRI RAMAKRISHNA HEG-
DE : Just for a minute,

PROF. D, P. CHATTOPA-
DHYAYA : How can Isay no to

you ?

SHRI RAMAKRISHNA HEG-
DE : May T just ask one question ?
He is trying his very best to defend
a most indefensible case, All these
needs, the urgency, everything, how
did they arise only after the sad
demise of Mr. Sanjay Gandhi ?
If they are true today, they were,
also true, equally, four months ago,
three months ago. Why was this
decision taken after the death of
Mr. Sanjay Gandhi ?

(Interruptions)
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PROF., D. P, CHATTOPA-
DHYAYA : Sir, T "would divert
now from the car industry to logic,
pure lo :ic, my profession.

15,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : But that
will not add to vour time, (Inferrup-
tions)

PROF. D. P, CHATTOPADH-
YAYA : 1 would clarify the issue,

Sir, There is a distinction between,
what we call, caus: and correla-
tion, Ifa crow sits on a plum and

it falls. in terms of timing it may be
coincidental but it is not causal, So
this time problem. this time puzele
is a  correlation, coincidental, not
causal. So don’t trv to find any
causal nexus behind it.

SHR1 BHUPESH GUPTA
I think a more different type of
answer will be given by the Minister,

PROF, D. P. CHATTOPADH-
YAYA : I do not know. May be
more - illuminating. less logical per-
haps but more commercial and
more policy-wise enriched answer,
(Interruptions)

Sir, I was looking into the other
aspect. That is not only commercial
vehicles and passenger  vehicles,
I would appeal to the Minister also
to look into the aspect of a commer-
cially more promising product mix,
Smaller cars, smaller than the Amba-

ssador should also be intiroduced.
I repeat in his presence what I said
earlier in his absence. namely.

because of the high incidence of ex-
cise underlined higher price struc-
ture, he should consider it and per-
sonally he should take up with the
Finance Minister to see if the excise
question could be reviewed and
the price could be somehow brought
down to a reasonable level to make
it more accessible to the middle
class, But I stick to the main point,
namely, that because of the oil shor-
tage, because of the road artery
choking up in the urban areas of
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Calcutta, Madras, Bombay and
Delhi, particularly mnorthern Delhi,
and many other urban areas which
are mostly unplanned, lesser number
of private cars should be allowed
and the accent and orientation of
the transport policy should be on
passenger cars because they occupy
less space and carry more passen-
gers. These are the considerations,
I think, which should be borne in
mind by the policy makers and I
liope the Industry Minister would
take some initiative in the matter,

Sir, I now come to the third point, °

I would say that there are certain
positive considerations in favour of
the nationalisation, considerations
other than those which have al-
ready been tried to be made out,
One is that it is not a low priority
sector. Many of my esteemed co-
lleagues in the  Opposition have
referred to it and said that the Go-
vernment is spending-—almost wast-
ing—money on a law priority sector,
If they look through the Govern-
ment’s Industrial Policy Resolution
and Schedule I, they will find that
commercial vehicles occupy a high
priority  sectoy place, Therefore,
spending money......

SHRI BHUPESH GUPTA :
Schedule I does not tell you of priori-
ties. It settles that it should be in
the joint sector, it should be in the
private sector. it should be in the
public sector, Priority settlement
is an entirely different matter,

PROF. D. P. CHATTOPADH-
YAYA : It belongs to a priority sector,
because, as you know, in the First
Plan  itself of all the subjects on
which Government’s attention was
drawn was transport, For any
economic improvement or for any
industrial planning, transport plan-
ning is the first, So transport is a
very high need for economic well-
being. That is very well known,
I need not labour on an obvious
point, This is not a waste of money,
It is on a very important sector
central ta the growth of the economy.
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Sir, much has been said repeated-
ly—sometimes  knowingly, some-
times perhaps unknowingly —that
a junk has been taken over. That
point has been referred to by my
friend Mr. Salve and I am sure with
more conclusive facts and figures
it will be placed before the House
by the hon. Minister himself when
he takes up the floor. But the figures
speak out—almost cry out—for the
facts, namely, the assets of the com-
pany are still Rs. 684 lakhs, the
liabilities are less than that, and the
contemplated compensation is Rs.
434 lakhs. So all this shows : (a)
that it is not a junk; (b) that the
liabilities are not more than the
assets ; and (c) that the compensa-
tion is not disproportionate to the
liabilities that are being taken over
by the Government.

Sir, the other point also is a very
moot point—in terms of policy no-
very  serious—namely, to what
extent Sajay and his family are the
beneficiaries of nationalisation ?
It is a ridiculously low figure of
Rs. 4,100. But it has been drama-
tised, melodramatised, knowing full
well that the shares coatrolled by
that family are very meagre. To
the best of my recollection, Sanjay
perhaps controlled 10 shares of Rs.
10 each so of Rs. 100, and perhaps
one nephew and one niece only
200. . .

SHRI JAGDISH PRASAD
MATHUR : In hundreds shares have
been transferred. 50,000 shares
and not that much money.

PROF. D. P. CHATTOPA-
DHYAYA : My information sug-
gests. ..

SHRI JAGDISH PRASAD
MATHUR : If you look through
the Gupta Commission’s report,
vou will find it. In the beginning . ..

PROF. D. P. CHATTOPA-
DHYAYA : It is an ex-parte finding.
I have my own views on it, but
I do not want to mention them.
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This debate should be in a certain
proper perspective and not in the
wrong perspective of the Gupta
Commission’s report and the like.

THE VICE-CHAIRMAN
(SHRI DINESH GOSWAMI) :
Please finish.

PROF. D. P. CHATTOPA-
DHYAYA : Sir, you are always
indulgent to others. Rarely do I
speak. With all your smile. ..

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : Please
conclude.

PROF. D. P. CHATTOPA-
DHYAYA : 1 will conclude. So, the
other point in favour of taking over
af the unit—I should say nationa-
lisation rather than saying than
taking over—is that it has the emp-
loyment  generation potentiality.
That is a very important factor.

Sir, I welcome it all the more,
as I said before, because it is the
first time that that there is the entry
the public sector in the car industry
and for a good purpose. I say for
public purpose, I mean for passen-
gers and travellers,

Sir, another point is this, I
should not touch upon it but for it
having been referred to unfortu-
nately. Isay it has become obsession
with some of my  friends. For
example, the epithets used by Mr.
Jawant Singh—TI ordinarily do not
name him because he is a very nice
friend of mine—induced me to refer
to him by name. What sort of ad-
jectives were used by him, a very
level headed, sober man; tempered
in his speech, otherwise dignified !
For ten minutes I was looking at
him. Each sentence he chose was
pungent, bitter, acrimonious, and
the phrases he fumbled for were
sufficiently strong. He expressed
his anguish. He did not have enough
_of language to express. I can just
"say that it is an obsession, almost

a neurotic preoccupation, with the
1485—RS—6
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history of a company which is coin-
cidental, accidental to it, not central

to the debate of the matter before the
House.

THZ VICL-CHAIRMAN (SHRI
DINESH GOSWAMI) : I think you
are also usinga harsher language.

PROF. D. P. CHATTOPA-
DHYAYA : Sir, I sit down.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Have you
finished ?

PROF. D. P. CHATTOPA-
DHYAYA : Yes.
W AN g€ WED ;. 99-

quTeas  wEed, 39 fagaw & fase
¥ 1 wgen g, ANl a9 § 92 qifa-
feg w@es | T W § aifafeser
WIT T ZNN, TA AW &T $IF2T
FAT ZAT 7 IR AWT & FeFT A
T I g MR F@ § AfeT sd
fafrees, fafees AR vHo dfi5e &7
FLAET FAT GOIT TT g AR T 643 )
g faq & de = 9 TR FEr
A uF QY e ¥ fod W
# A@ifE AT s ? Far qw
# Ngnfre Ofs ww @ af@
foa &1 & &T L@ A T F agAr
TG, a@dEd @A 1 s, o
qEAMEE A A1 Fg, IR
AT FATAGATE | A9A F1 5 @@
¥ 3@ F@ & Wi gRr @R ozw
FIOAY F UEET w faar s
zg aq faaama gd A g1 miw
g R WY ...

5} LHIATE TTeE U MG £
ag A A § ISEI FATHATH
W*f&raqwaﬁ g A A=
AT FY TEET qTa sﬁmfeaaﬁr g
s
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=t AEAT AR W 2 AT FIT
afr AFmFETE 1 (Iuterruplions)
JIGATETE] WERE, AR aTad Y
F AT FT FIA TR |

Y I iR (A0 f2yw meaey) -
# fFw ® wgE wE 7

st F@wEy wa@g wE o #
fa o FT @ o % st W
qrea™ d &g a1 f& "t ag g
T | qwIT A AEdfTE Aifg #
2 f& s ofsF aweT § T
ag wivT A Wr Afw avew fafreex
FT 42T FIC JATT AEAT & @t
AR F I9 AMfq #T q€97T FC F
IR AEg fanm W @ o A
g7 & 93, ag 9T g &y ...

=TT qrEE & g
g AMMEET @ W AW g @

. q& o7 .

AWM AW g nE o faega
T ogs WY Wi oag g% AT fF v
FX A AElEw A A "
S-SR 0 B - SO
FR Tfea® JFTT A FATAT ATEH )
T ag g1 Gy @ 5. L . (Laterruptions)

xft 7Xlag qA0T 7w . FAAEII
FEAT TFF T g1 Al A% Sy Jw-
TATEST ®T four s . L.

FY WAL TG : AT TG F)
T & ofed AT @d S
FT AMIATTHOT T g T |

N ot wER WY o owrd
FL A AR A FET Agd
g
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S ATEAT qATT WE 7 TG

B ) Y 5 uF eaf fagiw & fag

s qftar & T g Tz

AgEAYT @y IS AT g A A

T aaerh wifgn SR Ag FTC qEn

TIPS qfeAd  gFeY A ATy

Arfa o & ag afews FaeT § @7 A1

qg Mzae FH § TE A7 A,

¥ JE § T X O R oag

THFHAT AT AT § O FAT  {T@AT

ATEAT AT ZqH g FTE | T TAI FHL

FaT @G AR qF g oA B

5@ AT FY AG WIAT AT gEA d

AT G 70 § dAF 75 T®

MAMFA @ 5 A wiE g @

arefq & Fm 9% Maruti Limited
is political corruption, nepotism
and favouritism institutionalised.

This institutionalisation of
political corruption should not

from Government,

ag WM G W e oW
F AL ¥ 5T FE F A AR |
ATATSSE IR § S FOGT T9AT qgh

TR 1 W g STH T AT |

e fafieer & &9 & A9 9T §Y

SEAT T FAST  €q@T ST T

T SE AT AW, TWET AWM

W 0 19 B F ANAATSAIN
gg fegem |

o, § a8 FE wm oar o
fagrae & gra,——Political corruption
which was institutionalised is
being nationalised today. It s
not Maruti; it is  political
corruption, it is political fraud, it is
political favouritism which is being
nationalised, not a company. Why
is it being done ? Itis being done
for one family, not for the country.

g Afr @ § wEmEEE &
afsrs J9eX § <@ AWK g adt
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? ';E‘T
RN W OTH AR 9X AG ¥ AR
7 fEEn ST W oel S
B9 gw owa ow| g oz
Jai T W @ oA @ R
e TR fRm W owr F oA

T dfe 5
AATIHA BV E &

gfagm A gar g 59 aw & FroAY
FHT ATAATCH g7 gS & | e v faw
ST ? o WSt RO T fet A
wWEgHF ww RN oaew ¥ fog o=
G FA OERT ST FICHTST T a7
T WY 10 99 G AR E W, §
a6 FRGHT09T 72-73 F 59 TGA1 H
grifasy dede & § Mix foas smare &)
gl & w1 =e fran o, I9H o
prifs aga T FR ATH GCHW
Tl § 1 AR Ag A AT F, A
73 &% # A w6k
I 240 W WE  SEA
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¥ am oz @ @ iR S
*F QY- IA9~1972 B &
e W 97 X T@ ATHA &1 SIAr
9r 1 1972 ¥ & 25 FM@ Al
R w § Fwewd femr
S AT FT AT F1 ST A,
ar IO ¥ UF qERS I FLED SR
W OH AT T g SAE a9
waErwe e @ 5 10 e gw
F FHWF I, R FRGo 650 IH
F oA AW, Tg AR TEARET T
F S99 ¥ TR AT w6
frad & oWt & Zgd 90 F SR
949 @ far W fE

T A X FIET TG TF IST FE
@, FErgrAATESe WS ot AR =
TErIUANTESE I & /G A A-
AT X I AR FE M@ §
F = o IR TN, TEE &
faar f5 1985 aF gt foam=-
§ uw ANg FR AT AT | TF TG
FIX AN AT REEq § qE @= A
BreR & el FRg &, 0
TR FUS WA &1 AL He  TMMgQ
AR AW Fgd g 0F TF & TS X
g9 SO ) oggt Y W™ /WM F A
B FX W B AT WIW R AW
gI@T F7 T qew A WAdT B AT
X F AW TACE T W@ § FAT
woq uF qfEr & fgg @A 7
% fow o o wow #7 a3 @
&1

§ 9w § &5 ogud § *4r
oeure GaT AGN &1 gwAr IS O ¥
g we g, gwEr g, swag o
F AT ITEM g, IAF WA AN
T

mMI W T qew WA T
THET AT F91E T W, A NS § avm
F qI9E § 9gW AT | :
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A, UF HATIAA TR AN
afeqay fFar-——-sa FFAAT FI, TH
P A AT HA FT 1 HGHT
F0=T 78 g5 £ ow aaw ot §39T &
o o7 w3 § i afe feedt ot O
fog-d3sde &, ar Suw AAwde @
2% HET FWQ & I FiF¥ FEMW
F fau zwfege fedamic o
TN R F T AT AIN SRS
F AT FT F IAFN AH FTLAT & AT
T FLE & q1g T (W AT T ],
9 A & M 9% AT I9H AAwHE
F1 TF AT FLG & AT IGH F WAL
FWN & q7 A ATAAFAT THAT &,
& AVEATST FE &

W A9 a7 AT 7 ;w9 oY
aaﬁag‘fméf*g%ﬁ aﬁa’a@a

arzfaedis F47 § W 7 T/ FAHS
arw%a:ﬁa'(&m | BT 99 FIOEY
T &1 0F wEde o 1975-76 §
gatge fEar 91, 39 % g foard
FE IHF wEEH A aArgfacdm w
iFer AT fFar

A, T A ARIT IRA QT
Jga & AT ar 93 ufFde a9 §,
ez Tzl FgT AT & frdY waew
F, FAAT T AT FA F 77
g foq a9 "oa SaAarsy R,
I AT Ag FEOAT AIAAISIH HOAY
o AFRwT ¥ 9 47 5 39 Frody
F S A o q9A MeT F gurafaea
¥ 33 w3 3§ O & a1 7 foae
U I o v O s L A 1 ey
Tz fFay sno

4P.M.

Tg qfeged wOF qQE W AR
a9T Jaar e 1 W faEeed
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F¥ fexder qu faf@sex sdqtze g0
@ oF FrAAl N ST fafegdmw gy
g 3UA ¥IHT WIT HETE B AT0-
fafadrs &% w1 Afusr Faa fafaasz
F gar § M fafergas Tt €=dz v
& gdT qiv fafqdw F1--3T 39 THT
o feareger atg T AFAAT | AT
faffgeer & #2  Wede Aw
wer e qiefafadie af faar
HIT AT 5 TMA G{A F @Az T
forl @ Foawa ferm s faar,
7g FG FT FF B 7

[The Vice-Chairman (Shri Bisham--
bhar Nath Pande) in the Chair]

T ¥ T AF, § FEAT AR
fmal & waemr, Faw uw af@E
fado & fgg & fau sT R &7 e,
oIET w5 gAAr A gq o weAr &
AASHT FY, a7 IR TOAT TAURR
A FT AT F@EEr Fifgw o4, graN
Pi T VAT TEUALT ¢ F} Al
T F@TE ! A AT AT TG A
fF oF griae & 99 N qT FH
fote fear Soar F99 OFACHR §,
qw Affse AT g, "a famiw
Afsw, W gowr FA A, o
Taaee, fF AmeETEw #W ¥ 98,
Fvr feqrédz & foimed 1 WoT 3%
% A4Eg we qmfafads av o
FLATE ST T UTT FIAAA (6T FA |
AT 1975 F T@&He 9¢ #9997 fHaq
Fx faam ST wigoE @IHE W weEE
e ATEEfAdT &1 | W, IR
Fr § o qomr g % GfF dena
O AT GEHIT W FIGAT AY
FTEE [T FIA FT AST TG FH7 TH A
TR og FFT & Iy, anafafader,
zeq wT faur ¥ Har agEw § awer
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SEAT AT UH AT S EIEED
qre & fF o et S e
' 2, weT T AISE ATE T EE FE, IR
g § meres fwar g 7

PROF. D. P, CHATTOPA-
DHYAYA Yes.

5} AT SME WEF ¢ AZ@EA
sT I fEar 2N a1 A mmesd
F & aTg FoaT AT | TH aIg ¥ 4
frar 2w | e, R fEEE FT g
fo STy o e e & W, W WTHe
1975 %1 & I8 #1 W A9 AAH
F1 odg wH AT e fRar §
s aofafadta w1 AT fewe R
2\ & oy ez wE AFTIEE ¥ e
fem gu & 5 fend ¥ #E A¥GE U
aufafad & fead T8 AT |
foreh mrq g & AT, 59 wfear A
@aﬁ%ﬁrﬁuﬁmwfﬁa
% I AF A1 grTwe F9 & fag
o mag ;;rzra:r F1 fewres arg-

tafadtsr faug. . (Time bell rings)

A, 78 F&7 a4y 5 9@ af@n
FT AL FAA 4000 FAT FT g |
afea oo @t as fagra, af@ €
mfET 4000 FAT AT ATGAT IA
FrqAT &1 qifas 3 g7 av 7oA
a1 sr7 3uey fafmew s 3 g E
IHFT 4000 FUT To FI—ATS T
TET 2 | T 4000 FUS To & IATT
TEY & AT 4000 FW4T IAN AAE AT
A, I faorer FRQAT F7 I,
FTEET UV AANI——Z dI941 4
g g a1 7 TAEr 9 S qAwd |

sfrae, @gi a9 ag E A S aad
FT UFTSE § 98 T WE g, AA%
et W ®© & W} FaT wA AH
femr F€ Fua [T F O @ A9
g 1 gmr g odfea s g faleey,
F5} A% 77 7 AT OFT Fi QAT IAAT
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g gL B I @ § AW FEAT
F1 ATfas uF Afaq, AfFT wAF 7
giae Aowee & faamdr 1 4 1 s,
ag wwefa g afgfeen fafadz ok
arefa 4fasen glaqy fafgee & =@
F1 57 fgear & ag F i R | war o,
qg THHE @1 & | g W I sl
F TIY FI TEHE F FT 1T 2 |
e I B G 2 A S e
FETAT G FEATSE H §, AWATIEH
T AT AT B W@ § T A A
WA F agT A AR gE AT IEY
qfaTe F1 qIEAT |

oF I FF T 1 297 UFS
S Z, WICRT ATHT A FEAT ATE,
f& o aafs 7, 9 e fafeeee 7
agaqma“raﬁagfwa'{gqfrﬁ
g AT R AR § | TEA FT OHA
g9s &1 WU FT H f#»’m*
@R F fn | Ha, ofwg, TR #Y
TAW TeT GiAfEET FIowT 399 9@
TR AL 399 93 99 9¢ 39 91w
tafaees & 59 IHT FT TSI FVH
frar afr sweT g1 ¥ ®ar a2 mm
F1 QEAT T, T T UTT A H I
gH | #199, T AT TH FEAT F

A AT WY A3 8 The land has
not been transferred in the name
of this Company even tocay. .
9fF a0 "aafen g § That is a
suffictent ground for the cancella-

tion of the lease by the Harvana
Government.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE)
Your time is up.

- AMIET FNT Wi gAaTd

aig WY AT BT G BIARar
w4 St wwn R fgeam ey
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[ AmeaT 59T WwIE]

T FE AG S W oFEAT A A

der @ g A F R
Industrial law was defied by this
Company; the Minimum Wages Act
was defied by this Company ; and
the Essential Commodities Act
was defied by this Company.

IgH A Tt g & fF
YT AR 9% & sgem e
G F——GATT WA AF AAAATES
¥ oF A wa A fREr @
gowr oqren fatg @1 1 & fw adr
FET  EHE  UATH  AE HEA-
f ofers Jaex % F7 wAT qfeds
F1 woaT § | FO qfsAd FR ¥ wd
¥ TATF TH AT UF AR 7
foq % ¥ FAA F dqrET AT
§ 39 ¥ g ¥ AR a8 FE 8
fF @0 T AW T=TEA I OGN L,
ani w7 feaen fapas aem § A%
T g1 WWTE oF TT@ER F I
N qU FHF g

M, W FF T E AR

¥ gz em, o fEw A7 F
g F T g & g fawmw
# @ 99 ¥ FIEI-

That political corruption, political
nepotism, and political favouritism,
which were institutionalised for a
particular family, have now heen
nationalised in the interest of that
very family. Thank you, Sir,

SHRI P. RAMAMURTI : Mr.
Vice-Chairman, Sir, I rise to oppose
this Bitl for the so-called nationatisa-
tion of a Company. My friend, Prof.
Chattopadhyaya, and other people
were saying that people who are
committed to nationalisation are
opposed to this. I will come to that
point later. Prof. Chattopadhayaya

Re. Maruti (Acquisition [ RAJYA SABHA ] and Transfer of Under-

§

172
taking) Bill, 1980
was also saying that simply because
somebody is connected with, is a
kith and kin of, the Prime Minister or
the Chief Minister or a big politician,
that should not be a disqualification
for coming up in life. T entirely
agree with that. ' I do not disagree
with that. As a matter of fact, I

. had tofight with Mr. Rajagopalachari

when he was Chief Minister and when
he was discriminating against people
who were known or related to him,
in the matter of appointments, even
though they werc the most qualified.
I had to fight with him on that score.

But what are the facts here ? The
fact is that ever since the idea of
making a small car was mooted in
this country, the Government’s pro-
clamation was from the very beginning
that it would be in the public sector.
For ten years, before Maruti Company
came, the Government proclaimed
again and again that the small car
project would be in the public sector.
They gave a solemn assurance. But
when this young man comes up and
says : I will put it up—the policy
of the Government suddenly changes.
What is it ? Is it nepotism or not ¥
Would that have been done for
anybody else ? That is the question.
There comes the question of nepotism.
How much he was qualified nobody
knows or nobody bothers. What
wonderful qualifications he had ?
No body bothers about his technologie
cal capability. Just because this
gentleman happened to have some
training in the Rolls Royce for a few
months, he was supposed to be tech-
nically qualified for producing a car,
and the whole Government policy
was changed. These are the facts
which are familiar to Prof. Chatto-
padhayaya. And thenwhathappens
Governmen machinery is set at full
steam to work for that.  Steel ?
Immediate priority was given to the
allocation of steel. All these things
are there in the record. You cannot
get away with it. Regulations of the
Army were done away with. Peasants’
land was taken away by giving
notice of just 24 hours.  Are these
things done for anybody else? These

“u



178 Re. Maruti (Acquisition

are the facts which you have to reckon
with. And then what happens? It
was said : ““‘Here comes this young man,
a blooming gentlemen, who is a very
greal, intelligent fellow, who is going
to make cars with complete indi-
genous technology, without importing
any part from foreign countries.”
Then came High powered advertise-
ment, to which' the Government of
India was also a party—Ministers also
saying—that it is a wonderful car
thatiscoming. The Industries Minis-
ter at that time gave a very good certi-
ficate. What more can be there ?
Money was taken from dealers with-
out the car being produced, without
any production ! This is the first
time in the history of India that]this
has happened. Ultimately, the car
did not come. The first car that ran
for testing by the Defence Department
was one with an imported engine.
When a parliamentary question was
asked and an officer was collecting
information about that, that officer
was victimised. These are all things
that happened. How can you forget
all these things ? Prof. Chattopadh-
yaya, if you stand for moral standards,

you must remember all these things
and condemn these things. Otherwise,
vour word and moral pose will not
be taken seriously. Why are we
opposing the nationalisation of this
particular company ? 1 understand
nationalisation of a company which

produces something. What does this

factory produce and what are you

nationalising ? I cannot understand
it. You are not nationalising a com-

pany which is not producing any-

thing at all. It produces nothing. It

went into all sorts of advertisements

with regard to production, collected

money from the people, but ultimately

it turned out to be a hoax. This is

what the wonderful gentleman who

was supposed to be a great technocrat

in the automobile industry turned

out to be. He turned out to be an

ordinary mechanic who knew nothing

more about automobile technology. .

So, the whole thing had to be
abandoned. He himself went in for
liquidation of the company. He
would never have gone in for liqui-
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dation of the company if it has Geen
producing something. The company
18 not producing anything amd you
are asking it to be nationalised. You
want me 1o support it. How can I
support it ? This is the very raison
d’etre of the whole problem. Suddenly,
you tell us that you want 100,000
cars and all that. (Interruptions)
What are the facts ? In 1970, there
was a report. At that time, it was
said that they would produce 50,000
cars by 1980 or some such thing.
Now, you say that you will produce
100,000 cars. You are you would
be able to produce these cars. But
where are the later projections after
1970 ? What has happened to the
state of the economy after that ? How
much inflation has taken place
in this country ? How many cars
people can purchase today ? These
are facts which have been completely
glossed over. Today we are saying
that we are going to produce 100,000
passenger cars. There is no project
report. You have not entered into
any collaboration agreement. You
have not got the technology. You
are still in search of technology. You
do not know what the cost of produc-
tion of that will be. You are assuming
that the cost of production will be
small. Today a Toyota car is being
sold in Hong Kong which is a free
port and even though it is a small
car, at Rs. 80,000/-. This is the
position. Today you are telling us
that you are going to acquire foreign
technology. You -~ are still
searching for foreign technology.
Sometimes Dr. Chema went to
Renault in France . He is now
going to Japan and other countries in
resarch  of technology. Nothing
is settled. Without settling anything
and without knowing what the cost
of ultimate product will be, you say
that you are going to do it. Has it
been included in the Sixth Five Year
Plan—this car project ? Why did
you not include it ? Nothing has
happened. So, suddenly you come now
and say that you are doing it. There-
fore, T say that the whole thing is
fishy and it stinks. T agrec with Prof.
Chattopadhyaya that transport is a

4
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[Shri P, Ramamurt']
most important thing. But the infra-
structure must be there in, this country.
With regard to transport, I am not

bothered about private cars. 1 am
more interested in passenger cars for
public use of lorries. 1 am more
interested in lorries and trucks. If
you really wanted to expand the
production of transport vehicles in
this country and to have them in
the public sector, what prevents you
from nationalising Tatas ? What
prevented you from nationalising
Mercedez Benz trucks and what pre-
vented vou from nationalising Ashok
Leyland. These are the two Companies
they are manufacturing chassis for
trucks, lorries and buses. They are
actually producing them, Why don’t
you nationalise them ? If vou natio-
nalise them, there is already the infra-
structure, tooling and other facilities,
They are producting them. As the
infrastructure is there, you can up-date
the technology. Unfortunately, these
companies have not spent any money
on research and development and they
are still working on old technology.
If you want to go in for advanced
technology and up-date it further, I
would not have any objection about
it. So much of money need not be
spent on that because these are
running Companies. Therefore, all
this talk that transport is most impor-
tant and therefore we are doing this
thing does not cut any ice. T would
tell you that as far as this project is
concerned, the investment will ulti-
mately be of the order of 500 crores
of rupees and not less than 500 crores,
With regard to "the ancillaries
and all that, it may go upto another
Rs. 1000 crores. I would rather prefer
in the present conditions of shortage
of fuel, the improvement of our rail-
way transport and that is the most
important thing in the present condi-
tions. The railway transport is the
most important thing bhecause that
conserves petroleum.  You can
conserve petroleum and diesel. If
Rs. 500 crores are invested in expand-
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ing our railways, the bottleneck in
regard to our transport system “will
be solved to a considerable extent.

SHRI DINESH SINGH (Uttar
Pradesh) : How will you come to the
Parliament House [{rom your house
in the railways ?

SHRI P. RAMAMURTI :.. 1
will be satisfied with the existing
things. Maruti will come after ten
years and by that time, it will prebably
be a junk also. Even today we come
by bus and we are prepared to come
by bus. Now people are not coming
here in the Maruti. Maruti has been
a name. Do you mean to say that
Maruti has flown the people from
their houses to the Parliament all
these years, ever since the Marati
company was formed because Maruti
is Hanuman. Hanuman could jump,
could fly from Ramaswaram to Lanka.
Similarly, we have been lifted by the
Maruti from our homes to this Parlia-
ment all these years ever since the
Maruti company was formed. And
we will continue to do that. So, Sir. ..

SHRI JAGDISH PRASAD
MATHUR : Maruti is not the **
(Interruptions)

SHRI J. K. JAIN : She was
your -niece. FIq A X HAW TH
AT AR |

SHRI P. RAMAMURTT : Let

us not quarrel over the Purana.

SHRIMATI RAJINDER KAUR:
Don’t mention the names of the
ladies here. Ladies names should
not have heen mentioned.
(Interruptions)

SHRI P. RAMAMURTI : You
settle the quarrel, Sir.

SHRI MURLIDHAR CHAND-
RAKANT BHANDARE : Mr. Vice-
Chairman, Sir, you know that I

**Expunged as ordered by the Chair.
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never interrupt. But, 1
that the Mover of the
is exceeding his limits.

think,
Resolution

SHRI P, RAMAMURTTI : May

I start now, Sir, ?

AN. HON. MEMBER : They
are the most uncultured people.

SHRI P. RAMAMURTI : Alright
you are very cultured. Don’t shout.

Ieaaean (A fawewT A
qi3) : wEAE A W i g
IS TTS GUTES § IA1 5T qE@ A
I FgF § ag arr =iy

(Interruptions)

= IR\ GEIE WYY ¢ AT FgErE
wF & VAT AT G T & AT AT
T E |
»Y Fo Fo A : FTLIX Fgd &
a &1 AR R @i Av@ g
(Interruptions)

SHRIP, RAMAMURTI : Maruti
in Sanaskrit is Vayu. (Interruptions)

SHRI HARI SINGH NALWA :
Mr. Mathur should be expelled from
the House for mis-behaviour and for
using that language. He is spoiling
the rest of the members also.

SHRIMATI RAJINDER KAUR:
As a Parliamentarian, you should
know. The names of the ladies
should not be mentioned here,

(Interruptions)

St Fo Fe AX : TAR! (g@T FT
FgT W § A AG T AT *F A

g1 Inrerrupiions)

gaaweas (= fasara A qig)
sy A S F S o fEE e
T 7 W e &t grier &7 area

**Expunged as ordered by the Chair.
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TG £ AR T AU AFA T

a1 78 W1 wATTeaTEza g ) g

et I fawer & S

SHRI J. K. JAIN : That is what
we wanted. I am very grateful to
vou, Sir. This was the only way to
get his remarks expunged.

(Interruptions)
SHRI P. RAMAMURTI : Why

are you wasting the time ?{ Interruptions)
JT AR FTHR &T TH AT AT AT
i

Therefore, Sir, with regard to
Maruti in Sanskrit means Vayu,
and Maruti means the daughter of
the Vayu or the ‘putra’ of the Vayu
This 1s  the Sanskrit word.
Therefore, we have been lifted by
the ‘vayu’ by air from our houses
to this place all these years since
the Maruti Company was formed.
Let us be lifted by the Maruti.
Let us not he bothered about getting
a new car. You have been lifted all

these years and you -continue to be
lifted.

Now, Sir, as far as transport is
concerned, about which we are
very seriously concerned, with which
I am also seriously concerned, we
know the energy problem in the
country, how coal is not available,
because of, and also resulting in,
transport bottlenecks. With regard
to transport by trucks, it costs much
more, the transport charges arc very
heavy. Transport by rail is cheaper.
Therefore, the updating and stream-
ing of the Railway system is the most
important and urgent need. This is
what requires priority. The whole
transport system deserves priority
attention but transport is in So many
sectors.  Motor transport is there.
Road transport is there. Shipping
transport is also there and rail trans-
port is also there which is of utmost
mportance. Today rail transport
deserves all the priority attention.
(Time bell vings). Sir, please allow
ine to continue.
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Therefore, this talk that because
we are very much interested on the
basis of the needs of the country’s
economy and hence we are going
in fora small car project nationali-
sing the Maruti company. I have
ot here a case with me, the details
of which I will tell you. The Napco
Bevel Gear of India is situated about
23 kilometres from here in Fari-
dabad. This has been closed since
1967. Up-to-date machinery is there
but it has been closed since 1967.
1t does not cost you anything. T will
give you the facts. It was incor-
porated in 1963 and entered into a
collaboration with Napco Industries
Inc. of USA whereby the entire
plant at Detroit for the manufacture
of gears for automobile industry was
to be transhipped to Faridabad. The
collaborators were responsible for
complete technical know-how. The
price of the plant and machinery
was $.2.3 million, which was to be
met by a loan of § 2.3 million {rom
USA AID, and the balance of $
500,000 by allotment of shares worth
Rs. 23,75,000 of the Indian com-
pany. A like amount of shares Rs.
23,75,000 was also allotted for pur-
chasing technical know-how of the
foreign company. That is what hap-
pened at that time. The machinery
and tools arrived in 1964 and partial
production was achieved in 1965.
By then there was a quarrel bet-
ween the collaborators and these
people. Then what happened was
that these people defaulted in- the
payment of the US AID. Therefore,
the US AID not having received the
two instalments due against the
loan, recalled the entire loan. The
loan was guaranteed by the Punjab
National Bank and counter-guaran-
teed by the Government of Punjab.
The entire plant and machinery and
land was mortgaged to the Punjab
Government as security for their
counter-guarantee. On receipt of
the _notice from the US AID, the
Government of Punjab without so
much as a notice to the authorities,
closed down the factory. They took
possession of the factory and it has
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been closed down. It is now in the

‘possession of the Punjab Govern-

ment. It is lying idle, The issued
and paid up capital of the company
now 18 Rs. 1 crore. I do not bother
about that. Then one of the direc-
tors of the Indian company filed a
suit against the collaborators here in
India and in the United States and
the United States Government also
filed a suit against him.

THE VICE-CHAIRMAN
(SHRI BISHAMBHAR NATH
PANDE) : Mr. Ramamurti, your
party has been given8 minutes and
you have already taken 20 minutes.

SHR1 P. RAMAMURTI : Sir,

I will finish just now.

So, the collaborator finding his
position very weak, agreed to a
compromise and the terms of the com-
promise were, that all claims against
and from the Indian company and
the collaborators were to cease, also
ending completely the collaboration
agreement and the American inter--
ests, that the amount of money that
had 10 be paid for collaboration
was to be written off, that collabo-
rators are to make a payment of $3
million .to the U.S. Government.
Now, we have gained so much. The
technical know-how is there. The ma-
chinery is there. Everything is there.
Now that men does not open it and

“run it because he is technically in-

competent, because he is manageri-
ally incompetent. We have brought
it to the notice of Dr. Chanana
some time back. I think, not directly
but I wrote to the Industry Minis-
try long ago. It is some years now.
When George Fernandes was here,
I wrote to him also. Subsequently I
have written to him also. It is a
brand new machine. Probably. .. g

SHRI CHARANJIT CHANANA:
Not to me.

SHRI P. RAMAMURTI :
If you want, I will write to you
again. What does your Ministry do ?

a
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SHRI CHARAN]JIT CHANANa:
The U.S. Ambassador came to me.
(Interruptions)

SHRI P. RAMAMURTI : You
take it over so that gears are manu-
factured. It is capable of manu-
facturing thesethings. No collabo-
ration is needed. No technical
knowhow is nee ded. Nothing need to
be paid. The machinery is there
You have gained so  much
All these things are there, You would
not spend money in nationalising that
company and take it over but this
junk and this non-manufacturing units
you are nationalising. You are
nationalising a shed, you are natio-
nalising a building and the land.
That is what you are doing and you
ask us to support this nationalisation,
Therefore. . ., (Interruptions), = Why
are you opposing nationalisation?

SHRI CHARANJIT CHANANA:
I am not saving it,

SHRI P. RAMAMURTI
Your partyman asked me; I am not
saying it about you. Therefore, Sir,
we are opposed to this company’s
‘nationalisation which smacks of cor-
ruption of all sorts from the beginning
to the end; the whole thing stinks,

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE : Mr.
Vice-Chairman, I have listened with
rapt attention to this very important
debate on a very important Bill in
the forenoon and in the afternoon
and it is with pain and * anguish that
I have found that the Opposition

has unfailingly thrown all abuse, -

The Opposition has indulged in mud-
slinging. The Opposition has touched

{23 DEC. 1980 1
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limits—or the depths. I should say—
which I did not expect on a serious
measure like this,

Sir, T am reminded of a student
who was with me, my contemporary,
in college and those were the days
of pre-independence, and he had one
obsession, that is, independence. He
had that obsession. Whenever you,
talked about anything, he would start
talking about independence, so much
so that the professor of English was.
totally fed up and said: ‘““Today,,
you will write an essay on ‘“cow.”,,
The professor thought that the student
will write an essay on cow and for
the first time the professor would not
hear anything about independence,
But my friend started and he wrote:
“Cow is a very revered animal in
our country because cow gives us
milk., But we do not want milk;
India needs independence’
on to write about the independence,
In the same manner, the obsession
of the Opposition is firstly our leader,
our esteemed Prime Minister, Shri-
mati Indira Gandhi. For everything
that happens in this country, she is
to he held responsible even when they
were ruling. The other obsession was

late Sanjay Gandhi.

> and want

N

RAMAKRISHNA
Don’t you think it is

SHRI
HEGDE
flattering ?

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE : Well, I
do no know that,

SHRI RAMAKRISHNA
HEGDE : It is indeed flattering,

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE Well

and Transfer of Under- 182.
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therefore. I do hope that a time has
come when they should get rid of
this obsession and try to meet every
issue on its own merits and see whether
that particular issue—in this case this
measure of nationalisation of Maruti—
justified or not,

Sir. 1T divide my speech this
-evening into three parts, The first
part very briefly will be the legal
aspect; because it has been dealt
with by my esteemed colleague. Mr.
Salve, at some length, but there seems
to be a clear misconception on law
and I deem it my duty, as a student
of law, to remove that misgiving, to
remove that misconception and to
erase that mis-impression,

»

The first impression—and it has
been made by everyone—is, why was
action not taken under section 18A
and 18AA of the Industries (Develop-
ment and Regulation) Act. 1951 ?
Sir, those who are students of law,
will know that the industries (Develop-
ment and Regulation) Act was passed
in 1951 when nationalisation was a
far cry. It was an Act to take an
Interim measure of taking over the
management, and I will tell you what
happened.  The post-1970 events
have shown that any recourse to the
provisions of section 18A and 18AA
has never heen adequate, Sir. T will
give to the House one simple illus-
tration and that is the illustration
when in 1973 we took over the mana-
gement  under this Industries
(Development and Regulation) Act,
of a bicycle industry. called, Hind
Cycles in Bombay. What happened
thereafter was that though it was
taken over, there was a total paucity
of funds. The workmen never got
their dues on time. The production
suffered.  When they should have
said the wages, they paid for their
-aw materials. When they should
jave paid for the raw materials,
hey paid the wages. As a result of
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this, the whole industry was topsytuivy
and a great demand was made by the
workmen that this taking over of the
management under the Industries
(Development and Regulation) Act
was not good enough and it is be-
cause of that persistent demand to
which T made a strong support, being

responsible for this fake-over in
1973, the step hes row been
taken for mnationalising this com-

pany. This was one of the Ordi-
nance which was issued along with
the Maruti Ordinance, which we are
going to debate and vote tomorrow,
What did you see during the post-
1970 period ? Take the case of sick
mills, Take the case of nationalisa-
tion of coking coal mines, There
were two measure , First. taking over
of the management and within a
period of three or four months. natio-
nalisation, Whenever you have the
objective of nationalisation. I think.
this measure of taking over of the
mangement is really inadequte, This
is so far as the first argument is
concerned, '

The second argument which has
been made 1s—I do not want to go
into the details hecause the time at
my disposal is limited—-why was this
Ordinance issued in such a great
hurry? Now, 1 tell you that I
have not seen any Ordinance being
issued at leisure. Any Ordinance,
as of necessity has to be verv swift
and there is a good reason. I have
carefully gone throu h the debate
in the other House because this Bill
was introduced there.  Mr. Shiv
Shankar, the law Minister, has given
a very detailed, a very cogent and a
very satisfactory reason as to why
this QOrdinance was isstted.  Now,
I will endeavour to repeat it. But as
T said, they must he in a mood to
accept it,  (Interruptions) Is Mr.
Shiv Shankar alse. intervening in the
debate ? (Inferruptions)
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THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE) :
Please do not give assurances on
behalf of the Law Minister,

SHRI JAGDISH PARSAD
MATHUR : Let him refer to what
the Law Minister has said, But let
him not read out what he has said,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE : Sir, I will not
allow these interruptions to be
courited in my time, (Inferrupiions)

SHRI JAGDISH PRASAD
MATHUR : Sir, T am only saying
that he can refer to it. But let him
not quote it,

THE VICE-CHAIRMAN SHRI
(BISHAMBHAR NATH PANDE) :
Let him continue.  (Intrrruplions) :

SHRI MANUBHI PATEL : You
can give him thirty seconds more
because of the interruptions,

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE : Time is
relative, Your thirty seconds are
my three minutes,

SHRI MANUBHI PATEL : Yes,
You cane take three minutes,

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE : Sir, it
is well known and sufficient emphasis
has been pleased by the hon. members
from the Opposition about the
winding up proceedings. An appli-
cation was made for a scheme in
taking over this whole project at
a figure, which is given in the debate,
of Rs. g crores, by one of the credi-
tors. This is a view, You allow like
anything On the one hand, you
say, why not nationalise other aut-
mobile industries and. at the same
time, you sav, ‘Yes, vou should have
permitted that private gentleman to
-take over this at a sum of Rs.q crores,
On that application, an order was
to be made on the 18th October,
1980, 1If that order had been made
probably, the entire cantrol of this
would have been lost and things
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would have got into greater diffi-
culties, I think, between the 1gth
and 18th October, there was no
time to be Jost and if my friends on
the other side had consulted some
good lawyer, l:» would have said
this is the time to act, this is the time
for swift and quick action without
hesitation and this is what precisely
the Government has done. The
Government has used its power
under article 125 to issue this Ordi--
nance,

Then, the third argument which
has been made is about the two per
cent commission. I think, this is a
clear misconception, a clear misread-
ing of section 23, a section which
has to be found in every nationalis-
ation Act without exception and I
challenge anybody to show me any
similar or analogous provision in the
nationalisation Act which does not
provide the same thing, It is always
provided that no contract is binding
on the part of the Government
or the Govermment company
in whom the undertaking vests,
But it has an option to ratify such
conwracts and as has been explained
by Mr, Salve, this is particularly so
when you have important contracts
dealing with land and so on,

Sir, I have done with the legal
aspects, The next question which has
to be awwercd and some questions
to he asked—are : what is the basis
for this nationalisation are you taking
assets and paying for them dispro-
portionately ? Sir, this very land—
1 do not want to «peak about it but
I had got something to do with the
Commissions  of Inquiry and I
will say it if T get time, but I may not
have the time and I am not very
keen on speaking about it —I can
tell you that these 300 acres of land
it self is worth more then the compen-
sation, That is number one. Num-
ber two, there is a built-up area,

KALYANA-
Can you give the

SHRI1 M.
SUNDARAM :

valne ?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. : 1 will give
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you that, This is the difficulty with
you. You do not deal with any
measure on its merits, when in 1980
on the 13th October, you are acquir-
ing something, you must find out
what would be cost of'a handred acres
of land. That itself is more then
Rs. 434 lakhs. This is one thing,
(Inerruptions)

The VICE CHAIRMAN(SHRI
BISHAMBHER NATH PANDE):
‘will you please let  the
speaker continue ?  Or-you will
interrupt continucusly. I will not
allow your continuous Interruptions,

Please continue. Do’nt pay anv atten-
tion to interruptions,

SHRI MURLIDHAR CHANDRA]
KANT BHANDARE:] am greatefu
to you, Sir, for upholding the rules
and the dignity of the House.

The other thing is. (futerruptions)

gagwteaey (fasavav a1g qif):
12 9§ 9 aF [T AET |
3, e g gEE ® &7 G oA
afqa wE FEET AE R W oTE
q =S T qGT AT TR X, A 0T
FT AT T § FIS KA T&5TE

st qex WG ¢ AT NEE A
T ¥ . (ntenruptions)

This is highly objectionable,
o ®zT AIEA 98 fag o =
R E T A

-

SagAwas (fazaear qq qis):
a9 w1 W g Afww,

SHRI MURLIDHAR CHAN.
DRAKANT BHANDARE : Let us
get on with the job, Sir, I do not
expect the hon. members on the other
side to agree with me. But I always
listen to you with patience. I have
never interrupted you. The next
question is more important, (Intrrup-
tons)
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THE VICE-CHATRMAN
(SHRI ~BISHAMBHER NATH
PANDE) : Please address the chair
and not the member.

SHRI SURENDRA MOHAN
(Utter Predesh) : I do not want to
inferrupt you at all. You are an
old friend, I am only objecting
to what the vice-Chairmen said,

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE : If he
does not want to interrypt me. may
I request him to sit down,

Mr. Vice-Chairman.  Sir, the
next asset to which there is no refernce
made at all is the million square feet
of built-up area, One should go
and see the factory. I do not know
whether people have taken notice of
this.  Apart from that threre is
upto date machinery, All these
things will go on.  But to say that
because we have not taken action
some-where else, action here is not
justified is really not warranted,

One thing more I want  to say
which is of great importance for this
reason that I have reason 1o belicve
and 1 am of the firm conviction—that
the next decade in this country and
in the whole world will be deter-
mined by two capital ‘Es —.
energy and exports. I have been a
socialist and I have thought of ail
these things, including the cottage
industries, and I have echoed for
some time what the Minister of
Industry now says—namely “small js
beautiful”,  But a time has come
for us if we have to survive, a time
has come for us if we have to progress,
a time has come for us if we have
to take our legitimate place in the
comity of nations in the International
market that we expand our exports,
that we conserve and expand our
energy and it is hare that I must
compliment and congratulate the
Government for taking altogather a
new stand of bringing in the most
sophisticated techonology so that we
can take our rightful place in the
competing international market,
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We have the raw materials, we
have cheap labour. Let us mix
] with this the most sophisticated tech-
nology. And there is nothing wrong
because where late Sanjay Gandhi
failed—they said it was due to the
impossible conditions imposed in
his Letter of Intent—Iet us be wiser
by his experience.

The real need is not to produce two
lakhbs of cars which we cannot utilise,
use or sell in our courtrv but what is
important is, we produce two lakhs
of cars out of which 1,50,000 we sell

outside so that we get forcign exchange.

we increase the production in our
country, we employ more labour in
our country and we create more
demand in our country and we
generate a greater and better way
of life in our country. 1 am very
happy that Maruti will be the
forerunner for this new approach
because to he modern is to be able
to change and T am glad that we
leave out all the old things.

I do not want to say more about
the automobile industry, but about
cars it is said that our car is one, all
parts of which make noise except the
horn. Therefore, Sir, I do not want
to say more. But the time has come
and I would request that when the
Government brings in the up-to-date
technology, please do not produce
passenger cars like Ambassador.
Fiat and so on and so forth. It will
be surprising to note—because I
have something to do with the
employees of the Fiat car makers,
Premier Automobiles—that the ex-
penses of maintaining the machinery
of Premier Automobiles runs into
two cores of rupees every vear. There
the workers had to go on_ strike for
over six months and it won’t be long
again when they go on strike because
they are never paid adquate wages.
Sir, the point which I am making.
therefore, is that there should be a
very sincere effort to produce com-
mercial vehicles so that those com-
mercial vehicles can be exported.
They have a large market outside
and the standard of our commercial
vehicles. fourtnately, is very good
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and some of those commercial vehicles
are really exported even now.

190

The other thing which I would
like him to remember is, the difference
between the lower class and the rich
class because I don‘t think that with
the price of Fiat at Rs. 62,000 and
with the price of Ambassador at
Rs. 65,000 one can really afford a
car, both in terms of capital and
running expenditure. The dream
which late Sanjay Gandhi had, of
producing a people‘s car, should be
the objective for our Govrnment.
I want the Government to produce
a car which could be afforded by the
middle class both as regards its capital
value—the initial investment—as
also its cheap running expenses. It
is well known that on petrol our cars
are otherwise as expensive as any
other similar car or any comparable
car in the rest of the world. There-
fore 1 would like that these objects
which are set out in the Preamble
like utilisation of the available
infrastiucture, mddernisation of the
automobile industry, effecting a more
economical utilisation of scarce fuel
and ensuring higher production of
motor vehicles are achieved through
this project.

There are one or two things which
I will dea} with because these points
have been raised by some of the
Members on the other side. Some
have said, why don’t you develop
the national waterways ? Others
have said, why dont you develop
the railways ? Sir, I was in Calcutta
last Saturday and Sunday and I saw
the tube going there for 14 kilo-
metres at a cost of Rs. 850 crores.
No hody knows when it will be built.
I am not against it, I am all for all-
round growth, I am for all-round
progress of our country, but it should
not be lopsided. The moment we
talk of ‘automobiles, you talk of
railways ; the moment we talk of
railways, you talk of waterways.
This cannot go on in a cricle. 1
think each has its own importance.
It must be coordinated ; it must be
integrated. It must be one schame
in which the whole country expands.
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in which the whole country grows,
in which the whole country takes its
rightful place in the international
comity of nations. We talk and boast
of our technology. But what is
happening today is that we export
ore and bring in steel. We export
it at Rs. 600 a tonne and we bring
in steel at Rs. 6,000 a tonne, This
muststop. Wemust goin tiiose areas
where with the aid of the best techno-
logy we must also be able to complete
in the international market.

Sir, there is nothing mote to be
said excepting that I had wished—
but the wish has been. belied—that
the Opposition had stayed away
from this mud-slinging, It is not for
me to say anything in praise of any-
one but the history will record the
fact. Itisnot....

AN HON. MEMBER : That i<
a point on which we can agree.

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE : When
he was facing the commission of
inquiry. I said to him that in India
business and politics do not go
together ; and he agreed. Whatever
it may be, I am really sorry that this
debate has been really an essay of
irrelevance so far as the Opposition
is concerned. But let me ask the
Members to judge this measure on
the merits of the objects stated and
see whether those objects will be
achieved and in achieving those
objects whether our nation will be
led a step further towards progress
and prosperity,

Thank you, Sir.

THE VICE-CHAIRMAN (SHR1
BISHAMBHAR NATH PANDE) :
Shri Mohanarangam.

SHRI MANUBHAI PATEL :
Sir, before that. I have a small
request (o make. If we are sitting
beyond 7 P.M. like yesterday, you
please instruct the Minister of Parlia-
mentary Affairs to make arrangements
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so that the tea and coffee counters
remain open and some snacks are
also available. Please sce that they
are not closed.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE) :

Your suggestion is very reasonable.

SHRI SITA RAM KESRI
Sir, for the information of my hon.
friend and other Members, T may
inform that we have today made
arrangements for their food also.

SHRI MANUBHAY PATEL :
No, for tea and coffee.

SHRI SITA RAM KESRT :
You can have tea ; you can have the
snacks.

SHRI MANUBHAI PATEL
They should be available. Please
see that the counters are kept open.

SHRI SITA RAM KESRI
The dinner is there,

SHR1 MANUBHAI PATEL ¢
Dinner is all right, but those counters
should be kept open.

SHRI DINESH SINGH : Are
we invited for the dinner ? ©Or,
only the arrangements have been
made.

SHRI R. MOHANARANGAM
(Tamil Nadu):  Mr. Vice-Chair-
man, Sir, really I am very glad for
the opportunity being given to me to
express some of my ideas with regard
to the Maruti Limited (Acquisition
and Transfer of Undertakings) Bill.
I was very carefully listening to the
speeches of some of the Members not
only in this House but also in the Lok
Sabha. Mryr. P. Ramamurti, who
comes from my part of the country,
raised three very important points,
He was talking about Mr. Sanjay
Gandhi. He was talking about how
he gotlicences. He was talking about.
his family. He was talking about
how the licences were issued very
easily, how the lands were given very
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easily, It is my personal opinion
that it is not good on our part to talk
about a person who is no more, It
is not good on our part to talk about
how the licences were issued or about
how the lands were given. It is
our duty to speak on whether we
agree with nationalisation or not.
This is a Bill with regard to nationali-
sation. It is not a question of Mr.
Sanjay Gandhi and his family. I
would like to say that we have already
nationalised so many industries ;
especially for the information of the
persons coming from the Janata Party,
T may say, during 2 and half years
of their rule they nationalised g3 sick
industries. Now they say : what is
the use of nationalising in this way ?
They are thinking about the persons
whe were responsible for running it,
They are not thinking about the
real complications of the particular
industry. Mr. P. Ramamurti has
raised one important point. He has
stated that unless and until there is
some provision, we should not
nationalise it. I have seen, Sir, for
the past fiffteen years some of the
sick industries which were not pro-
ducing even an iota of item were
nationalised by the Governments, the
Central Government as well as the
State Governments, If we invest
Rs. 500 crores we can very easily
start an industry better than the
Maruti industry, was the complaint
of Mr. P, Ramamurti. One thing,
I would like to say. I just ask the
Opposition parties if they are justified
by their hearts. I want to ask
them to touch their hearts and tell
me if this particular party, the Indira
Congress, had come forward to give
this industry to some private person
whether they would not have defini-
tely come forward and asked, “Why
do you not nationalise it, why do you
give it to a private person ?” From
this we can very easily understand
that theyv are not thinking of the
Maruti company but they are think-
ing of the young man who is not with
us, who is no more.

Sir, secondly, I would like to point
out one thing  AsItold you already,
39 sick industries were nationalised

1485 RS
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by the Janata Party during its two=
and-a-half year rule. What about
the position of the private industry ?
For the sake of argument [ would
agree, “Let us not nationalise the
Maruti industry. We will give it to
some private person.” What about
the position of the private industry ?
The poisition of the private industry
as far as my personal knowledge is
concerned, is below zero. Nobody
will say that our industries ca.: com-
plete in the internatioral 1.arket
with the industries of this type. We
have three important industries. One
is the Hindustan Motors. One of
our Members has very clearly pointed
out that during 1979-80 it produced
only 17,500 motor cars. For the
past 6 months it produced only 10,700
motor cars. But, another one, that
is the Premier Motors, produced only
15,500 motor cars. Another industry
from the area which I represent. the
Standard Motors, had produced .44
and this year only 4. For the past
two months it has produced only the
commercial vehicles but not at all
the cars. Is it not the duty of the
Opposition parties to respect when-
ever a good thing comes from the
Treasury Benches ? Whenever the
Treasury Benches say that they are
going to impose Hindi, I would be
the first man to oppose them. But
whenever they come to nationalise
a certain industry, I would be the first
man to support them. On this
ground I support this Bill.

Secondly, Sir, I told you already
with regard to the three important
industries in the automobile sector.
What about the consumption of petrol
of our cars? They utilise more
petrol than those of other countries.
What is the reason for that ? The
private industries never cone forward
to start or manufacture good nrutor
cars, motor vehicles or commuercial
vehicles and other things. All tlese
three important industries ow-a-
days are not in a position to compete
with foreign companies because they
do not give much importance to the
manufacture of private cars. When
the Government of India comes
forward to nationalise a certain
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industry which has Rs. g crores worth
of commodities, machines and every-
thing and 300 acres of landin the
capital of the country, do you mean to
say that everything should be handed
over to  private persons ?  We
have to utilise it for the betterment
of the country, for the citizens of the
country, for the welfare of our country
and for the economic development of
the nation. Not only for this parti-
cular thing I talk on bchalf of my

party.

There are certain very important
advantages, I am discussing the
merits and demerits of the problem,
I found only some merits, I do not
want any monopolistic competition,
The Fiat costs Rs, 62,000, The
price of the Ambassador is Rs,
60,000 and more, I have learnt
from some reliable sources that the
price of the car 1is going to be in-
creased by Rs, 3,000 from January 1
onwards. Only the persons who
belong to the higher strata are in a
position to purchase cars. We
persons  belonging to the middle
strata and even the doctors and the
engineers, are not in a position to
purchase cars. We are getting
third grade and fourth grade cars.
When the Government of India comes
forward to produce a car which will
be somewhat applicable for the
middle-class persons to purchase
why should you oppose it ? Is it
not our duty to support it ? What-
ever the ruling party brings, is it
our duty to oppose ? What is not the
duty of an opposition party, a real
opposition party. As a Member be-
longing to a real opposition party, I

- support this Bill not only because

it gives opportunities for employ-
5 P.M. ment of 5,000 persons. And you
say there is no effort to solve the
unemployment problem. When they
come forward to start such an industry
which will require an investment of
Rs. 500 crores, without utilising the
natural resources of this country
but only utilising the amount which
we have already spent, and utilis-
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ing the land which has already been
given to a particular person, why
should we hesitate to support it ?
Otherwise we will have to spend Rs.
500 crores to start a new industry
of that type. We have only three
units in this field.

Tinally, Sir, there is great scope
for the development of ancillary
industries also. If we start an in-
dustry side by side there will be scope
for the development of ancillary
industries, for which otherwise we
will have to spend more than Rs.1,000
crores. And as Mr. Ramamurti said.
if we spend Rs. 1,000 crores, more
than a lakh of people will get emp-
loyment through the ancillary in-
dustries.

Finally, Sir, why should we not
nationalise the other important car
industries ? One of the hon. Mem-
bers pointed out that it is the first
step. As a first step, they are natio-
nalising the Maruti industry; then
they will go to Fiat car; then they
will go to Ambassador car; then they
will go to Standard car ; and then
they will nationalise all the industries
in this field ; and a day will come
when the motor industry will be
owned by the state, by the Govern-
ment of India. That was the assu-
rance given on behalf of the Govern-
ment. If that be the case, we strongly
support this Bill. I want to say one
word here for Mr. Chanana, the
hon. Minister for Industry, He has
really given much attention for the
nationalisation of this  industry,
I hope he will take up the entire
responsibility for developing  this
industry and a time will come when
the Maruti car will definitely com-
pete with the cars of other countries
and other countries will buy the cars
produced by the Maruti Company,

SHRI M. KALYANASUNDA-
RAM (Tamil Nadu) : Mr, Vice-
Chairman, Sir, I rise to oppose the
Bill and support the Resolution on
behalf of my party. Even if som
of the Members do not understane
why we, Communities, are opposing
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this piece of legislation which seeks
to nationalise a project, the future
generation or the Member who come
to this House in future, if Parliament
survives till then, if they happen to
go through the proceedings. should
not misunderstand us. We, Com-
munists are not opposed in principle
to nationalisation, That is well
known, We will be the first persons
to support the nationalisation of the
e ntire transport industry if it comes
to that, But is this a genuine nation-
alisation measure ? That is the
question, Even though Members
of the ruling party spoke vehe-
mently about the opposition, they
have not advanced 3 single point to
convince us that it is done in good
faith. Sir, we cannot quarrel or
disagree with the aims and objects
shown in the Statement of Objects
and Reasons or in the Preamble,
They are very good ideas, Just as
we have Socialism as our creed in
the Constitution, it is not
enough, if it is put in the Bill,

The preamble says :

“.. toprovide Tor the acquisi-
tion and transfer of the under-
takings of Maruti Limited with a
view to securing the utilisation of
the available infrastructure, to mo-
dernise the automobile industry,
to effect a more economical utili-
sation of scarce fuel and to ensure
higher production of motor vehicles
which are essential to the needs of
the economy of the country and
for matters connected therewith
or incidental thereto,”

These are very good ideas,
But does this Bill seek to achieve
any of them ? If they want to really
achieve the objectives contained in
the preamble, then the first thing
they should do is to nationalise Ashok
Leyland and Mercedes Benz of the
Tatas, Will they do it ? They
produce commercial vehicles nece-
ssary for our public transport,
Public transport has remained
static for the past ten to twelve years,
The strength of our bus fleet is only
eighteen per one lakh of population
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in the country, This includes wome
areas where there will e cul s

or seven ; it mav vary up o .oty
to twentytwo in SRS
this is the fleet oo,
NOW, WhY i )‘.'(JI:“,MLL ¢ N

Whether it is .1, e o e
sector, the chassis S
30000 to Rs, 32000 s, . s
ago now costs Rg 20alhs, U
a bus on the TToquir s
than Rs, 31

private sector - : .
That is why t.. . S
takings are Incurriny loss s, 1o g
great extent o has 1 oen
nationalised, T
sport is allowed ted by
these monopoly hor. ST o —
Ashok Leyland. Tlut s th 5 -
tion.

TSI [RPN

.

The next is about jeeps, 7w -
vernment and the Defence 5.0 the
biggest customers for jeeps prociaond
by Mahendra & Mahendra. Shonid
they not nationalise them - If
the Government takes steps 1h na-
tionalise Mahendra &  Nabewd o,
if the Government takes ¢ to
nationalise the Tatas—the N
cedes Benz—if the Governrniont
decides to nationaiise  N-hos -
land—they have now becowe 1a]tis
nationals; even from Indix th e
starting industries in ¢ her con b
also—the present transport p.otfen
can be easilv solved. ...

SHRI PATITPARAY it AL
DHAN (Or’ssa) The - 41 1
nationalise non-starters,

SHRI M EKALYANASD MIYA.
RAM : Now Hindustan Moy ¢

In 1969 an Ambascader o U oenly
Rs. 22,500, tcday it costs 1 in
Rs. 60,000. Why should ther "2 e

so much ? What is the Gevern-
ment doing all these vears 2 Wity
it was the Congress which w : g
power up to 1977 or the Janats
Party after that or the prerent (..
vernment, what are they doin to
check this price rise ? A car s,
to some extent, essential for the
middle class, for doctors, for advo-
cates, for businessmen, even for



199  Be. Maruti (Aquisition [RAJYA SABHA] ang Transfer of Under-

[Shri M. Kalyanasundaram]

Members of Parliament, Without
a car it is difficult for them to carry
on their occupation, But who
could own a car ? It is very diffi-
cult to own a car. When that is the
situation, what is urgently needed
is to nationalise Hindustan Morors,
nationalise Tatas’ Mercedes Benz,
Ashok  Leyland, Mahendra &
Mahendra, in the interests of the
nation, Now is this done in the
interests of the nation or in the name
of the nation in the interests of some
individuals ?

SHRI PATITPABAN PRA-
DHAN : On this we need a catego-
rical reply.

SHRI M. KALYANASUNDA-
RAM : That is what it has come to
today. I have posed the problem——
Is it in the interest of the nation or
is it in the name of the nation in the
interests of a few individuals ? I
want a reply to that question.

Then our friend, Mr, Salve
was very angry with the Opposi-
tion, Today he was not so angry.
He was controlling his emotions to
some extent. He said—I am sorry
he is not present in the House just
now. ...

SHRI MANUBHA] PATEL :
He is very much there, He has
moved to the Treasury Benches’
side. He is in a prospective seat,

SHRI M. KALYANASUNDA-
RAM : Mr. Salve was saying that
for ten years the opposition was
using Maruti, Maruti. Since the
first dav when I entered the Lok
Sabha in 1971, I have been follow-
ing this query, Maruti, Maruti.
People coming from the South are
not familier with what is happening
in the Hindi belt. Even in 1977 that
was co. I think our friends sitting
on this side will not blindly say that
we oppose this for the sake of oppo-
sition. That charge cannot be

velled against wus because they
eould know that we have support-
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ed them whenever they brought
good measures, In their critical
times we have stood by the ruling
party and supported them. In the
whole of Hindi belt when they were
wiped out, they could win in the
South. ...

SHRI PATITPABAN PRA-
DHAN : Will you do it again ?

SHRI M. KALYANASUN-
DARAM : I am only illustrating.
They cannot charge us that we
are opposing this for the sake of
opposition., . . . ({nterruptions).

THE VICE-CHAIRMAN
(SHRI BISHAMBHAR NATH
PANDE) : Please address the Chair,

SHRI M. KALYANASUN-
DARAM Whatever suits them
they will take from me. I will not
spare them either. She lost in 1977.
All right. Why did you lose in 1980°?
....(interruptions). ~ Why do you
provoke me ? I do not get provo-
ked. T want the opposition and the
ruling  Party to think seriously
whether they can bring forward
some alternative  economic pro-
gramme instead of repeating
Indira Gandhiand ‘Sanjay Gandhi’.
In two and half years what did
you do ? I am asking the Janata
Party people ? Why are they criti-
cising me? (interruptions). I will calla
spade, a spade whatever may be the
cost. Why were you vindictive ?
Now, what is the result ? She
became a martyr. We are now back
to Indira Gandhi, I think, I have
replied to both.

Coming back to the Bill, Mr.
Salve said that Japata Party used
the name of Maruti for ten years,
By this kind of nationalisation, you
are providing grist for the opposition
to use the name for another ten
years, There were past sins. Now
you are committing this sin for the
future. If it is a genuine nationali-
sation, we would have been very
happy to welcome this Bill. But
this nationalisation is not in the
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interest of the nation It is only
to save some people from some
serious crisis—moral as well as finan-
cial. I do not propose to go into
details. I do not want to into the
‘Gupta Commission regort. I shall
not refer to it. It is better if we
discuss the transport policy or the
report of the Transport Committee.
With regard to Maruti, I have to
say a few words.

What is it that you are acquiring?
As was explained—and I agree with
that——you are—acquiring only land
.and few sheds. You are not acquiring
any machine nor any techinical
know-how. How are you then go-
ing to build this unit ? What are
you going to produce except greatest
scandals ? Dr.  Chattopadhayay
knowingly or unknowingly or witt-
ingly or unwittingly spoke about
sons of big men. Maruti has
acquired international fame. Even
Rolls Royce has not acquired this
much fame. Marutidid that without
producing even a prototype.

Are you acquiring that geod will
also ? Are you not, wittingly or
unwittingly, by taking over this
. Company,
will  ?

THE VICE-CHAIRMAN :
(SHRI  BISHAMBHAR NATH
PANDE) : Your time is up.

SHRI M. KALYANASUN-
DARAM) : Let us not imitate the
western countries. We have our own
tradition, please read, if you have time,
what Gandhiji said in those days
and what he wrote in his “Young
India”, when the Congress took
over power in some of the States,
What was his advice to the legislators
and his advice to the Ministers ?
He also talked about sons. Look at
Rajaji’s son and see how he lives
in Madras. There are so many
people like that. Rajaji’s advice to
to his son was not to do business.
'Gandhiji s advice to his son was
not to do business, Nehrv’s adviee
was not to do business., Businessmen
should net be there in their families
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and full-time politicians are nceded,
full-time professional politicians are
needed and not politicians who
make business out of politics. Poli-
tics is a science and it is a science
to change the socio-economic order
of the country, Otherwise, your talk
of socialism will remain a bluff
and that is what I want to put on
record. How is Rajaji’s son lving
in Madras today ? Sir even my
friends in the DMK and the AIA-
DMK parties may be supporting
this Bill for their own reasons. But
I want them to remember what their
mentor, Mr. Annadurai, said, Mr.
Annadurais son wanted to make
films. Mr. Annadurai’s means of
living  were his tongue and his
pen.

THE VICE-CHAIRMAN
{(SHRI  BISHAMBHAR NATH
PANDE) : You have taken double
your allotted time.

SHRI M. KALYANASUN-
DARAM : Two minutes more and
and I will finish. Sir, when Mr.
Annadurai became the Chief Mini-
ster his son wanted to make films
and Mr. Annadurai said : “So long
as you live in my house, you should
not produce film”. That i
our national tradition, Sir, Gandhi,
Nehru, Rajaji and even some Cong-
gress Ministers. Take the case of
Mr. Kakkan. He was the Public
Works Minister in Tamil Nadu for
so many years. He was the Public
Works Minister and also the Home
Minister. He does not have the
next meal. Our Chief Minister, Mr.
M.G. Ramachandran, took pity
on him and sanctioned a pension of
Rs. 1,000/- That is our tradition
Sir. This was the advice to our
well-meaning friends in those days.
Whom do you blame now ? Why
do you blame the Opposition ?
It is the duty of the Opposition to
exploit the weakness in you and that
is the way of politics. So, Sir, again
I would like to say that we oppose
this Bill and why we oppose this
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Bill is because of the ulterior motive
‘behind this Bill. We are opposed to
‘this Bill and we will see that every
clause is opposed and even outside
we will be taking this message to
.the people that this Bill is a scandalous
one and is going to create a scandal
because it is linked up with the
'multinationals. It is the multina-
tionals who create scandals involv-
ing persons right from Nixon to
the Prime Minister of Japan. Take
the case of Japan ; take Italy;
to? toerica ; and take West Ger-
. verywhere the scandalars are
and our country must be
from the tradition of such
tionals  and the  multi-
TRVIY are playing havoc with
our economy. That is our anguish
and in anguish we oppose this Bill,
iSir. B -

-~

L0 li'.‘b'
‘saved

o atet

THE VICE-CHAIRMAN
(SHRI BISHAMBHAR = NATH
PANDE) Yes, Prof. Sourendra

Bhattacharjee. You have got seven
" minutes.

.+ PROF. SOURENDRA BHAT-
"TACHARJEE Mr. Vice-Chair-
.man, Sir. first of all, let not my
‘friends take away my small time,
o
Sir, the Bill that has come before
.us has been variously defended by the
-speakers on the treasury benches.
"What they have been saying here bears
‘little resemblance to the objectives
‘specified in the Bill or in its Preamble
such as streamlining the transport
‘system in the country, modernising
‘the automobile industry, economical
utilisation of scarce fuel, for meet-
ing the need for passenger buses,
" commercial vehicles, in the country,
~ andsoon, IfoundthatMr. Bhandare
was eloquent on the export require-
.ments ofthe country.

1 also found him eloquent on
the quesiion of uti'ising improved
technology and on what is stated in
‘the preamnble of the Bill ‘economic
tproduction of inotor vehicles’. Sir,
gince yesterday, even today, the mem-
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bers of the Treasury benches, includ-
ing the Ministers, are putting for-
ward certain arguments quite un-
related to the instant case, For
example, they tell the left parties and
the Opposition that they have all
alyng been advocates of nationalisa-
tion and then ask : Why do you
oppose a Bill to mnationalise an
industry ? They conveniently forget
that our freind, the Industries Minister
Dr. Chanana, is credited with a
very pragmatic approach towards
industrial ~ policy which is not
bound by any nationalisation., Dur-
ing the Budget session, that app-
roach was Dbrought to the fore,
Persistent  demands of nationali-
sation, for putting a stop to ex-
ploitation  of the working class,
have been met with refusa’ and
rebuttal. Now they are trying to
make a virtue out of this Nationali-
sation Bill and going to prove
themselves to be protagonists of
public sector. of nationlisation, and
against private industry. Dr, Cha-

tterjee  or Mr. Bhandare recited
certain  abstract principles un-
related to actual fact., If it was a

question of providing employment,
if it was just a question of enriching
our transport industry, the Govern-
ment could very well have encourged
an industry from public sector io
our automobile industry,
to bring out more transport vehicles
and other things. On the contrary,
if they wanted to utilise this
industry as a memorial to late
Sanjay Gandhi, I would not make
any uncomplimentary reference to
that, but if that was their object,
there were other ways, except at
the cost of public exchequer,
was done and what was

is not necessary for the members
of the Opposition to dilate upon
it again and again. Everybody knows
it. The nationalisation of transport
industry, if that is to be dealt with
on policy level, it should have been
done on the basis of a comprehensive
outlook within the framework of
a policy. In isolation, by building
this up and then trying to make
virtue out of it, unrelated to the
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actual state of affairs, is another
name for hypocracy and another
name of a fraudulent practice. And
this is precisely what the Govern-
ment is trying to do through this
Bill. Were they straight forward, hon-
est about the economic objective
that they are tyring to throw up
before the House and before the
people, they should have checked
and re-checked their economic
policy which has led to more and
more concentration of wealth in
the hands of private capitalists, There
is no atempt at loosening the strong-
hold of the private capital. mono-
polists and multi-nationals  who
are being invited more and more
in our country, And the Government
is trying more and more to throttle
the voice of the toiling people,
their movement, their struggles by
all possible means of the present
day, with the passing of such a
draconian Bill. b add

¥

.

. ~This  spirit that was demon-
strated in that Bill has cast its
shadow over this Bill because these
are the same things and not different,
since they have the majority, they

- will get it passed. We know it.
But it is our duty to record our
voice of protest against this misuse
of public fund, misute of certain
lofty principles and to hood wink
the people at large by this mouthful
talk- of nationalisation and other
things, Sir, their record during this
year will show a completely different
picture. Therefore, if the Minister of
Industry is able to fit in this Bill
within the framework of his very
pragmatic industrial policy and show
that our vpriority demands that
this thing should be given prece-
dence and that it will meet the
national requirement of removal of
unemployment and other things,
we are open to be convinced. But
it must come within that frame-
work. Otherwise, by merely mouthing
high-sounding principles, they won’t
be able to hoodwink the people of
the country which, I am afraid, is
the main object of this Bill. Thank
you, Sir. I hope that in replying
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to the criticism levelled by the
opposition ,those from the Treasury
Benches  will demonstrate some
respect for facts and respect for
co-relation, even for incidentia: co-
relation.

SHRI M. P. K’ .
(Anchra Tradesh) BT,
Vice-Chairman, Sir, T do 1+ want
to go into the many detnily ohout
which the Member: n the 3o
tion liave spoken ava ohe o
ably answere: '+ Dicnd. ficr ny
side. Sir, w- nog fionet the
history of ' o th's
country. Mai. Lave <id
that land has Leen gooa ac ¢ vosioug
things have beer d-ne o cmight.
Even a friend !4 1.o1murtd
who wanted thii_ Gere vry
expeditiously was zlco conda nig
the Government {or giving L 1.¢. cic,
Under the Industriz' Dovd'onmeut
Act and under the Jrdustr . 1+ ve-

lopment  Policy, it is the & rime
dutv  of every Chief N uister,
whether he belongs to  the

Communist Party or the Cungress
Party or DM.K. Party or ATALK,
Party, to see that evcrycic who
wants to set up an industry is
helped. The  Con munist Gosern-
ment in Kerala }as given cvery
concession -to the Bitlas. Similar
concessions have beer. exterd o’ to
the Tatas. Tariff concessicns have
been given to them for years to-
gether. But no onc  would
Iike to conment (n that ™ -ty
Maruti  Industry is an cifecation
to everybody in this courti+

SHRT RANALL A
HEGDE Education in what °?

SHRI M. R. KRT'H! . U
my friend, Mr. Hegde iz o
ask me question, I are proja-d 1o
answer every (lestion. far o« bk

of angwering cverybody 70 »n e
opposition.
THE NVICE-CFAT M Y

(SHRI BISHAMNDHAP . 1h
PANDL) : Mr. Krichnan, oo Loy
only 10 minutes.

r
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SHRI M. R. KRISHNA: There
are two people in this country who
tried to manufacture small cars,
not because they wanted everyone
in this country to use a car, but
because they wanted to break lhe
monopoly  which existed not only
in this country but all over the
world, One was Mr. V.K. Krishna
Menon who wanted to do it. He
brought the foreign manufacturers.
He brought the car to this country.
Mr. Lal Bahadur Shastri who was
the Jommerce Minister, wanted
to give him the money. We all
tried that car. But the Cabinet,
even thought it was presided over
by the most mighty man of India,
Pandit Jawahar Lal Nehru, did
not allow Mr. V.K. Krishna Menon
to produce the small car in the
public sector. As a compromise, Mr.
Krsihna Menon was asked to
%roduce the Nissan tractors for the

efence. That was the position. If
Mr. Sanjay Gandhi started the
Maruti, it was not because he was

atly skilled, it was not because
e was a genius. He wanted to
show to this country, particul-
arly to those big giants in the car
industry, that even a small man
can  produce a car.

AN. HON MEMBER : And
he failed.

B SHRI M. R. KRISHNA : I am

grcpared to answer your questions,
| Please put your questions and get
the permission of the Chair. I am
prepared  to answer.

SHRI FIMANUBHAI PATEL :
We would not put questions and
you need not answer.

SHRI M. R. KRISHNA : Mr.
Sanjay Gandhi had failed not be-
cause of anybody else but because
some giants who joined him as
Directors let him down. And also
Madam Indira Gandhi had let
down Mr. Sanjay Gandhi because,
like any other father—I do not
want to name the father—if Mr.
Sanjay Gandhi were to take some
Insurance agency or some trading

Fin their
[were to be honest to look into
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job, he would have minted money,
he would have got everything that
he wanted. But he wanted to take
a challenge, he wanted to produce
something which was not produced
in this country, Therefore, he started
this very complicated thing. Sir,
whom did the industrialists of our
country allow to thrive ? Did
Dharma Teja thrive ? What was
the contribution of Dharma Teja
in the shipping industry ? How was
he crippled ? Pandit Nehru or any-
body else in the Government could
not save him. And many other
people who have got fleet of ships
in Gujarat and other places, what
did they do 7 How did they
increase their assets ? How did they
mncrease their ships ? But Dharma
Teja was never allowed and so also
Krishna Menon. Therefore, there is
nothing surprising if Mr. Sanjay
Gandhi had failed in his attempt.
What were the conditions he
gave the Government ? I was in
the Government of India. And the
officers in my Ministry said that
the conditions which Mr. Sanjay
Gandhi gave were something under
which no sane man will be able
to produce. He was really deceived
there, While you are allowing the
foreign technology to a matured com-
pany like the Tatas, you expect an
young man to produce a car which was
never seen in this country without
foreign technology, without import-
ing anything from there, without
paying for any foreign design,
without having any experts from
anywhere. Even the Industry Mini-
stry experts have deceived this
young man, And the Directors
like Mr. Chidambaram, Mr. Raunaq
Singh and the Mohan Meakins who
were matured and very competent
own industries, if they

the conditions which Mr. Sanjay
Gandhi had furnished to the
Government, I  think, they
would have definitely advised him,
and these would not have been
the conditions. If Madam Indira
Gandhi were to see those conditions
minutely and if she had shown
that much of interest in her own
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son as any other parent, I think,
this fate would  not have
come today where everybody is
commenting on this.

Sir, I have given the instance of
Krishna Menon. Even when he
wanted to produce the vehicles, the
‘scooters, he was never allowed. Sir,
the Government was prepared to
allow the Birlas to get the outside
technology the Government permitted
the Tatas to get the technology from
‘Germany, The Government had per-
mitted the price rise in all these
.automobiles, but they never cared
to give any assistance to the Maruti.

Now, what has the Maruti left
‘today ? The Maruti has left some
assets in this country and it is not
that small car is very very essential
‘for this country, But there was a
motive, there was an ideology. which
'Shri Sanjay Gandhi wanted to est-
.ablish definitely and the wanted to
prove that he is more superior to
Pandit Jawaharlal Nehru,  (Interrup-
tion) Not in the matter of production
of cars. I am not talking about
Pandit Jawaharlal Nehru as the national
leader or otherwise,

AN HON MEMBER : Pandit
Nehru never asked for licences.

SHRI M. R, KRISHNA : I am
telling you what you do not want to
‘hear I am not telling you what you want
to hear, When Pandit Nehru was
the Prime Minister, the joint sector
came into existence. ie, during Pandit
Nehru’s time that is during the time
when the last Industrial Policy de-
cision was taken, In the joint sector
also car is the one thing which has
never been taken in the public sector. It
was never allowed to be taken in the
public sector, By whom I would like to
remind my friends that it is very well
known that there were many people
‘who wanted Shri Sanjay Gandhi to
have the advice from the Birlas but
because of various political reasons
including the advice from my frjends
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from the Communist Party, who said
that anything can be done in this
country with anybody,s assistance but
never get into the hands of the Birlas,
That is one of the reasons why Shri
Sanjay Gandhi had to keep him
self away from all these people and
that is the reason, why the project
is suffering today. We have to look
into all these things. It is no gond
simply saying that this project is a
junk, How many industries have been
taken over, including those of the tex-
tiles, Thousands of crorers of rupees
we are sinking into them, Who is
managing them ? Some private in-
dustrialists. They get everything from
the industries, They even rob the
labour, They did not even properly
utilise the money which they get from
the banks, Which is the industry
today, be of the Birlas or of the Tatas
where they will say that even 25 per
cent or 3o per cent of the investment is
their own of from their families. Some
body was asking whether people
with 75 per cent of the shares can
become managing directors? Who are
these people? What is their share what
i$ the share capital of the Birlas or the
Tatas in almost any industry that they
have set up ? Mr, Sanjay Gandhi had
only one, solitary, industry with which
he was experimenting, which he was
trying to build up. But almost all the
other private companies hold a number
of companies under them. Therefore,
the bungling in one company is covered
by the profits in other companies.

That is not the situation here,
So, I would like my friends who view
things so nicely, so judiciously, to
view this also sympathetically, Tt
is a human thing and a young man
had started this thing. There are
many of my friends who have star-
ted so many things, even though they
know that they have mismanaged and
lost, Therefore, Sir, my only submis-
sion is that we need not attach much
importance to this thing. namely,
whether the land which he has been
allotted was taken on a small price
or whether it is now fetching more
money. (Time Bell rings). These are
not the things which should weigh in
the minds of the hon. Members here
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[Shri M. R, Krishna]

Sir, now the Government is
taking over this project. There is a
small car which has been produced in
London and that is Mini Metro,
That is one of the latest cars which
is said to be very very good as a small
car and its maintenance is absolutely
negligible, Now, the Government of
India need not leave it into the hands
of bureaucrats, It is necessary that this
industry, which the Government is
nationalising, should become one of
the premier industries under Govern-
ment management. Therefore, only
really very highly skilled people
should be allowed to handle this
project and this project should concen-
trate more on commercial vehicles
and other vehicles which are very
\ o
ess~ntial for the development of vari-
our needs in this country, With these
words, Sir, I support the Bill. Thank
you,

SHRI RAM..KRISHNA HEG-
DE: Mr Vice-Chairman, Sir, the
very fact that the ruling party lined
tp professionals—I mean  profes-
sional lawyers, advocates—to def-
end this Bill, betrays firstly the -
weakness of the case and secondly,
‘Jack of conviction of this measure, Sir.
T must compliment all my three
friends. Mr, Salve, Mr. Chattopadhya-
“ya and Mr, Bhandare that with their
experience and almost unequalled
"calibre of arguing, they tried their
very best to defend a most indefensible
case. But I must also point out that
unfortunately their arguments were
boringly repetitive, They were off the
mark all the time, If Mr. Salve was
balance-sheet-oriented  and  Prof,
Chattopadhyaya was succession ori-
ented, Mr Bhandare became export-
ed. What about the merit of the Bill?
"We are discussing the Bill and Prof,
Chattopadhyaya repeatedly said that
we must examine this measure in
the right perspective, What is the
fight perspective? Is it the export of
the car? TIs i “he Transport policy
of the government for he last
30 years? Is it who succeeded
whom in world politics ? What is the
perspective ? And my sportsman friend—
hé is an all-rounder—he is a lovable
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sportsman. Mr, M R. Krishna; he is
capable of playing both for the Pre-
sident’s eleven as well as the Prime
Minister’s eleven—started his speech
with Krishna Menon. Well, I am
not going into these matters; but we
must ask ourselves certain questions,
If you ask me whether I was shocked
or surprised or felt bad about this
measure. I would certainly say ‘No’.
This is actually the logical if not
natural, culmination of a stinking
project which had been stinking
for years to high Heavens must end
with a stinking Bill,

Sir, after we came to know that
late Mr. Sanjay Gandhi was cremated
in Shanti Van, we must reconcile
ourselves to the desire of the Govern-
ment and the ruling party to
sanctify an immoral project with any
legislation. This is what it is ...

SHRI SITARAM KESRI: No,
no. With all due respect to you my
friend. ... )

i,

SHRI RAMAKRISHNA HEG-

DE : We are on different sides.

SHRI SITARAM KESRI: "In
his absence, I think, itis your unkind
and uncharitable remark against the
departed soul.

SHRI RAMAKRISHNA HEG-
DE : You are entitled to your
opinion and you make a dutiful
protest and it is moted at the right
quarters, Lt '

I would like to project only a
few points. It is a pity that Mr. Salve
cannot answer it now nor can the
other two three friends of mine,
including Mr. Krishna, because their
terns are over, S e

Sir, I do not know to what extent
the Minister in charge of this Bill will
be able to meet these points, Firstly,
Mr. Chanana said that it is just a
coincidence. The idea of small car is
not mnew. If I may mention here,
a brilliant entrepreneur, with absolu-
tely excellent qualifications, tech-
nical qualifications; produced a
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prototype with the help of Hindustan
Aecronautics, Bangalore. That was
more than 12-13 vears ago. That
project was not approved,

SHRI M. R. KRISHNA :B.F,
Reddy.

SHRI RAMAKRISHNA HEG-
DE: B. F, Reddy, Thank vyou.
Thank you my dear friend. That
project was not approved because at
that time, the Government’s policy
was, and rightly so, the small car
project, even if it is necessary, it
should be in the public sector and
not in one more Tata or Birla
or Goenka or any other big house.
That idea was there. As Mr. Rama-
murti has said, Government did not
decide to nationalise when Stan-
dard Motors were in difficulties.
The  machinery was there. They
talk about infrastructure. What is the
infrastructure  here in Gurgaon?
. What are you nationalising there?
Is it an idea or a concept or a project
.or a piece of land within four walls?

AN HON. MEMBER: Nation-
alising a dream, ', .. - . G

SHRI RAMAKRISHNA HEG-
DE: It could bhe either nationali-
sing a bad memory, or nationalising.
perhaps, for most of us, a scandal.
It was a dreadful scandal. This is
what it is.

Sir, the second question is, when
this matter was there, even afier the
new Government came to office, and
when Shri Sanjay Gandhi was still

alive, if the idea was to nationalise
this project, why not any step taken
_at that time ? Mr, Ramamurti has
rightly pointed out. May 1 ask
the Industy Minister what is the
provision which you have made in
the Sixth Five Year Flan ? Have
yout mace any provision ‘n the
current Budget ? It has to come
in supplementary demands. 'That
means this idea did not occur to
you, mot even one week before 13th
October. 1 can challenge it. What
was the great hurry about it ? It
is said that at the stroke of eleven at
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night, papers are sent to Rashura-
patti Bhavan for signature and
whenever an  Ordinance is jesued,
invariably, it was on Friday nizhts.
But why the President signed ? That
I cannot answer here, Rasht ..ot
Bhavan is beyond our jurisdict” i,
Why on Friday evenings, on Iriday
nights ? Why 2 What was the
urgency ? What was the juseacanon
for this indecent haste ? Pa:liarscat
was meeting. Notices have  been
issued. Parliameut was to meet with-
in a period of one month. W't ,ax
the necessity to issuc an Ordinanc

Is it such an wrgeat thing > [ cun
understand if you -
tionalise banks, ¢ SEEIR
industry. Well, you cannol 1o 5 L
way of legislation, afer Au oy
on the floors of Parliz e
many things may happc., ... .. tha
period. But here, there was noihiog,
The (actory was closed. There s,
factory. There were no workes:,
and there was nothing ia thu
damn place, but you issucd an
Ordinance. How do you justify it ?

Another question I want o
ask the Industry Minister is, ha-
the Government finalised, before
taking this measure any project in
regard to small car ? Whether a
been pre-
pared, or it is an after thought to
justify the action you have taken.
He must answer this,

Sir, another question ariscs, "The
bonafides of the Government e

in question today. You b - akop
over the Maruti Limited.
nationalised the cow, butw .at . out
the two bacliir.s? What ahoni the

two calves—the Maruti T =~ 7 " 1,
and Maruti Heavy Vehic -
did you not touch them °* i o
have any justification for Juar {1 tios
is to be nationalised thos tvwo houid
also be nationalised theo stand o,
equal footing.

SHRI NARASINGHA PRASLD
NANDA : The bachhr s will get _

. per cent commission.
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SHRI RAMAKRISHNA HEGDE:

Let him answer that. In  whose
interest and for whose benefit Maruti
has been nationalised ? Is there any
unemployment of the people who
had been working there ? Then
1 can understand if that was so Binny
Mills, the Industry Minister must

know have been closed for many months,

Have you opened your eyes to that?
Thousands of workers are jobless

today, They are sitting at home because

the management has declared closure.
So many big industries have declared
lock-outs today. Mr. Minister, have
you opened your eyes to these ? Have
you taken any step ? I could have
understood if you had nationalised
those industries where on account of

lock-out or closure thousands of workers

have lost their jobs. Here not one
single worker is out of job—except the
watch and ward. The factory was
closed for paractically three years
finally I admire, Mr. Krishna. He said
-that Mr. Sanjay Gandhi wanted to
.out-shine his grand-father. His grand-
father would have loved it and we
never had any quarrel about Jawahar
Lal Nehru taking over from his
father as the Congress President. We
admired it: he was the worthy son
.of a worthy father. We never grudged
it. Actually I was one of those who
supported as against Mr. Morarji
Desai, Mrs, Gandhi to become the
Prime Minister almost immediately
after her father’s death except for that
ong year and four months break.
We do not oppose this, If a person
is worthy and qualified, nobody minds.
Tt will be immoral in politics to blame
the son merely because his father
happens to be in a position and
because of that the son cannot
earn a living, That is not correct.
But when Mr. M. Krishana said that
Sanjay wanted to revolutionjse the
automoblile industry, he was no doubt

oetic but he is pathetic also. Very
pathetic, because it did not carry
his own conviction, I can understand
if out of his own girit, out of his
own industry, out of his own capacity
Sanjay Gandhi had erected the factory
and I would have been the first man
to salute him. It would have been a
wodel for other youngrnan no doubt
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about it, But let each one of them put
his hand on his conscience and say if
he did it, On September 23, 1970
Mrs. Indira Gandhi said in Ahmedabad
that her son Sanjay was a delicate
youngman, and with whatever money
and energy he had modelled a
car, not a posh one hut fairly comfor-
table and suitable to Indian conditions.
It would suit the middle class. She
could not say whether a licence will
be granted to him, W.l, weare all
hypocrites, but some are greater
hypocrites than others.

If Sanjay Gandhi’s real objective
was to give to the people of this
country a small car, he would have
gone down in history as the Ford of
India, We would have admired him,
we would have called him the Indian
Ford. What exactly happened ? This
project was conceived in sin, it was
built in sin and it crashed because of
sin. When  the Maruti car wis
tested in Ahmednagar, ultimately
it crashed. The whole project cra-
shed without moving. That is the
tragedy of the whole thing and now
you are nationalising it. "

Sir, let the Industries Minister
tell us whether the land has been
transferred to this factory. You have
calculated, for the purpose of
ascertaining the assets of the factory,
all the lands, about 275 acres.
What is the value of it and what
was the market price ? Now you,
for your own purpose, to determine
the total assets of the factory, are
taking into account cthe marke:
price. And what is the price of the
shar: in the marke ? Zero. So, what
are you nationalising ? May I
ask one more question of him ?
While in no other Ordina-ce of
nationalisation a time limit has been
determined for the payment  of
compensation why in this ordinance
it was provided that within thirty
days all the money and the interest
shall be paid ? Why ? Because on
the gist day Parliament was to
meet. Is it not with a view to pre-
empt the scrutiny and discussions
by Parliament on thjs subject ?
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Ultimately we come to this,
Just one minute more and I am
done. Yesterday we passed a Bill
through  which the ruling party
has tried to castrate 670 million
people of this country. And today,
through this Bill, the ruling party
will put to shame 670 million
people of this country. T earnestly
request the Government to with-
draw  this Bill and to distribute
those 275 acres of land to those
poor peasants for whom the ruling
party never stops shedding croco-
dile tears.

5 P.M.

Give them back their land, whether
it is one acre, two acres or three
acres. Thatwould be a great service;
that would be a real tribute thing,
a memorial for Mr. Sanjay Gandhi.
Otherwise, Mr. Sanjayv Gandhi’s
name will ever be steeped into shame.

Sir, the effect of the Bill will be
if we pass it we will be legitimising
an illegitimate misadventure, we
wil! be salvaging the soul of Mr,
Sanjay Gandhi from public in-
debtedness—as  Mr. Salve tried to
salvage tha' ; it will be freeing the
members of his family from liabilities
and penalties; and black money will
get the sanctity of becoming white
money. And, lastly, a perpetual
source of income will be available
to a family at the rate of 2 per cent
of the profit of this nationalised ad-
venture, whenever it comes.

Thank you.

SHRI V. GOPALSAMY : Mr.
Vice-Chairman, Sir, on behalf of the
DMK Party I rise to support this
Bill. Though I wanted to confine
myself strictly to the Bill, I am very
sorry to tell you that. I am forced
by my Opposition friends to touch
upon some other subject also, re-
garding Mr. Sanjay Gandhi. Sir,
it is highly impolite and discourteotis
to criticisc a departed soul. Sir, 1
have got great respect for Mr.
Ramakrishna Hegde who is leaving
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now. I wanted him to listen to

my reply.

SHRI RAMAKRISHNA HE(G-
DE : I thought I have earned a lag
at the end of mv speech. T will
come back in two minutes.

SHRI V. GOPALSAMY:
Sir, he said the name of Mr. Sanjay
Gandhi will ever be in shame-—those
are his words. Who is he to judge?
Sir, whether we agree with Mr.
Sanjay Gandhi’s views or disagree.
is something different. I may not
agree with the attitude and approach
of Mr. Sanjay Gandhi. I may not
agree with the policy and philosophyv
of Mr. Sanjay Gandhi. But
we cannot deny the fact that he was
rising as the promising star of hope
for the younger generation and for
the Congress Party and many other
sections, He did not step into the
Lok Sabha in the capacity of heing
the son of the Prime Minister,
Madam Indira Gandhi. He stepped
into the Lok Sabha as the repre-
sentative of seven lakh voters of
Amethi  constituency. Sir, Mr.
Hegde was telling us  that Madan
Indira Gandhi was having such an
attachment for her son. Naturally,
she has to. But one thing he should
not forget. When the Pitts plane
crash occurred, when thousands of
persons who loved Mr. Sanjay Gandhi
and lakhs of people who love Mrs.
Gandhi were shedding tears, Mrs.
Gandhi was not near the dead bodv of
Mr. Sanjay Gandhi. She was there
in the house of Mr. Saxena to con-
sole the mother, to console the wife
of Mr. Saxena. But I recall one
incident, When the plane crashed at
Jorhat, five pilots died—they sac-
rificed their lives, not thinking of
their wives and their family mem-
bers—in the course of nose-diving of
the plane, to protect the life of Mr.
Morarji Desai. What happened
when he came out. The Pressmen
approached him. He told, “Yus,
God helped me.” Yes, God only
helped him. He did not tell any
word about the pilots, Asarationalist
I condemn it. What happened ?
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He did not care to visit the families
of the pilots. Not a single Minister
in the Cabinet cared to visit the
families of the pilots. Not only that,
when the funeral was going on, when
the three Army Chiefs were there,
there was  no Cabinet Memb-r,
Sir, he is speaking about hypocricy.
Who is a hypocrite > The greatest
hyporicte of India is Mr. Morarji
Desai. He is the person who an-
nounced in the Lok Sabha that Mr,
Jayaprakash Narayan was dead even
before Mr. J.P. breathed his last in
the hospital in Bombay.

Actually T do not want to speak
zbout these things. But when you
choose this occasion to criticise a
departed soul, we can also speak
about the performa.nC( of the pre-
vious Prime Minister, Mr. Morariji

Desai.

Of course, I belong to the DMK
Party which is wedded to socialism.
Our Party is a Social Democrat
Party for which socialism is not a lip-
service. When we were in power,
when we ruled Tamil Nadu, our
party nationalised  the transport
system, our party nationalised the
big transport fleet companies.

So, we believe in socialism. I would
like to ask

SHRI K. K. JMADHAVAN
(Kerala) : May I raise a point of
order ?

SHRI V. GOPALSAMY : No
point of ord-r.

SHRI K. K. MADHAVAN :
May,I know from the hon.Member

SHRI V. GOPALSAMY
What do you want ?

SHRI K. K. MADHAVAN :
. what exactly is the relevance of
what he has spoken so far ?

SHRI V. GOPALSAMY
What relevance was of what the
other Members spoke so far ?

!
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VICE-CHAIRMAN
NATH

THE
(SHRI BISHAMBHAR

PANDE) : There is no point of
order. Please continue,

SHRI V. GOPALSAMY

I would like to know from Mr.
Ramakrishna He.de and his party
one thing. He said here that the
nationalisation policy is a dreadful
scandal. I would like to ask him
whether he is prepared to come out
with a clear, categorical statement
openly that nationalisation is a
dreadful scandal ? On behalf of
his party is he prepared to come out
with a statement that the nationalisa-
tion policy is a scandal ?

SHRI SURENDRA MOHANTY
(Orissa) : He said that the Maruti
nationalisation was a scandal. He
did not say that every nationalisa-
tion was a srandal.

SHRI V. GOPALSAMY
You canno* alter the contention of
Mr. Hegde.  Three-fourth of the
universe is under the spring of the
socialist era. You cannot forget
that fact. So, you cannot attack
the nationalisation policy. Having
a-cepted the nationalisation policy,
a new era has been inaucurated
in the field of the public underta-
kings, in the field of the public sector,
to manufacture car. You may say
that it is a sick unit. Yes, I agree.
But then when the mills, the textile
mills, go sick, our very same friends
demand from the Government that
the mills which have become sick
should be nationalised. This is the
demand of the political parties,

Also I do not get any reply from
the Opposition parties to the conten-
tion of Prof. Chattopadhyaya that
a large number of the Members of
the Opposition inside and outside
the Lok Sabha have demanded
nationalisation of the Maruti Com-
pany. That was the contention of
Prof. Chattopadhyaya. There is
no answer from this side for that
question,
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So, we are going to inaugurate a

new era in the public sec.or. So

far no unit in the public sector was

manufacturing a car. So, this is
the first step.

221

At the same time, I would like
to say that the public sector under-
takings are not working in an effi-
cient manner. I agree, What is
the defect ? What is the reason for
this? Land, labour, capital and
management are the four ingredients.
The management  is the
root cause. When there is failure
of management, there is failure in
the public sector undertaki: gs.
For that we have to tone up the
management and bring in profes-

gsional  cadres, That is different
subject. But if one truck appears
in the row, an economist said, it

gives employment potential for 25
employees.  So, it is a first step.
Then will they nationalise Tata’s
Mercedes. Bedford of Birlas and
Leyland of the  multi-nationals?
Sir, in this context I would like to
request the Government and appeal
to the Government: only if you
are going to nationalise Leyland of
the multi-nationals, Bedford of Birlas
and Mercedes of Tatas, only then we
can really open the door for
socialism. I think this must be the
first step. And not only that, as
Mr. Ramamurti  correctly pointed
out, you have not allocated any
funds for this in the Sixth Plan.
You are going to nationalise this,
So, in the Sixth Plan itself, for this
Maruti project there should be allo-
cation of funds. And not only that,
hereafter—our Industry Minister
is here—we should bestow our
fullest attention not only on the
Maruti  project  but on all the
public sector undertakings to see
whether the  optimum capacity is
utilised, whether the management
is properly working. These are the
aspects which we have to look into,

With these words, I support this
Bill whole-heartedly.

Thank you,
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*SHRIMATI RAJINDER FKAUR:
I oppose the Bill to nationalise the
Maruti Limited,

AN  HONELE  AMEABLR:
Please speak in English

*SHRIMATI P 55TV 2 77 w0 1
It is easier for m Di.
I cannot express iy sentmt tono
well i any oher lanonage - n
Punjabi, 1 shall sza. 1o o L <h
next time,

When Maruti was started, .1
at that time some hue and c. .18
raised; some suspicions had 'rom
aroused that something fishv was
going on. The suspicion was 25 to
why anindividual was being given
priority over others. It has L.cen
disclosed in  h's House how e
persor, who had shares worth 0
Rupees, became the NMoanaging
Director and how he collected money.
But does everybody pay money ?
If the son of a commoner like us is
involved, nobody pays moucy.
Even the son of a big businessman
cannot grt so much money Why
the money was paid ? It was
because the proprietor of Maruti
Limited was the son of the then
Prime Minister, Moreover, agencies
were given even before the «ar
was manufactured or the .. -t
was established, I also know abont
one such Agency.

It has been mentioned i this
Bill that they will take over ail the
assets but will not accept any Liability,
Agencies were given and onc liih
rupees each were received in the [vin
of white money and two lakli :u,.0e8
each in the form of black money.
I know about one such case., 1 do
not know whether the money reac.ard
the right person or was pocketed by
the intermediary. 1 have no - .-
pathy with him ecither., The peison
who gave two lakh rupees as black
money deserves  no sympathv as
it was not his hard-earned moncy,
But such things did take place.

*English translation of the original
speech delivered in Punjabi.
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[Shrimati Rajinder Kaur]

Thereafter, Maruti car was not
produced but I know about the
Road Rollers which had been supplied
to N.DM.C. Were those Road
Rollers produced by Maruti or were
brought from outside and the stamp
of Maruti Heavy Vehicles was put
on them as is done by some Indus-
trialists ?

It would not have been liquidated
and it would not have been necessary
to nationalise it. But  the Janata
Party itself is responsible therefor,
If they had not been in power for
28 months, it would have continued
to supply the Road Rollers here and
there, mint money and earn profit
and it could never have suffered
losses.

Mr, Mathur was telling that it
has no machinery, It has only
its land and building, The ma-
chinery has become all junk, That
does not make any  difference.
Ever since Maruti was set up, the
prices of iron have risen so high that
the price of that junk is more than
what was spent on purchasing the
machinery in those days. Therefore,
the Government is not a loser at all,
But why is it being done so speedily?
It gives rise to suspicion. Even if
you deny all the facts and figures
given by the opposition, there is still
room for suspicion, One of my
colleagues was citing the example of
Shri C. Rajagopalachary who did
not allow his son to do business.
I can give you another example.
In early 40s, Mr. Khan was the
Prime Minister in NW.F.P, His son
was selected in  Services Selection
Board of N.W.F.P. and he had stood
first in the FExamination, But Mr.
Khan did not allow him to jojn.
He said that since the boy was
his son, his appointment would give
rise to suspicion, So he ordered
the appointment of the  candidate
who had stood second. These were
the traditions of our India. Caesor’s
wife should he above suspicion.
The son of the person who passes
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orders, who is in power, should
not leave any scope of suspicion.
The hasty take-over of Maruti, with
which their entire family is con-
nected, is neither wise, nor can it
be called a good step. Moreover,
it is being established for the Manu-
facture of Cars, Whether it is
a big car or a small one, what is
the percentage  of car users ? 809,
of the cars are used in Public Sector.
The remaining 209, are used by
industrialists or big businessmen
who go on reducing the book value
of the car and ultimately earn black
money through its sale. No common
man, not even the highest Govern-
ment Official who does not earn
black money, can afford to pur-
chase a car. A Member of Parlia-
ment who gets 2500 rupees a month
cannot purchase a car worth 60,000
rupecs.

They say that transport in India
is very troublesome. I also come
everyday to Parliament by D. T. C,
bus. I know how crowded it is and
how inconvenient it is, Sometimes
they do not stop the bus even after
we raise our hand.

If the transport is to be expan--
ded, it should be for the common man
and not for the one in one thousands
who can afford to purchase a car,
You go to U, P, or any other state,
you will find people travelling by
trains stuffed into Railway Compart-
ments like chattel, Even after 33 years
of Independence, we have failed to
trcat people as human beings,

They say that we are against
Nationalisation. But I am one of
those who have themselves seen the
difference between the Private Sector
and Public Sector., When buses are
run by Private individuals they earn
profit but when they are run by Public
Sector, they suffer losses, I know
the case of Delhi, Some buses were
run by the N. D M. C, under D.T.C.
operation. They suffered losses. But
when the same buses were taken on
hire from individuals, those individu-
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als earned profits and multiplied the
number of their buses,

A Company which did not start
off, which did not go into produc-
tion at all which is not expected to
go into production either, where from
such a company will get the technical
know how? It is for the benefit of a
particular family only, whose money
will go to that family? It will be the
money of the common man, because
the Members will continue to get their
salary and T. A,/D. A, The tax
payers’ money is to be spent on
it, If the money is to be spent on the
transport of the common man. I
welcome it, Otherwise I oppose the
bill to the maximum extent possible
at my command.

o} FER K@Tg AT (IR )
A, & wsfa &1 Fo aOw G
W AT A UF. ST AR W I,
OF §Sa7 4 I AT &E ¥
&1 “What is the make of your car?”’
He replied: “Oxford”, His friend told
him: “There is no make like Oxford”,
His reply was: “Yes, it is Ford. It
is pulled by oxen. So it is Oxford”,
99 &7 fAa 997 7 @ ¥ fF ®&@w
g9 SIGAT, IE  §9 G, T8
F9 @M A1 @wr g fr odaw
T RIS TV AT GERAT § | ATRT
¥ oog IF WY g7 § ITA Mer AG
q7 GFAT g | TR 9 & a7 I |
fx e atea aga SR aFT @ |
TN 23 & anw gl €Y
FHST FT QT HETH  $1 IAHT
TV F¥ATE B Al 1§ TH
S99 otz @ £ w&l & WF A
AT AR | TEC SN W g ¥
arm ar famr war or A odn 9Ey 8 )
fafmsex %t aw@ ¥ o @ faww
F #r5 fod & & & geAr =g
g 5 o3 gy ¥ 5w SF0e |
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FIAET | R $AFETY A Afusw
F g #A S ¥ agd Al a9
il I o e O
THT & | WWET A & FAHA
FET, FHL F, TET F AR
at At W fowa ¢ fE Ay wiws)
¥ W & WWHT & a9 gq &, (-
terruptiom) A o, &5 St Aiws
W@ g qgar €9 aa wuEn g R
HYEH F W 76 H L9 H aA™
W AR R A F A 77 § oFA™
™A AT R §Ad g 5 oA
TR T FY FE FIAT O AL F
W AT ¥ Qe WAt g 3
IEqE W, wAAr WHES AT B, T
Far F |

, Y qg dAa e TR WET
i 4 o4, 72 T I 0 AR AT
g BFAT a1 fF AR S AT @A
T, FEE G aqd TR OuA:
gEE & W gmar oy aarn -
§9 WA wE W A oaw fear o
IqY GHA FaT 37 R F wiwE 2o
w1 @ g & owm AERtoE
Io A Fo AR g o A

for Wt ¥ 3w T F® T AwE

famam 7 &€ wifs 77 9™ gEv "W
F 3T fe@ @ SO & f5 g
e G RAE B G- S R S S
g & Awd §% & A FE 2
TF FAT FT FFH g | FAF £ ; A0
FH EFT ST & oT® A
argdr Y, FTT AT AEAT AT T
T g1 ATEAT AL qT AW VA
Iy off S§ ®RO ¥ An 0w
FAT &0 wIHO agd IR0 F
TN OF FUT F FFY AT
qed grgE F A €, @ fegem
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[#F s w\rE w19Y]

¥ ®I & q| T F AW A
R & 3y w7 A om 50
N 7Y & 98 o AR % & §
& ag 3F QTP T WIT g TA
@ FOT FT Fgd A qH  WEARA
Y T L T g9 dwed & fag
oF FOT W gEMd FoFE
AT G F AT T AG
g 1 R wEEmem oS A
war fF ag ar. .. (I'nterruptiom)
ag ¥ad & fF dora et sy w7
WrFT @ Ty AR IqF A€ gAA
TR ATANTES FC (19T | 98 WIHfeHw
@ F49 & agw | § wgW oW
g F gwr moR 9wt
gUET AqATg ¥ ST W @ F WS
wivs 3 fF feawr @@ g
W TW F 1972 H AW @
qIT AT FATNT g AT A TN
9 g W frar @ e @
qE 9T gER W 1976 ¥ O
FAT Jareitg o, A9 g
g o fRe 1977 H [ F0= e
12 SR (Interruptions)

SN I0 Fo Go ARE: FAfeT
ER I GO TG S (Interruptions)

Ay SAHW TAF AL S G
TR A @t fF wgEtes g, ave
1977 ¥ N FUT ATHA AT &
HIET 9T | 99 qFd AL AR FIFTT
] Ar@ w7 TG gar 5 ag FwAr
g ¥ 9T W &, T@F FAT A
#7 fesar st 7Y Farm &, sHEy
Auaasm FT Q MfFE T w09
AIAE T § FEFC FAAX P
qIF AFE AT ST W@ &, 99
z FFEEY A 2 | FIEER FEAT
ATET AT & |
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fo it seeiareama wgq § fF ol
dog amEr F @ ' & WK 9
TRE A0 T B 9HS Al )
9 w1 5 W@ Frewe frar mar
91 39 | T F &, Afew a8 W
1,500 ¥ SARIITE F4N a9 T
4 1 fFR ag WY ST T oA AT
Tifge f& @9 § @9 A A -
{Ffor & fomw w1 fear ) 99
qrg wRfa & @9 ¥ zaww FaEw
W A1 9T ) AR ¥ ST 4g
91 fF uws G JE S I
fadey & w9y 9w FIEHE w1 A
d 91 Fg 9 s oawe gh Ak
gaT St i fadet A g aR
g Mga @ifea, 9t 7 qmar G ar
T g1 f& 3w 9 faw o

Grgm g F R ag & a9 AR
fogq AaEeest 4, A9 991 % A9
T Fg [T FIR G997 AQ, G1 HTIHT A7
fare ST R T W @ AW
A AR AW AR AAAATEST HY
&, WYHT 4T HI=T g1 qrar | dfE
9w g8 O F oo Q¥ @F0 A
AT AR F SfE w9 O§
®F @ 9 (&die famr & fer
T, g AT A A, FE OET AT
& off fF Y FR-wEET ARy oA AW
@ Gur W & feafa T gy, o
FAT ZAT GAL P AF F AW A T &
e FA 9 799 F—-AH &7 a8 K
gorg e, giga Miwa, faaraw—
% FAT AT gy, HIC G99
T3 "

afsr § wwamm g 5 ag W1
trra‘r afs fameErt @ W
7 4 fr fedy axg ¥ 9= Wl
mmmzﬁtgaﬁ oy
Frofrdt & a fsd 10 F9w X

ﬂ,éﬂh
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m‘fmm;rﬁﬁmaﬁ’ramﬂr&-
e F fag @ gern s

qRd 1 ggT WS abA @ |
W9 #4  grq 26 F1 gA@r fear
a1 IRM Fal f5 a8 @ @) S’
g 2, dffm  weewd @ g-

g fmas, = a3 wedi-dwaew B
AWM OFT FEU JART AT ARy
fe@ fomr ? N gR@AwAeST AT
WE? W UF aE WA
@t favmry X W § AfeT a

w0 v fm o wt A
faarm 7 w7, @w
GET A% AT HIGHT R~ &
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&7 FHe-aAr ¥ —fom A
GO ERE weERIE R g AR
o frg @ @y J 9@l ® Mo dar
7 f@am & ¢+ T FE w1
gy A w1 g ol ¢

T st GRo %o gqio ®lEE el
qFf 4 Fo fgar 7

St AW WE WG F
FET 9RE % wE & g9 #r o=
qr HI w9 W G ¢ ) § T A
qh ¥ 99 @G |

qY QAo Ho Hro Hwg . =THl-
Ty wR wr fE 2

) WMo A\ WAL TT
9T JFT FEAT FQ@ 7 H TT
q ¥ FHEEm wA g

WY, AR A wifi @ q
TF TR AT FE | FEE FEr A
A AR I § fawm § oo
Nifaae & 37 F7 AEqe @ fzgr T
g i & fau | ww w27 2 E
Y #@ # oawEe frr T
¥RE A Um IR wA T owR
g 7 gmr fen, svET A
fastig fFar s w7 o=wm
T AEEE A @1, g wE FF
¥ AEEE a1 TEr § vE
arEw & fag qaw g w39
¥ FIM FT JT F EFT
Fi TE g, a7 Flw wrea
oy i Ern) Tz rHfE
¥ ) foam 98 SofAac § R ivw
T AIEE WEME AT A1 UE EA-
FR & ¥ A4 fmar & =Es,
g gafaess AE 8 ) € §iEd.
97 &1 FEfrEgs AW T -
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(= ondwr smE A

FIAT T | AMRT IE A T ATEFFL-

¥ § 7 fag <@ §  § donfamx

T A 1 W fow oar feew

a8 aAmr. | ( Interryptions )

WA fRg SFIC @ WTAT ST
Feur

grr T #wY, TN FT, e
N, HF AT FAT FTA FT AAT H
WHEEET FT FHS & ¢ T T A
g\ wF @t o aw B A

- S gH ¥ e 9"
oA TS 3
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qET FXETAv. . (Interruptions) | |
uqt df @ AR g g gy
o8 F |

[MR, DEPUTY CHAIRMAN
In The Chair]

wﬁ%w,ﬁwﬁmﬁms&
¥ 9 FUT WA FT HHC faqr ot

ar A A8 33§ gumy i oW
g | 3T I W €ITHE | 9 FUY
TN FEC A AT
7 | faecft sEmEe & 9nR
a & faer @ae

3 Wﬂ}'{

o 3

AT ML v AR G T IW
¥, AT AT 100 FUT WA T @

AT T A T g feEm
gNT a4 ¥ ST Y mr Av AgA
Wfes & e & wIe 9t ag am-
MY AET & I9H1 W H OF &N
N aganfFrsww g &Faw
M A A F fAuad mEr FR
FaTaE, wife wfE | T AT an
FE TE | AT T FeAe 9T AT
1 T ¥ fay oA awd ¥
FqT o5 9@ | ody grqu gav &0 #
Fg THTE, AT (6T AW FLATE FTHIC
¥, "1 ST @ @ A TS FL
Will those conitracts stand or not 2:

T FwAE &S FQ §—IT g
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gha & fF dag el TE &, @
Ty FRA A9ww g, AfwRs - Foe
Tofor 7w & fF owmar fafils
FET F WS AT S AT I 9
1 SATlaETy § AR q9rgae FEEl
gat 'y ¥ F fw #1 oWR
feedee a7 ot T fgedEe dan
AN W OH A FAAT ATEN
T 1 ag SHAWEr & Er @
g1 & fRT F7T YA E It s a
fraud on the nation in every respect
of the word. 1% 3fte &, wreer gtz
g, FTaA! g ¥ Itisa fraud, fraud

and fraud. 0 & AT wrean g 5
M A1 ZH WIE A W T
®1$ G & S a1 weer 2, AfET B
a qa g fraar w®rog 0 Wi
WIT § I IW F TIARY WX AW
T O AT I ¥ ;A q&T &Y
T fam w1 ow oww sy

SHRI CHARAN]JIT CHANANA:
Mr. Deputy Chairman, Sir, you will
appreciate if T take one common
factor out, that is Sanjay phobia from
which the opposition Members are
suffering, The unfortunate part of
this phobia is that they are talking in
a way which is a set of contradictions
all in themselves. I would not touch
-on the great man, the departed soul, at
all. Tam sure that the senior Members
of this House would appreciate my
suggestion and they would not repeat
this type of game. Even though poli-
tically it helps them, it is not
a good thing at all,

The second thing is the extra-
curricular attacks that people like
Shri Mathur have made, In fact he
has tried to show and impress upon
the House that he knows a lot,

SFRI  JAGDISH PRASAD
MATHUR : Let him proint out
one thiug.

PRy Faea - wi

v
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SHRI CHARAN]JIT CHANANA.
1 will point out each and every thin:
I cannot repeat his acung at all whew

he says qrr fem, = Zmn, vl

T, WTE ZR0 | Thrse are the
things he did. My dear iriend.
you belong to the upper House.
You belong to a sober House, This is
an unfortunate thing and I do not
want to rt‘:peat‘it and I cannot 1epeat
it. I cannot produce that imitaiicn
effect.

SHRI JAGDISH  PRASAD
MATHUR : Why do you imitate
then? -

SHRI CHARANJI'T CHANANA:
I cannot imitate at all. T wish that [
am incapable of imitating such
things. The hon, Member insisted ani
he wanted me to remind him. So, [
tried to remind him in a poor man-
ner, I have tried to remind him of the
acting that he has tried to show, My
friend has again expressed his utter
ignorance  about  balance-sheets,
Therefore, Mr. Deputy Chairman, I
will only request you kindiy to
advise him to have a few lessrns so
that he understands that there is a
concept known as ‘Gross Profit’, there
is a concept known as ‘gross assct’
and also there is another thing
known as ‘net asset’. The thing we
have talked about is net asset, [ can
give him the figures, But I would
suggest that the hon. Member must
go to the library and study the hala-
nce-sheets of the years he i talking
about. The figures we have included
in our proposals are the figures which
were submitted to the High Cinnt
through the official liquidator who
was an active institution when von
were ruling the country and the State
where this High Court is located.
For these 33 years, you have involved
yourself in a very unfortunate political
gamble for which the cost is heing
paid and will have to be paid by the
country and our countrymen, [
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[Shri Charanjit Chanana]
would not start point by point in the
serial in which the Members have
spoken, I would like to talk about a
few people who just try to show
themselves off.

You would agree with me, Sir,
that one must have compassion for a
person who is suffering from a disease,
and the latest and the most serious
diseases in the developed economies
are psychic diseases. In fact, I was
having a few case studies yesterday
and this morning, And I found that
Mr. Hegde was suffering from some-
thing and he gave the symptoms of a
disease known as oratory complex,
And in that oratory complex, he for-
got the contents of his speech, And it
happens. It is not unnatural, It is
a psychic disease and it has a cure also,
But for that cure it will take very
long. I never knew that he was
suffering from this at all. Sir, he has
raised three questions, But, Sir,
what happens when a man is out
of those Ets and it may be one fit or
sometimes it is a curnulative fit, and
when he is out of those fits he puts the
questions, Mr. Hegde has put the
questions; (a) (b) and (c), and I shall
reply to those questions also, (Inferrup-
tions) 1 will reply to your things in
Punjabi. I will find it very difficult to
get an English equivalent, Smt. Raji-
nder Kaur has spoken some expressi-
ons which have no translation, like
‘bukkal’. I understand ‘bukkal’ as
anybody else understands it. There is
no English word for ‘bukkal’,

SHRIMATI RAJINDER KAUR:
It is not a word, It is an idiom.

SHRI CHARAN]JIT CHANANA
I am also a student of that lang-
uage. . .

SHRIMATI RAJINDER KAUR:
It is a complete idiom, It is doing
something fishy, You should not
translate word to word, you should
translate the whole idiom,

SHRI CHARAN]JIT CHANANA:
Sir, the hon, Member has in fact
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obliged the House by saying what
‘bukkal’ means, It only means the
same thing for which I gave the
credit to the hon, Member, Mr.
Mathur, Isaid thatin these things—
she translated it into fishy—in these
fishy things, T am not an expert
at all. Therefore, I said that I will
not comment on the fishy expertise
that I saw here today, whether
it is from the hon, Members X
or Y or Z, I do not mind that,

DR. SARUP SINGH (Har-
yana) : Sir, may I make a request ?
Can’t we keep the discussion at a
level which is above personalities
in which, in fact, he should just
give replies to the points raised
rather than say anything personal
about anybody ? And if anybody
said anything personal from this side,
that is also unfortunate, Let us main-
tain the dignity of the House,

SHRIMATI RAJINDER KAUR:
Sir, T never meant anything
personal to anybody. What I meant
was that the whole deal was something
fishy. And if he wants to distort the
word, I certainly resent it, and
he should know how to behave like
a gentleman in this House,

SHRI CHARANJIT CHANANA :
Sir .

SHRI MURLIDHAR CHAND-
RAKANT BHANDARE : So far
as the...

MR, DEPUTY CHAIRMAN :
You don’t raise it, The Minister
is  competent to reply.

SHRI MURLIDHAR CHAND-
RAKANT BHANDARE : I am
saying something else,

MR. DEPUTY CHAIRMAN :
You have confidence in the Minister,
He can reply,

SHRI CHARANJIT CHA-
NANA : Sir, T appreciate the hon,
Member, Dr. Sarup Singh’s sugges-
tion. But the only difficulty is that he
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has been impatient. He did not
listen to what I daid, I said that I
am not going to reply to those
things at all. Now, I am coming to
the relevant part of the Bill, I will
refer to the points made by the
hon . Members and I would not go
by the order in which they came,
A few of the things which are extra-
curricular. I have just tried to ex-
plain them to feed the phobias of
theirs, . :

Sir, the most important thing is
that we must understand the object
af the Bill. Let us be honest to our-
selves first of all. Then we should be
honest to the nation. When we are
talking of common people, of coinci-
dents etc. I would only draw your
kind attention to the Industrial
Policy Statement of the Government
which was of course, laid on the
Table of the House in July, 1980 and
which was discussed in this House
only last week, Therefore, it would
not be that difficult for the hon,
Members to just recapitulate what
1 had submitted in this House with
special referene to only
those items  cwhich are the
basis of the Government’s move to
nationalise ~ the Maruti and the
automobile concerns and after that
evolve a system which becomes a
demonstrated unit for the industry
as such to deal with the automo-
bile industry, I shall reply to each
and every point of theirs,

Sir, paragraph 24 talks of the
need for the advancement of tech-
nology. Now, the most important
thing is that if we want and if our
country’s industry and economy
wants t survive, wants to remain
today for tomorrow’s to come, it is
very essential for us that we must
modernise it, not only for today,
we must update it not only for today,
but we must keep on updating it
for tomorrow’s to come, That is a
very important thing. Now that this
particular thing is the most impor-
tant thing we must get rid of the
obsession known as obsolescence.
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Now, I hope my friends would aot
mind it. It might be a painful thing.
Even I might be included in it.
There is obsolescence in thinking
which has to be thrown away. And,
I know that my friends, brilliant
friends, would appreciate this thing
of mine. While we are considering
the question of updating the tech-
nology, getting rid of the obsoles-
cence, there was a suggestion why
not nationalise ali such vital indus-
tries. This was a part of the policy
of advancement of technology and
updating and modernisation ol in-
dustry.

The second thing is to generate
ancillary effect and along with that
ancillary effect that must create
the spread effect. This, my fricnds
on both the sides would appreciate,
is the model of today. Now, here,
there is another paragraph in the
Policy talking of economic federa~
lism. When friends have talked about
heavy investments, they must under-
stand one thing, namely, that such
complexes, the nucleus complexes
do mnot promote concentration of
wealth, It always promotes a federal
structure of industry and an econo-
mic federalism and a federal structure
of industry is always based on a
spread effect. Tt is always based on
the larger and larger ancillarisation
and larger and larger ancillarisa-
tion is there when we talk of moder-
nisation. The modernisation might
start from the backward linkages.
It might start from the forward
linkages. It is always a two-way
traffic. But modernisation travels
down to the smallest unit of the
country.

I was recently in Madras and J
saw the automobile industry there,
They showed me examples how the
automobile industry there is obso-
lete today. It is never too late. 1|
am glad that my friends reminded
us of our old days when we tricd to
nationalise the automobile industry.
Now, therefore, it is very important
for us to start wherever we started.
It is not only a question of the auto-
mobile industry. The other indus-
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‘tries also are there. Thisis the
beginning. We have already started
a dialogue with the industry as to
how fast would they come, as to how
soon would they evolve plans for
modernisation and come to the
"Government for promotional role
that the Government would be play-
ing in that. Now, all this ancillari-
"sation has one very important feature.
‘And that important feature is the
generation of employment. There are
‘two important things, One is the co-
relation between the employment
in the nucleus plant in the auto-
mobile industry and the employment
in the ancillaries. The ratio is 1:20,
‘So, if we are planning a Maruti
to have an employment of 10,000,
it would generate employment for
-200,000.

SHRI SYED SHAHABUDDIN:
Sir, I want to ask a question, My
question is that he has talked about
.the main objectives of the Industrial
" Policy. Now, today we are talking
of nationalisation of a private unit,
Does he mean to say, Mr. Deputy
Chairman, Sir, that these objectives
and purposes of industrialisation that
he has in mind can be fulfilled only
through the nationalisation of one
single unit—M/s Maruti Ltd. ?

SHRI CHARANJIT CHA-
NANA: Mr. Deputy Chairman, the
hon. Member’s doubt and question
is very relevant. But to remind him,
[ would drawn his kind attention
to my first three sentences when I
said that this would generate de-
monstration unit and the demons-
tration unit always creates an effect,
known as imitation effect and it
spreads. Therefore, I told you that
automobile industry is the beginning;
we are going to generate  such
demonstration units in other indus-
tries also.

Now the second part of this
particular demonstration wnit would
be—when the investment of Rs. 100
«<rores was talked about for this
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particular company—I am talking
of the ratio of investment between
the nucleus plant and the ancillaries,
from the Japanese model, the French
model and other ancillarisation effect,
the ratio is 1:20, So, when I am
trying to promote an investment
unit of Rs. 100 crores which is going
to generate the ancillary effect and
employment effect, this would gene-
rate an investment of Rs. 2,000
crores. My friends must also appre-
ciate what the impact of all this
would be on the total growth rate
of the economy. This exercise is
going to take place within the next
five vyears. ... (Interruptions).

DR. BHAI MAHAVIR: May
I....

' SHRI CHARANJIT CHA-
NANA: I would like to qualify ' nty
statement only. ..

MR. DEPUTY CHAIRMAN:
So many questions have been asked
that he cannot reply to all. Let
him complete first.

DR. BHAI MAHAVIR: May
I ask a question ?

MR. DEPUTY CHAIRMAN:
No, Dr. Mahavir; have patience.

SHRI CHARANJIT CHA-
NANA: I can project Dr. Mahavir’s
question and then if he has any
question, he can ask me. I am
replying to all the questions.

Now, the Opposition talked or
questioned about the concept of
nationalisation. Only because they
suffer from the phobia I have talked
about, I cannot help them on that
issue. I personally feel Dr. Bhai
Mahavir’s party was a member of
the Government when Shri George
Fernandes was, unfortunately, the
Industry Minister of the country
and he talked of nationalisation of
the automobile industry. He did not
talk of the automobile industry and
nationalisation only; he talked of
adopting the infrastructure which
was available in the Maruti complex,
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Now, if friends want, I can give them
a reference also. This is Business
Standard of 22nd July, 1978. Since
I do not want to publicise the vil-
lainy of one person or the other,
I would not quote but I would like
you to see the Business Standard of
22nd July 1978 and see what he
said.

AN HON. MEMBER: He was
better. T e

SHRI CHARAN]JIT CHA-
NANA: I wish you had known him
much better. Now, Sir, the ques-
tion is.... -, |

MR. DEPUTY CHAIRMAN:
May I request you that you please
be only relevant to the point and
brief also because the House has
already talked about it and I do not
want the House to sit longer,

SHRI RAMAKRISHNA HEG-
DE: I am so happy, Sir, thet even
you realise tha: he has not been
relevant. We are convinced of what
he is suffering from. It is ‘ultra
confusia’,

SHRI CHARAN]JIT CHA-
NANA: I am grateful to the hon,
Deputy Chairman. ...

SHRI NARASINGHA PRA-
SAD NANDA: The Industry Minis-
ter is stating the entire industrial
policy. Please allow him to do it.

SHRI CHARANJIT CHA-
NANA: Now, this was essential.
Taking over of Maruti, they should
write down, is not a coincidence,
but it fits in with the policy frame of
the Government of India today.
It is not a coincidence as they were
trying to fabricate. (Interruptions) Mr,
Deputy Chairman, Sir, when you
tried to impress upon me to dig
out the relevant points raised by them,
only a few relevant points have been
made. (Interruptions) Only a few
relevant points have been made.
(Interruptions) They hardly have rele-
vant points. (Inlerruptions)

[ 23 DEC. 1980 ]

and Transfer of Under- 242
taking) Bill, 1980

SHRI RAMAKRISHNA HEG-
DE: Sir, may I make an appeal ?
(interruptions) The Leader of the
House is duty bound to rush to the
rescue of the hon. Minister, (Inter-
ruptions) He should do it.

MR. DEPUTY CHAIRMAN:
He is doing well. (interruptions)

SHRI CHARANJIT (CHA-
NANA: Sir, reference has been made
to clause 26 of the Bill. (Interruptions)
Reference has been mode to clause
26 of the Bill and motives were
imputed that this clause has been
introduced only to keep the contacts
with the Maruti Technical Services
and Maruti Heavy Vehicles Limited.
I would like to mention that this
clause is a standard one introduced
in all the Bills proposing nationa-
lisation. The Government of India
has the option to ratify or not to
ratify the contracts. I can catego-
rically say that the Government have
no intention of ratifying the contracts
made by the Maruti Limited with
the Maruti Technical Services and
Maruti Heavy Vehicles Limited. This
is mot all proposed. (Interruptions)

SHRI JAGDISH PRASAD
MATHUR: I am thankful to the
hon. Minister for giving this assura-
nce. This is the only point he has
tried to reply. (Inferruptions)

MR. DEPUTY CHAIRMAN:
He has been satisfied at least once.

SHRI CHARAN]JIT  CHA-
NANA: It is not at all proposed to
nationalise the Maruti Technical
Services and the Maruti Heavy
Vehicles Limited. Now, the compen-
sation of Rs. 434 lakhs. ... (Inter-
ruptions) had been worked out as
fair and just in regard to the pay-
ment towards the liabilities of the
company. No doubt, the Commis-
sioner of Payments will deal with the
claims as per the law and the prio-
rii’e; laid down in the Bill. It is
anticipated that there will be full
satisfaction for the first three cate-
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gories and partial satisfaction
for  category four. (Interruptions)

e ¥ o ovgy § R qam @

gt Thank you.

7PM.

MR. DEPUTY CHAIRMAN:
I am thankful to the hon. Minister.
(Interruptions) No, please. I shall now
put the Resolution of Shri Jagdish
Prasad Mathur,

The question is:

“That this House disapproves
the Maruti Limited (Acquisition
and Transfer of Undertakings) Or-
dinance, 1980 (No. 13 of 1980)
promulgated by the President on
the 13th October, 1980.”

The House divided.

MR. DEPUTY CHAIRMAN:
Ayes— . . . . 63
Noes— . . . . I24

AYES—63

Advani, Shri Lal K.
Ashwani Kumar, Shri

Bagaitkar, Shri Sadashiv
Banerjee, Shri Jaharlal
Bhabhra, Shri Hari Shankar
Bhandari, Shri Sunder Singh
Bhattacharjee, Prof. Sourendra
Bhattacharya, Shrimati Ila
Bose, Shrimati Pratima
Chakraborty, Shri Amarprosad
Dhabe, Shri Shridhar Wasudeo
Ghose, Shri Sankar

Hansda, Shri Phanindra Nath
Haridas, Shri C.

Hegde, Shri Ramakrishna

wr & & § Aoy A &@w FE
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Imam, Shrimati Aziza
Jaswant Singh, Shri
Jha, Shrj Shiva Chandra
Joshi, Shri Jagannathrao

Kakati, Shri Robin
Khandelwal, Shri Pyarelal
Kumaran, Shri S.

Lakhan Singh, Shri
Lepcha, Shri Sangdopal
Madhavan, Shri K. K.
Malik, Shri Satya Pal
Mallick, Shri Harekrushna
Master, Shri K. Chathunni
Mathur, Shri Jagdish Prasad
Mishra, Shri Kalraj
Mohunta, Shri Sushil Chand
Morarka, Shri R. R.
Mukherjee, Shrimati Kanak
Mukhopadhyay, Shrimati Purabi
Nanda, Shri Narasingha Prasad
Nigam, Shri Ladli Mohan
Oza, Shri Ghanshyambhai
Pant, Shri Krishna Chandra
Parikh, Prof. Ramlal

Patel, Shri Manubhai

Patel, Dr. Shanti G.
Pradhan, Shri Patitpaban

Rajan, Shri Pattiam
Rajinder Kaur, Shrimati
Raju, Shri V., B.
Ramamurti, Shri P,
Razack, Shrimati Noorjehan
Reddy, Shri B. Satyanarayan

Sahaya, Shri Dayanand
Sarup Singh, Dr.
Satchidananda, Shri
Scindia, Shrimati Vijaya Raje-
Sezhiyan, Shri Era
Shahabuddin, Shri Syed
Shahedullah, Shri Syed
Shahi, Shri Nageshwar Prasad
Sharma, Shri Ajit Kumar
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Shastri, Shri Bhola Paswan
Shervani, Shri M. R,
Siddhu, Dr. M, M. S.
Surendra Mohan, Shri
Surjeet, Shri Harkishan Singh

Yadav, Shri Hukmdeo Narayan

NOES—124

Akarte, Shri Jagannath Sitaram
Ali, Shri Syed Rahmat
Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram
Anbalagan, Shri P.

Arif, Shri Mohammed Usman

Balram Das, Shri

Banerjee, Shri B, N.

Barman, Shri Prasenjit

Bhagwan Din, Shri

Bhamidipati, Shri Krishna Mohan

Bhandare, Shri Murlidhar Chandra-
kant

Bharadwaj, Shri Ramchandra
Bhatt, Shri Nand Kishore
Bhim Raj, Shri

Chanana, Shri Charanjit

Chandrasekhar, Shrimati
tham

Chattopadhyaya, Prof. D. P.

Chavan, Shrimati Premilabai Daji-
saheb

Chowdhari, Shri A. S.

Maraga-

Das, Shri Bipinpal

Das, Shrimati Monika

Deshmukh, Shri Bapuraoji Maro-
traoji

Dinesh Chandra, Shri Swami

Dinesh Singh, Shri

Dharmavira, Shri

Ganesan, Shri L.
Gopalsamy, Shri V.
Gupta, Shri Bhupesh
Gupta, Shri Gurudev

{ 23 DEC. 1980 ]

and Transfer of UnQer-
taking) Bill, 1980

Habibullah, Shrimati Hamida
Handique, Shri Bijoy Krishna
Haq, Shri (Molana) Asrarul
Hanspal, Shri Harvendar Singh
Heerachand, Shri D,
Heptulla, Dr. (Shrimati) Najma
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Ibrahim, Shri B.

Jadhav, Shri Pandurang Dharmaji
Jain, Shri Dharamchand

Jain, Shri J. K.

Jani, Shri Jagadish c
Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben Mani-
shankar

Kalaniya, Shri Ibrahim
Kalyanasundaram, Shri M,
Kamble, Prof. N. M.
Kesri, Shri Sitaram

Khan, Shri F. M.

Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Khaparde, Shrimati Saroj
Krishna, Shri M. R.
Krishnan, Shri U. R.

Kureel, Shri Piare Lall Urf Piare
Lall Talib Unnavi

Lokesh Chandra, Dr.

Maddanna, Shri M.

Madni, Shri Asad

Mahida, Shri Harisinh Bhagubava
Makwana, Shri Yogendra
Malhotra, Shrimati Usha
Malik, Shri Syed Abdul
Manhar, Shri Bhagatram
Maran, Shri Murasoli
Maurya, Shri Buddha Priya
Meena, Shri Dhuleshwar
Mehrotra, Shri Prakash

Mehta, Shri Om

Mhaisekar, Shri G. R.
Mirdha, Shri Ram Niwas
Mishra, Shri Mahendra Mohan
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[Mr, Deputy Chairman] 1
Mistry, Shrimati Roda - - i
Mohanarangam, Shri R. -~ N
Mohanty, -Shri Surendra
Mohapatra, Shri Shyam Sundar
Mondal, Shri Ahmad Hossain
Moopanar, Shri G. K.
Mukherjee, Shri Pranab
Mulla, Shri Suresh Narain v
Muthu, Dr. (Shrimati) Sathiavani

Naidu, Shri N, P. Chengalraya
Naik, Shri G. Swamy

Nalwa, Shri Hari Singh
Narendra Singh, Shri

Panda, Shri Askshay

Pande, Shri Bishambhar Nath
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar

Pandey, Shrimati Manorama
Paswan, Shri Ram Bhagat ’
Pattanayak, Shri Bhabani Charan
Prajapati, Shri Pravin Kumar
Prasad, Shri K. L. N,

Rahamathulla, Shri Mohammad
Rai, Shri Kalpnath
Rajasekharam, Shri P.
Rajendra Singh Ishwar Singh, Shri
Ramachandran, Shri M. S,
Ramakrishnan, Shri R.

Ram Sewak, Chaudhary

Rao, Shri V., C. Kesava
Ratan Kumari, Shrimati

Razi, Shri Syed Sibte

Reddy, Shri Mulka Govinda
Roshan Lal, Shri

Sahu, Shri Santosh Kumar
Salve, Shri N. K. P,

Saring, Shri Leonard Soloman
Sharma, Shri A, P.

Sheikh, Shri Ghouse Mohiuddin
Singh, Shri Bhishma Narain
Singh, Shri J. K. P. N,

taking) Bill, 1980
Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Sisodia, Shri Sawaisingh
Sujan Singh, Shri
Sukul, Shri P. N.
Sultan, Shrimati Maimoona
Sultan Singh, Shri

Vaishampayen, Shri S. K.
Venka, Shri V,

Venkatarao, Shri Chadalavada
Verma, Shri Shrikant
Yadav, Shri Ramanand
Zakaria, Dr. Rafig

The motion was negatived.

MR. DEPUTY CHAIRMAN:
I shall now put the amendment of
Shri Shiva Chandra Jha to vote. The
question is:

“That the Bill to provide for
the acquisition and transfer of
the undertakings of AMaruti Limi-
ted with a view to securing the
utilisation of the available infra-
structure, to modernise the a-to-
mobile industry, to effect a more
economical utilisation of scarce fuel
and to ensure higher production
of motor vehicles which are es-
sential to the needs of the economy
of the country and for matters
connected therewith or incidental
thereto, as passed by the Lok
Sabha, be referred to a Select
Committee of the Rajya Sabha
consisting of the following Mem-
bers, namely:

. Shri V. B. Raju

. Shri Biswa Goswami

. Shri Harekrushna Mallick

. Dr. Bhai Mahavir ‘
Shri Rameshwar Singh

Shri Hukmdeo Narayan Yadav
. Shri Kalyan Roy

. Shri G. C. Bhattacharya

N DU W N
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9. Prof, Sourendra Bhattacharjee
ro. Shri Shiva Chandra Jha

with instructions to report by the
first week of the next session of the
Rajya Sabha.”

The motion was negatived.

MR, DEPUTY CHAIRMAN:

I shall now put the motion moved
by Shri Charanjit Chanana to vote.
The question is:

“That the Bill to provide for the
acquisition and transfer of the
undertakings of Maruti Limited
with a view to securing the uti-
lisation of the available infra-
structure, to modernise the auto-
mobile industry, to effect a more
economical utilisation of scarce
fuel and ensure higher produc-
tion of motor vehicles which are
essential to the needs of the eco-
nomy of the country and for
matters connected therewith or
incidental thereto, as passed by the
Lok Sabha, be taken into consi-
deration.”

The House divided.

MR. DEPUTY CHAIRMAN:

Ayes—i123 ; Noes—64

AYES

123

Akarte, Shri Jagannath Sitaram
Ali, Shri Syed Rahmat

Amarjit Kaur, Shrimati

Amla, Shri Tirath Ram
Anbalagan, Shri P.

Arif, Shri Mohammed Usman

Balram Das, Shri .
Banerjee, Shri B. N. S
Barman, Shri Prasenjit
Bhagwan Din, Shri .
Bhamidipati, Shri Krishna Mohan

Bhandare, Shri Murlidhar Chandra-
kant

Bharadwaj, Shri Ramchandra
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Bhatt, Shri Nand Kishore ., ,
Bhim Raj, Shri
Chanana, Shri Charanjit
Chandrasekhar, Shrimat Maraga-.
tham L

Chattopadhyaya, Prof. D. P.

Chavan, Shrimati Premilabai Dd_]l-
saheb ; .

Chowdhari, Shr A. S.

Das, Shri Bipinpal
Das, Shrimati Monika

-

_ Deshmukh, Shri Bapuraoji } \/Iarotrao 3

Dinesh Chandra, Shri Swami
Dinesh Singh, Shri
Dharamavira, Shri

Ganesau, Shri L.

Govalsamy, Shri V,

Gupta, Shri Gurndev
Habibullah, Shrimati Hamida
Handique, Shri Bijov Krishna
Hagq, Shri (Molana) Asrarul
Hanspal, Shri Harvendar Singh
Heerachand, Shri D.
Heptulla, Dr. (Shrimati) Najma

Ibrahim, Shri B.

Jadhav, Shri Pandurang Dharma_jl
Jain, Shri Dharamchand

Jain, Shri J. K.

Jani, Shri Jagadish

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben Mani--
shaukar

Kalaniya, Shri Ibrahim
Kamble, Prof. N. M.
Kesri, Shri Sitaram

Khan, Shri F. M.

Khan, Shri Khurshed Alam
Khan, Shri Magsood Ali
Khaparde, Shrimati Saroj
Krishna, Shri M, R,
Krishnan, Shri U. R.

Kureel, Shri Piare Lall Uy, f Plare Lall
Talib Unnavi ... . :
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[Mr. Deputy Chalrman]
Lokesh Chandra, Dr.

Maddanna, Shri M.

Madni, Shri Asad

Mahida, Shri Harisinh Bhagubava
Makwana, Shri Yogendra
Malhotra, Shrimati Usha
Malik, Shri Syed Abdul
Manhar, Shri Bhagatram
Maran, Shri Murasoli
Maurya, Shri Buddha Priya
Meena, Shri Dhuleshwar
Mehrotra, Shri Prakash
Mehta, Shri Om

Mbhaisekar, Shri G. R,

Mirdha, Shri Ram Niwas
Mishra, Shri Mahendra Mohan
Mistry, Shrimati Roda
Mohanarangam, Shri R.
Mohanty, Shri Surendra
Mohapatra, Shri Shyam Sundar
Mondal, Shri Ahimad Hossain
Moopanar, Shri G, K.
Mukherjee, Shri Pranab
Mulla, Shri Suresh Narain
Muthu, Dr. (Shrimati) Sathiavani

Naidu, ShriN. P. Chengalraya
Naik, Shri G. Swamy
Nalwa, Shri Hari Singh
Narendra Singh, Shri

Panda, Shri Akshay

Pande, Shri Bishambhar Nath
Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar

Pandey, Shrimati Manorama
Paswan, Shri Ram Bhagat
Pattanayak, Shri Bhabani Charan
Prajapati, Shri Pravin Kumar
Prasad, Shri K. L. N.
Rahamathulla, Shri Mohammad
Rai, Shri Kalpnath
Rajasekharam, Shri P.

Rajendra Singh Ishwar Singh, Shri

|
!

taking) Bill, 1980
Ramachandran, Shri M. S.
Ramakrishnan, Shri R.
Ram Sewak, Chaudhary
Rao, Shri V. C. Kesava
Ratan Kumari, Shrimati
Razack, Shrimati Noorjehan
Razi, Shri Syed Sibte
Reddy, Shri Mulka Govinda
Roshan Lal, Shri

Sahu, Shri Santosh Kumar
Salve, Shri N, K. P.

Saring, Shri Leonard Soloman
Sharma, Shri A, P,

Sheikh, Shri Ghouse Mohiuddin
Singh, Shri Bhishma Narain
Singh, Shri J. K. P. N.
Singh, Shrimati Pratibha
Singh, Dr. Rudra Pratap
Sisodia, Shri Sawaisingh

Sujan Singh, Shri

Sukul, Shri P. N.

Sultan, Shrimati Maimoona
Sultan Singh, Shri

Vaishampayen, Shri S. K.
Venka, Shri V.

Venkatarao, Shri Chadalavada
Verma, Shri Shrikant

Yadav, Shri Ramanand
Zakaria, Dr. Rafiq

NOES-—64

Advani, Shri Lal K,
Ashwani Kumar, Shri

Bagaitkar, Shri Sadashiv
Banerjee, Shri Jaharlal
Bhabhra, Shri Hari Shankar
Bhandari, Shri Sunder Singh
Bhattacharjee, Prof, Sourendra
Bhattacharya, Shrimati Ila
Bose, Shrimati Pratima

Chakraborty, Shri Amarprosad
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Dhabe, Shri Shridhar Wasudeo

Ghose, Shri Sankar
‘Goswami, Shri Biswa
Gupta, Shri Bhupesh

Hansda, Shri Phanindra Nath
Haridas, Shri C.

Hegde, Shri Ramakrishna
Imam, Shrimati Aziza

Jaswant Singh, Shri
Jha, Shri Shiva Chandra
Joshi, Shri Jagannathrao

Kalyanasundaram, Shri M.
Khandelwal, Shri Pyarelal
Kumaran, Shri S.

Lakhan Singh, Shri
Lepcha, Shri Sangdopal

Madhavan, Shri K.K.

Malik, Shri Satya Pal

Mallick, Shri Harekrushna
Master, Shri K. Chathunni
Mathur, Shri Jagdish Prasad
Mishra, Shri Kalraj

Mohunta, Shri Sushil Chand
Morarka, Shri R. R,
Mukherjee, Shrimati Kanak
Mukhopadhyay, Shrimati Purabi

Nanda, Shri Narasingha Prasad
Nigam, Shri Ladli Mohan

‘Oza, Shri Ghanshyambhai

Pant, Shri Krishna Chandra
Parikh, Prof. Ramial
Patel, Shri Manubhai
Patel, Dr, Shanti G.
Pradhan, Shri Patitpaban

Rajan, Shri Pattiam
Rajinder Kaur, Shrimati
Raju, Shri V. B,

Ramamurti, Shri P. -

Reddy, Shri B. Satyanarayan
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Sahaya, Shri Dayanand

Sarup Singh, Dr.

Satchidananda, Shri

Scindia, Shrimati Vijaya Raje

Sezhiyan, Shri Era

Shahabuddin, Shri Syed

Shahedulla, Shri Syed

Shahi, Shri Nageshwar Prasad

Sharma, Shri Ajit Kumar

Shastri, Shri Bhola Paswan

Shervani, Shri M. R.

Siddhu, Dr. M. M. S,

Surendra Mohan, Shri

Surjeet, Shri Harkishan Singh

Yadav, Shri Hukmdeo Narayan

7 P.M.
The motion was adopled.

MR. DEPUTY CHAIRMAN:
We shall now take up clause-by-
clause consideration of the Bill.
There are no amendments in
clause 2.

Clause 2 was added fto the Bill.

MR. DEPUTY CHAIRMAN:
Now we take up clause 3. There
is one amendment, No. 6, by Shri
Bhupesh Gupta.

Clause 3 (Transfer to, and vesting
in, the Cenirai Government of
the undertakings of the Com-
pany).

SHRI BHUPESH GUPTA:
Sir, I move :

6. “That at page 3, after line 6, the
following  proviso be inseried,
namely:—

‘Provided that the Central
Government shall appoint a
Committee consisting of 14 mem-
bers from the Lok Sabha and 7
members from the Rajya Sabha
to be nominated respectively
by the Speaker of the Lok Sabha
and the Chairman of the Rajya
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[Shri Bhupesh Gupta]

Sabha, to examine all matters
covered under this section (3g)
and make such recommendations
to the Government as it may
deem proper’.”

Sir, 1 have already been asked
by Mr. Sharma why I am opposing
the nationalisation. He should have
asked me early in the morning.
This is a beginning of the schweme
of the Bill: Transfer to, and vesting
in, the Central Government of the
undertakings of the  Company.
We are not now discussing the
question of nationalisation or not.
That we have  discussed and
voted on. I have suggested a pro-
viso: “‘Provided that the Central
Government shall appoint a Com-
mittee consisting of 14 members
from the Lok Sabha and 7 membes
from the Rajya Sabha to be nomi-
nated respectively by the Speaker
of the Lok Sabha and the Chair-
man of the Rajya Sabha, to examine
all matters  covered under this
section (3) and make such recom-
mendations to the Government as
it may deem proper”.  Now, Sir,
it s self-explanatory.

MR. DEPUTY CHAIRMAN:
So you need not explain.

SHRI BHUPESH GUPTA:
But nobody has dilated on that point.
AN right. You are  proceeding
with it. Many  questions have
arisen with regard to these mat-
ters of vesting in of the undertakings
and the kind of property being
vested in, the assets and liabilities.
This has been unilaterally decided
by the Government, a  contro-
versial matter—1 an» putting it very
mildly. I am not going into the
past and discussing it only ocn
merits. Sir, should Parliament not
have an opportunity ? This was
done by an ordinance. If our friends
had consulted the Opposition, this
situation would not have arisen.
Weé could have  considered the
question of nationalisation of the

taking) Bill, 1980

Maruti Limited. Perhaps there
was some justification for a dis-
cussion, avoiding the kind of ar-
rangement that I have suggested.
Now, whv dn Isayso ? Because the
trouble is the  moment you
speak on it politics comes in. But
I am discreetly avoiding politics.
That we have done over the years
many times, and I think today we
need not do it. We deal with the
clauses and the suggestions; whether
they are good or bad, it is for you to
decide. As far as, I am concerned...

MR. DEPUTY CHAIRMAN:
That will do.

SHRI BHUPESH GUPTA:
No. That will not. I have only
begun. As far as I am concerned,
I would say Mr. A. P. Sharma very
rightly said: How is that the Com-
munists are  opposing nationa-
lisation? My friend Mr. A. P.
Sharma is completely shocked out
of his wits. He cannot understand
it. I can understand these things.
We are not dealing with na-
tionalisation ag such. We are dealing
with this particular act of na-
tionalisation by ordinance in the
circumstances  prevailing in this
particular case, on the date of na-
tionalisation. This is what I would
say. For your information, Sir,
I must tell you in the very
beginning that in the late 50’s and
in the beginning of the Go’s, it is we
who sitting from these Benches
instructed Shri C. Subramaniam,
the then Industry Minister, that the
small car project, if it were to
be there, must be in the public
sector. When  they were discus-
sin 1 with Renault for Dauphene car,
the proceedings will bear out, we
wanted that at that time when the
cars were very cheap, it should be
brought in the public sector. Ultis
mately, in consultation - with
Jawaharlal Nehru, 1  remember,
I think, Shri Subramaniam gave an
assurance to this House that it would
be in the public sector. When that
went to the private sector in the

o

a4
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late 1g6os and the beginning of the
1970s, we objected to it.

I would like to say one thing
for the information of my friends
here. I think you can have some
information  for  enlightenment.
I say this because Mr. A, P. Sharma
raised it. There are some people
who mater in the country and in
the Government set up. To one
of them, I told, “Let Sanjay Gandhi
come up as a technician and en-
gineer in a public sector underta-
king.” As you know very well,
in those days we did not get
involved in the Maruti politics
in this House or the other House.
I made it abundantly clear both in
the House in a very polite way and
also in proper quarters that perhaps
it would be the best thing that the
unit would come up in the public
sector and that Mr. Sanjay Gandhi. .

MR. DEPUTY CHAIRMAN:
Now it has come in the public sector.

SHRI BHUPESH GUPTA:
I say this because vou have said that
I am opposed to public sector. I
am not. You are buying an in-
solvent company, a company in
liquidation. We do not know how
much of liabilities we are nationa-
lising. We nationalise assets, not
liabilities. If the industrial policy
of the Government is to nationalise
liabilities on a massive scale, that
should be stated in the Industrial
Policy Resolution. Then, Sir, we
should discuss other  questions
whether small car is necessary or not.
Other amendments are there.

The question was proposed.

MR. DEPUTY CHAIRMAN:
Mr. Minister, will you say anything ?

SHRI BHUPESH GUPTA:
Three of us and they should form a
committee and go into this.

MR. DEPUTY CHAIRMAN:
Please hear the Minister.

1485 R.S.—9.
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SHRI CHARANJIT CHAN-
ANA : We have very great regard
for Bhupesh Da. The shocking reac-
tion from the hon. Minister, Mr. A.P,
Sharna, is very genuine hecause
we hav> 1 e« %o s, Their own party,
in a top miceting 11 Haryana, sugges-
ted to us that we should nationalise
Maruti. Then I do not want to go
into other  instances  because
Bhupesh Da does not mean this
also. Therefore, I would not accept
this amendment.

MR. DEPUTY CHAIRMAN:
I will first put the amendment to
vote. It is amendment No. 6 by
Shri Bhupesh Gupta.

The question is :

6. “That at page 3, after Line 6,
the following proviso be inserted,
namely :—

‘Provided that the Central Go-
vernment shall appoint a Committee
consisting of 14 niembers from the
Lok Sabha and 7 members from the
Rajya Sabha to be nominated res-
pectively by the Speali:r of the
Lok Sabha and the Chairman of the
Rajya Sabha, to examine all matters
covered under this section (3) and
make such recommendations to the
Government as it may deem pro-

> 3

per’.

The motion was negatived,

Clause 3 was added to the Bill,
Clause 4: (General effect of vesting).

MR. DEPUTY CHAIRMAN:-
We shall now take up clause 4.
There are two amendments. No. 7
by Shri Era Sezhiyan and No, 52
by Prof. Sourendra Bhattacharjee,

SHRI FRA SEZHIYAN: Sir,’

I move: N

7 “That at page 4. after line 12,
the following be inserted, namely:—

‘() After all the assets and.
liabilities are taken over and
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value is noted, a list of all assets
and  liabilities together with
value of such assets and liabilities
shall be sent to the Comptrol-
lerand Auditor General, through
proper channel, for verifica-
uon.

(8) The list of all assets and
liabilities together with value of
such  assets and liabilities as
referred to in sub-section (7) shall
be made public as soon as
ready, and any comment or ob-
servation from any person on
the list shall be received by the
Comptroller and Auditor Gene-
ral upto 6o days from the date
of publication of the list and
considered by the Comptroller
and Auditor General before
finalising his verification and
certifying  about the correct-
ness of the wvalue of the assets

»»

and liabilities’,

(The amendment also stood in the name
of Shri  Surendra Mohan)

PROF. SOURENDRA BHAT-
TACHARJEE: Sir, I move:

52. “That at page 3, line 11 the
words ‘book debts’ be deleted,”

The questions were proposed,

MR. DEPUTY CHAIRMAN:
I do not think there is need to speak
because you have already spoken
enough.

SHRI ERA  SEZHIYAN
Do not pre-empt it.. . (Interruptions)

MR. DEPUTY CHAIRMAN:
I know he is to the point, ([nterrup-
tions) If every Member insists on
speaking on the amendments, it
will take a long time. Ido not
mind sitting late.

SHRI MANUBHAI PATEL:
Sir, at least reach the time of dinner,
Let us reach that time,

taking) Bill, 1980

MR. DEPUTY CHAIRMAN:
All right, (Interruptions)

SHRI ERA  SEZHIYAN
Sir, this is important one because
clause 4 deals with vesting with the
Government of all the assets and the
liabilities of the company. Later on
on the basis of this the Government
has proposed to pay Rs. 434 crores,
Orisit Rs, 434 crores? I do not
know, The Bill mentions Rs. 434
crores, but the Minister was saying
Rs. 434 crores. May be it is a
hundred times the amount; may be
it is not, But the figure is as myste-
rious as the production of Maruti
car itself. We do not know how this
figure of Rs, 434 crores was arrived
at. The Minister has said something
with great confidence which a lay-
man like me could not understand,
That is why I have given this amend-
ment, So at the end of clause 4,
I am adding:

“(7) After all the assets and
liabilities are taken over and value
is noted, a list of all assets and
Habilities together with value of
such assets and liabilities shall be
sent to the Comptroller and Auditor
General, through proper channel;
for wverification,

(8) The list of all assets and lia~
bilities together with value of such
assets and liabilities as referred to
in sub-section (7) shall be made
public, as soon as ready and any
comment or observation from any
person on the list shall be re-
ceived by the Comptroller and
Auditor General before finalising
his verification and certifying
about the correctness of the value
of the assets and liabilities.”

When we are taking over a com-
pany, we should know what we are
taking over, 1 can only say one
thing about verification and other
things. When the banks were na-
tionalised in the year 1g6g, it was
clearly said in the Bill: ““The value of
these assets and the extent of the
liabilities will have to be ascertained

Yoo T
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after imvestigation and scrutiny of
the records of the banks.. ”
Therefore, it is not as if you nationalise
something and you pay some amount
without any verification. This is
always provided. When the banks
were nationalised or when such
important steps were taken, it was
done after a thorough verification.
The figure that was given by the
Minister is a mysterious figure, Itis
usually done after a thorough veri-
fication and scrutiny. I am sugges-
ting the same thing for the take-over
of Maruti also. Sir, we do not
know how this figure of Rs, 434 lakhs
has been arrived at. The B&C Mill
employees in Madras are rotting.
We are not giving funds for that.
They produce about Rs, 50 crores
of textiles and 13,000 workers
are involved. For that funds are not
there. Here they say they are
giving Rs. 4°34 crores. How this
figure has been arrived at, we do
not know. Therefore, the Minister
should give us the break-up as to how
this figure of Rs. 4.34 crores has
been arrived at, It is mysterious.
For this purpose. I am moving my
amendment.

MR. DEPUTY CHAIRMAN:
Mr. Bhattacharjee, you have already
spoken.

PROF. SOURENDRA BHAT-
TACHARJEE The amendment
is obvious.

MR. DEPUTY CHAIRMAN:
You have already spoken on the

Bill,

PROF. SOURENDRA BHAT-
TACHARJEE: And I hope the
Minister will accept it.

MR. DEPUTY CHAIRMAN:
Have you anything to say ?

SHRI CHARANJIT CHANA-
NA : I cannot accept the amend-
ments.

., MR. DEPUTY CHAIRMAN:
Now I shall put amendment No. 7.. .
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SHRI ERA SEZHIYAN : Sir,
what is the reply of the Minister ?

MR. DEPUTY CHAIRMAN:
He said *‘No”.

SHRI CHARAN]JIT CHANANA;
I said “No”, Sir. I do not accept
them at all.

SHRI ERA SEZHIYAN : I
wanted a clarification as to how his
figure of Rs. 4.34 crores has been
arrived at. This is a House. We
discuss these things . .

MR. DEPUTY CHAIRMAN:
He said he will not accept the amend-
ments. That a is all. I cannot
press him to say.  (Inferruptions)

SHRI SUNDER SINGH BHAN-
DARI : He should explain about the
question.

MR. DEPUTY CHAIRMAN:
I have no objection, if he wants to.

SHRI KRISHNA CHANDRA
PANT: Sir, may I say something?
When you were not in the Chair—
Dr. Zakaria was in the Chair—Mr.
Sezhiyan had raised a point about
certain  discrepancies in the Fi-
nancial Memorandum.  The Mi-
nister said he would explain it during
his reply. This was one of the speci-
fic points raised. Therefore, it is
only proper that the Minister should
furnish a reply. He had promised
it.

MR. DEPUTY CHAIRMAN:
Have you anything to say ?

SHRI P. RAMAMURTI:
Unfortunately the Secretary has not
briefed him. Let them sympathise
with him.

DR. RAFIQ ZAKARIA: 1
will correct it, . . .

SHR1 SUNDER SINGH
BHANDARI: Is he speaking on
behalf of the Minister ? (Intervuptions)
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DR. RAFIQ ZAKARIA: No,
Sir, I said, it is up to the Minister
to satisty the Member if he wants to.
So there was no assurance as such.

SHRI KRISHNA CHANDRA

PANT The Minister gave the
assurance, not Dr, Zakaria.
MR. DEPUTY CHAIRMAN:

If you want to say anything, you
may say.

SHRI CHARAN]JIT CHANANA:

It was because of the desire of
the hon. House that I wound up my
speech, I have a point and I would

just now submit this point. The

Financial Memorandum appended
to the Bill introduced in the
Lok Sabha is complete and

fully in order. Para 2 of the Memo-
randum indicated an amount of
Rs. 434 lakhs which is the amount
indicated in the body of the Bill
itself, Para 3 of the Memorandum
gives the interest amount as Rs,
1.45 lakhs per month.

The honourable Member at that
time forgot one thing, to »ay whether

it is per month or per annum,
what the period was.
The amount of Rs. 8 lakhs

indicated in the Appropriation Bill
is on the basis of the likely amount
of interest for the period that it
may have to be paid. The Commis-
sioner of Payments is yet to assume
charge and it would take some time
before the funds are transferred to
him. Then para 4 of the memo-
randum  is also in order. The
likely  expenditure would be an
average of Rs. 10000 per month as

indicated  in the Appropriation
Bill. The amount indicated is
expenditure during the current

financial year which would include
advance payment for rent, deposits
for telephone, etc. as may be needed.
And in any case as per the normal
practice the unutilised balance
will be surrendered. The amount
of Rs. 1.7 lakhs indicated in para 5
of the memorandum is also in order.
There is no conflict with the amount
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of Rs. goooo sought in the Appro-
priation Bill which represents the
money actually drawn from the
Contingency Fund and which is
being recouped. In any case the
total  additional fund sought in
the supplementary demand would be
utilised in accordance with the
normal financial procedure. Any
savings  would be surrendered and
any further expenditure required
would be met by re-appropriation
without the grant failing which a
supplementary demand would be
presented to Parliament at appro-
priate time.

SHRI ERA SEZHIYAN : We
know these things. What 1 said
was in the supplementary demand
Rs. 8 lakhs has been given but here
you have not shown that one. That
is the thing.

MR. DEPUTY CHAIRMAN :
Your query is there and his reply
is there. Now you draw your con-
clusions. Now I put the amend-
ments to vote.

The question is—

7. “That at page 4, after line 12>
the following be inserted, namely:—

“(7) After all the assets and
liabilities are taken over and
value is noted, a list of all assets
and liabilities  together with
value of such assets and liabili-
ties shall be sent to the Comp-
troller and  Auditor General,
through proper channel, for
verification.

(8) The list of all assets and
liabilities  together with value
of such assets and liabilities as
referred to in sub-section (7)
shall be made public, as soon
as ready, and any comment or
observation from any person on
the list shall be received by the
Comptroller and Auditor Gen-
eral up to 6o days from the date
of publication of the list and
considered by the Comptroller
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and Auditor  General before
finalising  his verification and
certifying about the correctness
of the value of the assets and

LR

liabilities’.
The motiom was negatived.

MR. DEPUTY CHAIRMAN
The question is—

52. “That at page 3, line 11,
the words ‘book debts’ be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN
The question is—

“That Clause 4 stand part of
Bill.”

motion  was ailopted.

The
Clause 4 was added to the Bill.

Clause 5 : (Central Government or
Government company not to be
liable for prior liabilitjes.)

SHRI SHRIDHAR WASU-
DEO DHABE : Sir, I move—

8. “That at page 4, line 17,
after the word, ‘company’ the
following he inserted, namely:—

‘except the claims of employees
including gratuity and terminal
benefits’.

Sir, only one thing I have to
say. It has heen experienced that
under the model section which has
been reproduced in this Bill from
the nationalisation of textile in-
dustry and coal industry, although
the workers are entitled to gratuity
in the job, they could not actually
get it and the Central Government
says the previous company is res-
ponsible for it, but I say you have
taken the responsibility of everything
else, provident f{und, insurance;
then wl7 n~nt e~ratuity and other
terminal  benefits. My amendment

|
!
|
|
|

and Trensfer of Under-

266
taking) Bill, 1980 .

is that the workers should be en-
titled to gratuity also. This claim
should be eniorceable against the
Central Government.

The  question  was froposed.

SHRI CHARANJIT CHANANA:
I don’t accept the amcndment,
The Commissioner of Payments will
look into all these things.

MR. DEPUTY CHAIRMAN :
The question is—

8. “That at page 4, line 17,
after the word ‘company’ the
follow'ng be inserted namely:—

‘except the claims of emplo-
vees  including gratuity and
termina!  benefits’,”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is—

“That Clause 5 stand part of
the Bill.”

The motion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to tke Bill.

Clause 7 : Pavment of arount,

SHRI JASWANT SINGH :
Sir, T move—

9. “That at page 5, line ra,
for the words ‘in cash’ the words
‘in-non-transferable 20 year bonds
bearing an interest of 29, per
annum’  he substituted.”

14. “That at p-ve 5, lines 13-14,
for the words ‘of rupees four
hundred and thirtyfour lakhs’ the
words ‘to. be determined in con-
sonance with the marketable value
of the shares of the company’ bhe
sutsti ured.” ' i
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SHRI BHUPESH GUPTA

Sir, T move—

1o. “That at page 5, lines 13 and
14, for the words “specified in
Chapter VI, an amount of rupees
four hundred and thirtyfour lakhs’
the words ‘as may be determined
by the Committee of Parliament
under section 3 and an amount
also be fixed by the said Committee
after thorough assessment of the
assets and liabilities’ be inserted.,”

11. “That at page 5, lines 13-14,
for the words ‘an amount of rupees
four hundred and thirtyfour lakhs’
the words ‘an amount to be determin-
ed by a Committee appointed
for the purpose consisting of 21
members ; 14 members from the
Lok Sabha and 5 members from
the Rajy~ Sabha to be nominated
by the Speaker of the Lok Sabha
and the Chairman of the Rajya
Sabha, respectively’ be substituted.”

12. “That at page 35, lines 13-14,
for the words ‘of rupees four hundred
and thirtyfour lakhs’ the words
‘to be determined by an expert
committec which shall make a
valuation of the assets and liabi-

lities of the Company be substi-
ruted.”
(The Amendment Nos. 11 and 12

a'so  stood in the names of Shri S.

Kumaran, Shri  Yogendra Sharma,

Shri  Bhola Prasad and Shri M.
Kalayanasundaram)

SHRI SURENDRA MOHAN :

Sir, 1 move—

13. “That at page 5, lines 13-14,
for the words ‘of rupees four hun-
dred and thirtyfour lakhs’ the

words <to be determined in accor-
dance with the verification and
the certificate  of Comptroller

and Auditor General referred to
in sub-clauses (7) and (8) of clause
& he substituted.”
(The Amendment also stood in the
name of  Shri Sezhiyan.)
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SHRI SHIVA CHANDRA JHA:

I move—

Sir,

15. “That at page 5, lines 13-14, %

for the words ‘rupees four hundred
and thirtyfour lakhs’ the words
‘rupees one hundred only’ be
substituted.”

SHRI PYARELAL KHAN-
DELWAL  (Madhya Pradesh) :

Sir, T move—

16. “That at page 5, lines 13-14,
for the words ‘rupees four hundred
and thirtyfour lakhs’ the words
‘rupees one hundred and thirty
four lakhs’ be substituted.”

The  questions were proposed.

SHRI  JASWANT SINGH

I will not press my amendments.
if the hon. Minister would answer
two or three of my questions which
I had raised during my speech,
Unfortunately he was not present.
My first question is as to when the
production is likely to commence.
Secondly, how many cars per annum
will be manufactured and at
what cost ? If you like, you can
answer these questions,

SHRI BHUPESH GUPTA
I am speaking on all my three
amendments which are of the same
nature, These amendments need a
little consideration. Even if the
Government do not accept them,
I hope our views will be considered,
These amendments relate to the
question of compensation, The Bill
has fixed the amount of Rs, 434
lakhs, We do not accept this
amount. I am not giving an opnion
on it. But in our view it is too much
on the high side, Therefore, I have
suggested  that there should be
some mechanism to go into this
question, The Minister should not
hesitate  to consider this. I have
got here a complete, list of 1,005
shareholders of the Maruti Limited,

Out of these we find 52 share-
holders, each having a share worth
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more than Rs, 1 lakh upto Rs, 10
lakhs, constitute 62,73 per cent
of the paid-up capital, This is my
contention. As far as shares are
concerned, there is a huge concen-
tration in the hands of 52 companies
and individuals, They have shares
worth Rs, 1 lakh and more. For
instance, M.N. Dastur has Rs.
15 lakhs; J.K. Synthetics, Kanpur,
have Rs. 14,72,000/-. Mohan Meak-
ing Breweries, I thought, were
dealing in wine. They have Rs.
1o lakhs worth of shares and
similarly M/s. Madhusudan Ltd,
Bombay, have Rs. 10 lakhs. What
I want to suggest is that these people
should be made to pay. My con-
tention is this. They did not come
to invest in the Maruti bona fide for
industrial progress, I knew it for
a fact and 1 know it for a fact
that they made such huge investments
in Maruti  completely  outside
their line of business, in order to
get concessions, licences and acco-
mmodation from the public finan-
cial institutions. These shareholders
should not be given any kind of
priority treatment, Even people in
the fith category who will get
partial compensation should not be
given that because in their
case valuation should be made,
Every case should be gone into.
If the Maruti could not work,
these people were responsible for
it. They are money-grabbers who
wanted to placate some people
and made these investments outside
their line of business, Can you im-
agine Mohan Meaking  Breweries
investing lakhs of rupees in Maruti
for nothing ? Similarly, I know it
for a fact—I will not name it, but
if you provoke me, I will name it,
therefore, do not provoke me—
that at one time, one late Cabinet
Minister was busy in gathering shares
from  unapproachable and big
money  quarters and there were
complaints also. Even we received
complaints, His position was :
What could we do ? He was asked
to go and ask for shares. Who does
not know that Mr. K.K. Birla was
going around in Calcutta gathering
share subscriptions and big sub-
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scriptions  came from there ? I
am not worried about the small’
people. Do not persecute them,
Here I am not even bringing in
the family ; T am not bringing in the
family at all, It is only rupees
four thousand worth of shares,
But what about the other people ?
I have given 52 names, The names
are there and it is there in the list,
I will come to that late, Therefore,
I suggest : Do not give them cash,
Tell them that they are the gam-
blers and it is all malafide and there-
fore, they will get whatever you will
sanction to them. Very little you
should sanction to them and you
can take protection wunder article
32C and give them security bonds,
20-year or 4o-year bonds, Give
them, They have enough money,
They have enough money and
they do not need this. I have
here suggested  the appoiniment
of a parliamentary committee, But
my friends generally do not like
parliamentary committees, But I am
a little in love with parliamentary
committees and, therefore, I have
suggested. You see how much I
want to go in depth into the matter
and for that I have suggested this.
You will be in majority in both the
Houses and you will decide, I trust
you, When I trust you, why don’t
you accept this ? I have suggested
a parljamentary committee with 21
Members, 14 from the Lok Sabha
and 7 from the Rajya Sabha and
they should constitute this committee
which should go into the whole
question of the share business. Sir,
the liquidation proceedings should
have been allowed to continue
and we would have exposed all
these shareholders and dealers who
came, not to help any industry, but
to make money and gather the
spoils and advantages from the
public financial institutions, banks
and other institutions and get
licences and other things. Sir,
there are some Ministers sitting
here and I am a little afraid of
speaking. But I knew that they
were buying shares in the Maruty,
ten thousand or so, and then imme-
diately they were sending applications
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to the Ministry of Commerce or
Industry for something else. I knew
about it, You also know it very
well, Mr, Chanana, You know as
to why they have invested in this
thing,

MR. DEPUTY CHAIRMAN :

Please  conclude now,

SHRI BHUPESH GUPTA :
Why have they invested in this
thing ? Hence my amendment,

MR. DEPUTY CHAIRMAN :
Yes, Mr. Surendra Mohan,

SHRI SURENDRA MOHAN :
Mr, Deputy Chairman, Sir, I would
like to point out one dimension that
has been brought out so far as this
issue is concerned and the dimension
is not financial or economic, but
it is moral, It is 2 moral dimension.
The question is whether the Govern-
ment would like to set up any
moral standards or public standards
or not. This Bill has been attacked
not because any one of us is against
nationalisation, Most of us have been
committed to nationalisation, Sir,
and yet, we have said that this Bill
is not acceptable. This has bheen
said because there is a suspicion in
the public mind about certain finan-
cial irregularities and certain other
things. Therefore, it would be much
better if the Government would like
to establish its credibility, would
want to establish that it has certain
respect for some public standards
and, therefore, my amendment is
to the effect that the issue of
quantum of compensation, etc., be
referred to a body which is a quasi-
judicial body.

Sir, T am repeatedly  asking
myself  and some of my senior
colleagues have also addressed them-
selves  to this question : What
would the Government have done
if it were headed by Nehru ?
What would the Government have
done if such a policy had come
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at a time when Mr, Govind Ballabh
Pant or Shri Lal Bahadur Shastri
were in high positions in the Govern-
ment ? I do believe that they up-
held certain moral standards and
some public standards. Therefore, I
would request this Government also
to consider this very amendment
from that point of view.

With these words, Sir, once again
1 submit that the Government
should accept this amendment and
thereby establish some of its moral
credibility and some public stan-
dards.

MR, DEPUTY CHAIRMAN :
Yes, Mr. Shiva Chandra Jha,
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No compensation has been provi-
ded specifically for shareholders,
and the amount of Rs. 434 lakhs has
been carefully considered, and keep-
ing all considerations in view and
without the terms of reference a
committee cannot be appointed at
all and therefore, I do not accept the
amendments.

MR. DEPUTY
The question is:

CHAIRMAN:

9. “That at page 5, line 12, for
the words ‘in cash’ the words ‘in
non-transferable 20 year bonds
bearing an interest of 29|, per ann-
um’ be su“sututed.”

14. “That at pages, lines 13-14,
for the words ‘Of rupees {our
hundred and thirty-four lakls the
words *to be determinded in conso-
nance with the markctable value
of the shares of the company bhe
subot wued.”

The  molions

were  negalived.
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MR. DEPUTY CHAIRMAN:
The question is:

1o. “That at page 5, Lines 13
and 14, for the words ‘specified
in Chapter VI, an amount of ru-
pees four hundred and thirty-four
lakhs”, the words ‘as may be
determined by the Committee of
Parliament under section g and an
amount also be fixed by the said
Committee after thorough assess-
ment of the assets and liabilities™
be inserted”’

The motion was negatived.

MR. DEPUTY CHAIRMAN:
The question is:

11. “That at page s, lines 13-14,
for the words ‘an amount of rupees
four hundred and thirty-four lakhs’
the ‘an amount to be determined by
a Committee appointed for the
the purpose consisting of 21 mem-
bers; 14 members from the Lok
Sabha and 7 members from the
Rajya Sabha to be nominated
by the Speaker of the Lok Sabha
and the Chairman of the Rajya
Sabha, respectively’ be substituted.”

12. “That at page 5, lines 13-14,
for the words ‘of rupees four hundred
and thirty-four’ lakhs the words ‘to
be determined by an expert commit-
tee which shall make a valuation of
the assets and liabilities of the
Company’ be substituted.”

The  moiions  were  negatived.

MR. DEPUTY CHAIRMAN:
The question is:

13. “That at page 5, lines 13-14,
for the words ‘of rupees four hundred
and thirty-four lakhs’ the words ‘to
be determined in accordance with
the verification and the certificate of
Comptroller and Auditor-General
referred to in sub-clauses (7) and
(8) of clause 4’ besubstituted.”

The motion was negatived.

taking) Bill, 1980

MR. DEPUTY CHAIRMAN:
The question is:

15. “That at page 5, lines 13-14,
for the words ‘rupees four hundred
and thirty-four lakhs’ the words
‘one hundred only’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
The question is:

16. “That at page 5, lines 13-14,
for the words ‘rupees four hundred
and thirty-four lakhs’ the words
‘rupees one hundred and thirty-
four lakhs’ be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
The question is:

*That Clause 7stand part of
the Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Clause 8 : (Payment of further
amount),

MR. DEPUTY CHAIRMAN:
Now, we take up Clause 8. There are
two amendments by Mr. Jha and
Mr. Bhupesh Gupta.

SHRI SHIVA CHANDRA JHA:

Sir, I move:

17. “That at page 5, line 16,
for the words ‘four per cent’ the
words ‘half per cent’ be substituted.””

SHRI BHUPESH GUPTA: Sir,

I move:

18. “That at page 5, after line 21,
the following be inserted, namely:

‘Provided that the compensa-
tion in the individual case excee-
ding Rupees 1 lakh shall be paid
over a period of twenty years:
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Provided further that any
compensation exceeding rupees
five lakhs shall be paid in 80 year
Government bonds:

Provided also that the provi-
sions of this sub-section 2 (a)
shall not apply in the case of
farmers whose lands within the
ceilings were acquired’.”

The questions were proposed.
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SHRI BHUPESH GUPTA: This
relates to the scale of payment and
the mode of payment. I say that
compensation in the individual case
exceeding Rupees 1 lakh shail be
paid over a period of twenty years.
Then I say, “Provided further
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that any compensation exceeding
Rupees five lakhs shall be paid in 20
year Government bonds.” I think
no compensation will be exceeding 5
lakhs. If it exceeds, it should be paid
in 20-year Government bonds. It is
an important amendment. It says:
“Provided also that the provisions of
this sub-section 2 (a) shall not apply
in the case of farmers whose lands
within the ceilings were acquired.”
Why do I say this? Sir, as far as the
farmers are concerned, it is different.
We have not discussed the Gupta
Commission report. Gupta Commis-
sion report says, ““Acquisition offertile
land was not necessary when fallow
lands were available in the vicinity in
the village Nathupur and Chakrapur
on the Delhi-Mehrauli road. It seems
that fertile land has been taken unne-
cessarily and they had been given very
small price. In such cases, there should
be full compensation to the farmers.
I make another point from the same
report. It says that you should care-
fully pursue these big shareholders.
The Gupta Commission said, “The
books of Maruti show that large sums
of money were refunded in February,
1977 toanumber of persons who had
applied for Maruti shares and the mo-
ney paid by the share applicants and
the dealers was not deposited with the
company.’”” I mention this thing beca-
use in 1977 something took place
which you know very well. Our
information at that time, and even
now, is this that there is a large num-~
ber of benamdari. 1 know it for a fact
that in Calcutta Mr. K. K. Birla
picks up anybody who is associated
with him to hold the shares. (Time
bell rings.) These are benamdari shares.
You should be extremely careful and
there should be some mechanism of
detecting the benamdari sharehold-
ers and so on. I suggest that these
things should be takeninto considera-
tion. I know you will not reply to
them.

SHRICHARANJIT CHANANA:
I am notin a position to accept the
amendments.
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MR. DEPUTY CHAIRMAN:
The question is:

17. “That at page 3, line 16, for
the words ‘four per cent’ the words
‘half per cent’ he substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
The question is:

18. ““That at page 5, after line 21,
the following be inserted, namely:—

‘Provided that the compensa-
tion in the individual case excee-
ding Rupees 1 lakh shall be paid
over a period of twenty years :

Provided further that any
compensation exceeding Rupees
five lakhs shall be paid in 20
year  Government bonds:

Provided also that the pro-
visions of this sub-section 2 (a)
shall not apply in the case of
farmers whose lands within the
ceilings were acquired’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

“That clause 8 stand part of the
Bill.”

The motion wis adopted.
Clavse 8 was added to the Bill.

Clause 9: (Management, ctc. of the
undertakings of the Company.)

MR. DEPUTY CHAIRMAN :
We shall now take up clause 9. There
are three amendments.

SHRI BHUPESH GUPTA : Sir,

I beg to move :

19.“That at page 5, line 38, for
the words ‘one or more Custo-
dians appointed’ the words ‘a
Government Company appointed
for the purpose’ be substitured”

|
i
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{ The amendment also stood in the names
of Shri S. Kumaran, Yogendra Sharma,
Shri Bhola Prasad, Shri M. Kalyana-
sundaram and Shri Faswant Singh).

20.“That at page 5, lines 40-41,
the words ‘or the Custodian or
Custodians so appointed, as the
case may be’ be deleted.”

21.“That at pa e 6, lines 1-2,
the words ‘one or more indivi-
duals’ be deleted.”

(The amendment Nos. 20 and 21 also
stood in the names of Shri S. Kumaran,
Shri Yogendra Sharma, Shri Bhola
Prasad and Shri M. Kalyanasundaram.)

The questions were put and the motions
were negatived.

MR. DEPUTY CHAIRMAN :
The question is :

“That clause g stand part of the
Bill.”’

The motion was adopled.

Clause g wes added 19 the Bill.

ssion ofthe unc.ertkmg sol the (‘omnany
and documents relating thereto.)

MR. DEPUTY CHAIRMAN :
We shall take up clause ro. There is
one amendment.

SHRI SHRIDHAR WASUDEO
DHARBE : Sir, I beg to move :

22.“That at page 6, lines 35-36
for the words ‘such remuneration
as the Central Government may
fix’ the words and figures, ‘re-
muneration of not more than
Rs. 2,000 pm. and for a period
not more than o vears at a
time’ be subst tute.”

Sir, I want to speak on this,

MR. DEPUTY CHAIRMAN :
You have already spcken at length.

'Y
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SHRI SHRIDHAR WASUDEO
DHABE : Sir, I will be very brief.
Sir, sub-clause (5)of clause 10 gives
powers to the Government to give
such remuneration to the Custodians
as they deem fit. Even for the highest
officials of the country, the salaries
are fixed and the periods are fixed.
Therefore, I suggest that the period
should be two years.

The question was proposed.

MR. DEPUTY CHAIRMAN :
Mr. Minister, do you want to say
something ?

SHRI CHARAN]JIT CHANANA:

No, Sir.

MR. DEPUTY CHAIRMAN :
The question is :

22. “That at page 6, lines 35-36,
for the words ‘such remuneration
as the Central Government may
fix’, the words and figures ‘remune-
ration of not more than Rs. 2,000/-
p.m. and fora period not more
than 2 years at a time’ be sub-
stituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

“That Clause 10 stand part
of theBill.”

The motion was adepied.
Clause 10 was added to the Bill.

Clause 11

(Duty to furnish
particulars).

' MR. DEPUTY CHAIRMAN :
We shall take up Clause 11. There
is one amendment,

' SHRI JASWANT SINGH :
Sir, I beg to move :

23. “That at page 6, lines 38-39,
for the words ‘within such period
as the Central Government may
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allow in this behalf’, the words and
figures ‘by g1st December, 1980’
be substjtuted.”

The question was pul and the moticn
was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

“That Clause 11 stand part of
the Bill.”

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12 was added to the Bill.

Clause 13: (Emplorment of certain
emplovees to continve).

MR. DEPUTY CHAIRMAN :
We shall now take up Clause 13-
There are four amendments.

SHRI AMARPROSAD CHAK-
RABORTY : Sir, I beg to move :

24. “That at page 7, line 10,
after the word ‘Company’, the
words ‘or the services of those
employees terminated and/or stood
terminated unofficially due to non--
functioning of the company or by
any order of the company’ be
insertec .”’

25, “That at page 7, line 12, after
the word ‘Government’ the words
‘but each employee as aforesaid
be deemed to be an employee on the
appointed day and shall be entitled
to arrears of pay and other bene--
fits’ be inserted.”

26. “That at page 7,—

(1) in line 25, for the words
‘Notwithstanding anything’
the word ‘whatever be’
substituted.

(ii) in line 2g, the word ‘not be’
deleted ; and

(ii}) in line 31, the word ‘no’ bé
deleted.”
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[Shri Amarprosad Chakraborty]
27. “Thatat page 7,—

(i) in line 39, for the words ‘but
not’ the words ‘and also’
be substituted ; and

(ii) in line 40, after the word
‘company’ the words “which-
ever is an expeditious re-
medy’ he {nserced.”

Sir, it is a simple amendment
and I feel that the Minister should
have no objection to accept
it, because, Sir, the Government is
nationalising an institution where
there is no production for further
production., They are taking over
a Company which is not functioning,
and they are nationalising it against
the provisions of the Industrial (De-
velopment and Regulation) Act.
But, Sir, they are giving everything
to every body hut not to the workers.
Sir, you kindly see Clause 13. It is
said, “Every person who has been,
immediately before the appointed
day”. The appointed day is given
here. In the definition it is admitted
that it 1s non-functioning, it is
admitted that it is closed. So, Sir,
the workers or employees who were
appointed or whose services are said
to have been terminated, should
be taken into service. That is what
I suggested here through my amend-
ment.

The questions were proposed.
MR. DEPUTY CHAIRMAN :

Mr. Minister, do you want to say
something ?

SHRI CHARANJIT CHANANA*

No, Sir,

MR. DEPUTY CHAIRMAN :
The question is :

24. “That at page 7, line 10,
after the word ‘company’ the words
‘or the services of those employees
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terminated and/or stood terminated
unofficially due to non-functioning
of the company or by any order of
the company’ be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

25. “That at page 7, line 12, after
the word ‘Government’ the words
‘but each employee as aforesaid
be deemed to be an employee on
the appointed day and shall be
entitled to arrears of pay and other
benefits’ he inserted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN :
The question is :

26, “That at page 7,—

(i) in line 25, for the words
*Notwithstanding anything’
the word ‘Whatever' be
substituted ;

(i1) in line 29, the word ‘not’
be deleted ; and

(iii) in line g1, the word ‘no’
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

27. “That at page 7,—

(1) in line 39, for the words ‘but
not’ the words ‘and also
be’ snbstituted ; and

(11) in line 4o, after the word
‘company’ the words ‘which-
ever is an expeditious re-
medy’ be inserted.”

The motion was negatived,
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MR. DEPUTY CHAIRMAN :
The question is :

““That clause 19 stand part of
the Bill.”

The motion was adopted.

Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

Clause 15: (Appointment of Com-
missioner of Payments.)

SHRI BHUPESH GUPTA :

Sir, I move:

28. “That at page 8, lines 8-g,
after the words ‘Commissioner of
Payments’ the words ‘by the Com-
mittee of Parliament appointed
under section 3’ be jnserted.”

Sir, it is a very simple amend-
ment.

The question was proposed.

MR. DEPUTY CHAIRMAN:
The question is :

28. “That at page 8, lines 8-g,
after the words ‘Commissioner of
Payments’ the words ‘hy the Com-
mittee of Parliament  appointed
under section 3’ be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:
The question is:

“That clause 15 stand part of
Bill.”

The motion was adopted.

Clause 15 was added to the Bill.

Clause 16 : (Payment by the Central
‘Government to the Commissioner,)

MR. DEPUTY CHAIRMAN:
‘We will now take up clause 16. There
are three amendments, Nos. 29, 30
and 31. Please move.
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SHRI BHUPESH GUPTA :
Sir, I move:

29. “That at page 8, line 22,
for the words ‘thirty days’ the words
‘ninety days’ be substjtuted.”

(The amendment also stood in the
names of Shri S. Kumaran, Shri Yogendra
Sharma, Shri Bhola Prasad and Shri
M. Kalyanasundaram.)

SHRISHIVA CHANDRA JHA:

Sir, I move:

30. ‘“That at page 8, line 22, for
the words ‘thirty days’ the words
‘thirty months’ be substijtuted.

SHRI JASWANT SINGH : Sir,
I move:

31. “That at page 8, line 23,
for the words ‘in cash’ the words
‘in non-transferable 20 years bonds
bearing an interest of 29, per
annum’ be substituted.”

The questions were proposed.

SHRI BHUPESH GUPTA :
Sir, it is a very simple amendment.
Here my friend wants to give the
compensation very quickly. The
Central Government shall within
30 days from the specified date pay
in cash to the Commissioner, for
payment to the Company. Such a
generosity we have not noticed in
the case of other nationalised con-
cerns. Not that I support generosity
anyway. But here he seems to have
specially singled out for very expe-
ditious payment of compensation it,
Why? Why this favoured treatment
for them ? Therefore, I have suggest-
ed that instead of 30 days, make it
30 months.

SHRI CHARANJIT CHA-
NANA : Why not 30 years,

SHRI BHUPESH GUPTA :
You can do it. But why should you
do it? This thing has created a very
wrong impression. Well, I do not
know why you are doing it.
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MR. DEPUTY CHAIRMAN:
Yes, Mr. Jha.

SHRI BHUPESH GUPTA :
Sir, T want to tell you one thing and
sit down. Many people have written
letters to me inviting my attention
to this particular clause saying that
in their cases compensation has
not been so quickly and in such a
short time paid. They have said
that in some cases it has ta%n th'm
three or four years to receive compen-
sation. Why so much generosity and
rush to pay the compensation ?
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MEK. DEPUTY CHAIRMAN:
The question is :

2. “That at page 8, line 22, for
- the words ‘thirty days’ the words
" ‘ninety days’ be substituted.”

The motion was negatived.

!

\
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MR. DEPUTY CHAIRMAN:
The question is :

g0. ‘“That at page 8, line 22, for
the words ‘thirty days’ the words
‘thirty months’ be substituted.”

The motion was negatived,

MR. DEPUTY CHAIRM/N
The question is:

31. ““That at page 8, line 23,
for the words ‘in cash’ the words
‘in non-transferable 20 year bonds,
bearing an interest of 29 per an-
num’ be substituted.”

The mozion was negatived.

MR. DEPUTY CHAIRMAN:
The question is :

“That clause 16 stand part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clause 17 was added to the Bill.

8 P. M.

Clause 18 : (Clajms to be made to
the Commissioner.)

MR. DEPUTY CHAIRMAN:
Now we take up clause 18. There
are three amendments.

SHRI AMARPROSAD CHA-
KRABORTY : Sir, I move:

g2. ““That at page 9,—

(i) in line 13, after the words
‘Every person’ the words ‘in-
cuding the employees and
officers of the Company’ be
inserted ; and

(i1) in lines 14-15, for the words
‘thirty days’ from the specified
date’ the words ‘ninety days
from coming into force of this
Act’ be substjtuted.”
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34. “That at page g, lines 18 and
19, for the words ‘thirty days wher-
ever they occur, the words ninety
days’ be substitured.”

SHRI BHUPESH GUPTA :

Sir, I move:

33. “That at page 9, after line
15, the following proviso be
inserted, namely :—

‘Provided that no claim shall
be entertained without the pro-
per scrutiny and the circums-
tances in  which such a claim is

393

.arisen’.
The guestions were proposed.

SHRI BHUPESH GUPTA :
T will not say much, Sir. Why do I
give the amendment if I do not have
to say anything?

MR. DEPUTY CHAIRMAN:
You have already spoken so much
‘that it is already covered.

SHRI BHUPESH GUPTA :
"When I say of the proviso, I want
this to be inserted:

“Provided that no claim shall be
entertained without proper scrutiny
and the circumstances in which
such a claim is arisen.”

This is very important. May be
‘that he will do that or he may not do
that hut I want to incorporate it to
strengthen the position. Here again
at page 69, the Gupta Commission
Report says: “To induce persons to
accept dealership of the Maruti car,
the management of Maruti Ltd.
held out assurances that the car would
be on the road very soon. Shri P.C,
Agarwal, Secretary of the All-India
Maruti Dealers Association says
that to him and to many other dealers,
Sanjay Gandhi gave this assurance
that the car would be deliversd to
them in April 1973.” I don’t trust
what everybody is saying. Don’t
think that T am after any person,
dead or alive. T know also there are
about 200 dealers who deposited

1485—RS—10.
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money, one lakh or two lakhs each,
not because they were interested in
business but because they were inte-
rested in something else and that is
why I say, every case should he gone
into. And here I have only suggest~
ed you to make a scrutiny and you
can do it, not me Sir, most of the

dealers are questionable people.
They are absolutely cronies, time-
servers, opportunists, vermins in

economic life who clustered around
Sanjay Gandhi to spoil him, and to
get money. That is all, and also to
take advantages from the Govern-
ment. I sympathise with Sanjay in
this matter. Now thesc fellows should
be hounded out, thes: so-called
dealers. They were not fools. They
were depositing money knowing full
well that the car would not be coming.
They were doing it for something else,
extra-curricular  considerations, as
my friend used the phrase. So, may
I ask him, being a {riend of Sanjay
Gandhi to kindly see the wrong type
of friends who spoiled the whole
thing?

MR. DEPUTY CHAIRMAN i
The question is :

g2. “That at page 9,—

(i) in line 13, after the words
‘Every person’ the words ‘in-
cluding the employees and offi-
cers of the Company® be inserted;
and

(ii) inlines 14-15, for the words
‘thirty days’ from the specified
date’ the words ‘ninety days
from coming into force of this
Act’ be substituted.”

The motion was negalived.

MR. DEPUTY CHAIRMAN:

The question is:

34. ‘““Thatat page g, lines 18
and 19, for the words <thirty days’
wherever they occur, the words
‘ninety days’ be substituted.”

The motion was negatived.
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The question is:

33. “That at page g, after line
15, the following proviso be in-
serted, namely :—

‘Provided that no claim shall
be entertained without the pro-
per scrutiny and the circumstan-
ces in which such a claim is ari-
sen’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN:

The question is:

“That clause 18 stand part of

the Bill.”

The motion was adopled.

Clause 18 was added to the Bill.

Clause 19 : (Priotity of claims.)

MR. DEPUTY CHAIRMAN :
We take up clause 19. There are

two amendments.

SHRI JASWANT SINGH
Sir, I move :

35. ‘‘“That at page g, after line 24,
the following be inserted, namely :—

‘Provided, however, that no
such claim as is barred by the
Limitation Act shall be enter~

tained’,”

SHRI SHRIDHAR WASUDEQO
DHABE : Sir, I move :

36. “That at page g, line 28,

after the words ‘accordingly’ the

words ‘except the claims mentioned
in Category I shall be first paid in
full’ be inserted.

The questions were proposed,

SHRI SHRIDHAR WASUDEQO

DHABE: Sir, Clause 19. (Interruptions)
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SHRI MANUBHAI PATEL :
Sir, Mr. Chakraborty was standing.
(Interruptions)

MR. DEPUTY CHAIRMAN :
At that time, he did not stand up.
(Interruptions)

SHRI SHRIDHAR WASUDEOr
DHABE : Sir, clause 19 of the Bill

is very funny. (Interruptions)

MR. DEPUTY CHAIRMAN :
You know the dinner is waiting for
you. (Interruptions)

SHRIMATI PURABI MUKHO-
PADHYAY : Do you think you can
allure us by dinner ? (Interruptions}

MR. DEPUTY CHAIRMAN :
I am not alluring you, Madam.

SHRIMATI PURABI MU-
KHOPADHYAY : Why do you
say that ? He stood up. You did
not have the courtesy to look at
him. As Deputy Chairman, you
cannot do it.

SHRI SHRIDHAR WASUDECO
DHABE : Sir, 1 am moving my
amendment to clause 19. Clause 19(a)
says :

“Category I shall have prece-
dence over all other categories and
Category II shall have precedence
over Category III,”” and soon :—

Category I (a) relates to the
employees” dues on account of un-
paid salaries, wages, provident fund
and so on and Category I (b) relates
to  Government liabilities like
Revenues, taxes cesses, rates, or
other dues to the Central Govern~
ment, State Government and so on.
Sub-clause (b) of clause 19 washes
out the effect of sub-clause (a) of
clause 1g9. It says :

“the claims specified in each of
the categories shall rank equally
and be paid in full, but, if the
amount is insufficient to meet such:
claims in full, they shall abate i

gy
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equal proportions and be paid

accordingly ; and”

Hence, if the amount 1is less, the
preference for Category I also goes
and the claims of the employees and
the Government liabilities  will
abate proportionately. My amend-
ament is that at least the claims of the
-employees should be paid in full and
than the preference will start.

MR. DEPUTY CHAIRMAN :
“The question is :

35. “That at page 9, after line
24, the following be inserted,
mamely :—

‘Provided, however, that no
such claim as is barred by
Limitation Act shall be enter-
tained.”

The motion was negatived.
MR. DEPUTY CHAIRMAN :
“The question is :
36. “That at page g, line 28,
after the words ‘accordingly’ the
words ‘except the claims mention-

ed in Category I shall be first paid
in full’ be ins-rted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
“The question is :

“That clause 19 stand part of the
Bill”.

‘The motion was adopted.
Clause 19 was added to the Bill.
Clause 20 was added tothe Bill.

Clause 21. (Admijssion or rejection
of claim,)

MR. DEPUTY CHAIRMAN :
There is one amendment, amendment
No. g7, by Shri Shiva Chandra Jha.

[ 23 DEC. 1980 ] and Transfer of Under- 204
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SHRISHIVA CHANDRA JHA :
Sir, I beg to move :

37. “That at page 9, lines 45 to
47, the words ‘one issue ofany daily
newspaper in the English language
having circulation in the major
part of the country and’ be deleted.’

Wi ww Ry wEl @
FAT R, S -39 FT G I,
IGH U YEwE g 5 wfawac @y
gNT, 48 TF ar@ TELL &M,
teafedtie 7 g@ad ¥ fF we
@ A HTHT & T FAFG ) IfE
Ffsw, arfaq e | @ 9 T@
R g fr #EaRi #§ usaleade
W, fasem &, #@3 &~
in one issue of any daily newspaper
in the English language having circu-
lation in the major part of the co-

untry, Ig ST S S geaiEwde &
aU ag e fede #x femr @@
TR g8 ag ¥ ¥ f5 fgdv an Qome
WIST TG F &9, q1 HASr § 39
FT TEIT T E

TEak § famma &, o@v St
FARE EO, I F9H AR AT |
ag FE AEwA dWgT qEG ...

(Interruptions)

The question was pro)msé;i.v

MR. DEPUTY CHAIRMAN :
The question is :

37. ““That at page g9, lines 45 to
47, the words ‘one issue of any daily
newspaper in the English language
having circulation in the major
part of the country and’ be deleted.”

e .9

The motion was negatived.
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MR. DEPUTY CHAIRMAN :
The question is :

“That clause 21 stand part of
the Bill.”

The motion was adopted.
Clause 21 was added to the Bill.

Clar+- 22: (Lisbursement of money
by the Commissioner to claimants.)

MR. DEPUTY CHAIRMAN :
There are \wo amendments, amend-
ment No. 38 by Shri Pyarelal
Xhandelwal and amendment No.,
g9 by Shri Dhabe.

SHRI PYARELAL KHANDEI.-
‘WAL : Sir, I beg to move :

38. “That at page 10, line 42,
after the words ‘discharged’ the
following be inserted, namely —

“The  genuine contractors
shall be paid compensation on
the basis of the report and re-
commendations of the Gupta
Commission constituted to look
into the affairs of Maruti  Li-
mited’,”

SHRI SHRIDHAR WASUDEO
DHABE : Sir, I beg to move :

39. ““That at page 10, after line
42, the following proviso be
inserted, namely :—

‘Provided that the Commi-
ssioner of Payments, while con-
sidering the claims of the claiman-
ts shall also take into considera-
tion the suggestions and direc-
tions given by the Gupta Co-
mmission appointed on Maruti
Limited and shall grant com-
pensation so that the genuine
claimants do not suffered’.”

" The questions were proposed.

S I AT @ IAATT WA BT
a1 wwee § w F9rgar § oA
dg gdY St T FHma ;Y ReR

taking) Bill, 1980
F WM 9 § IWT S gHACE,
39 FFU FT TIEST 7 AT @40
qr m%nw mmgﬁﬁwa“r
St TR F AN |

st U A FA Ay A
g & fras g anfaer wmw § oK
I ¥ T FX @ § qF A SR
AFd AE R

MR. DEPUTY CHAIRMAN :
The question is :

38. “That at page 10, line 42,
after the words ‘discharged’ the
following be inserted, namely :—

“The genuine contractors shall
be paid compensation on the
basis of the report and reco-
mmendations of the Gupta Co-
mmission  constituted to look
into the affairs of Maruti Li-
mited’.”’

The motion was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

39. “That at page 10, after line
42, the following proviso be
inserted, namely :—

‘Provided  that the Commi-
ssioner of Payments, while con-
sidering the claims of the clai-
mants shall also take into con-
sideration the suggestions and
directions given by the Gupta
Commission appointed on Maruti
Limited and shall grant com-
pensation so that the genume
claimants do not suffer’.” -

The motion was negatived..

b
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MR. DEPUTY CHAIRMAN :
The question is :

“That clause 22 stand part of
the Bill.”

The motion was adopted.
Clause 22 was added to the Bill.

Clauses 23 to 30 were added lo the
Bill.

New Clause 304: (Court to assess
damage against delinquent Di-
rectors, etc.)

SHRI BHUPESH GUPTA :

Sir, T beg to move :

40. “That at page 13, after line
21, the following new clause be
inserted, namely —

‘30A. (1)  Nowwithstanding
any judgement, decree or order of
any Court, Tribunal or other
authority or anything contained
in any law for the time being in
force and the provisions of this
Act, an enquiry shall be held by
a Judge of the Supreme Court
as may be selected by the Chief
Justice of that Court to ascertain
whether any person who has
taken part in the promotion or
formation of the Company or
any past or present Director,
Manager or Officer of the Com-
pany has misapplied or retained
or become liable or accountable
for any money or property of
the Company or has been guilty
of any misfeasance or breach
of trust in relation to the Com-

pany.

(2) For the purpose of such
enquiry, the Judge shall be
entitled to examine into the

conduct of the person, Director,
Manager or Officer aforesaid.

(3) If upon such enquiry, if
such person, Director, Manager
or Officer aforesaid as the
case may he, is found guilty of

[,
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any of the Acts mentioned in
Sub-section (1) ahove, *:1onuch
person shall he compelled to
repay or restore the money or
property of any part thereof
respectively  with interest at
such rate as may be deter-
mined by the Judge or to con-
tribute such sums to the assets
of the Company by way of coms
pensation in respect of the mis-
application, retainer, misfeasance
or breach of trust as the Judge
thinks just, ’

(4) The enquiry shall be
completed within a period of one
year from the date of the co-
mmencement of this Act.

(5) This section shall apply
notwithstanding that the matter
is one for which the person con-

) 2

cerned may be criminally liable’.

(The amendment also stood in the:
names of Shri S. Kumaran, Shri Yogendr.
Sharma, Shri Bhola Prasad and Shn
M. Kalyanasundram.)

Sir, I will mention the essence i1
a few words. The Courts should
have the power to assess the damage
against the delinquent Directors at
that time. That is the scheme of
the amendment. This is what we
are providing for. As T said, the
liquidation proceedings should have
been gone into. The Government
should have taken over later.
They should have allowed the liqui-
darion procecedings so that the whole
facts would have come before the
court under a judicial enquiry.
Many people could have gone with
the evidence. Many things would
have been revealed. If you don’t
mind, one of the objects of such
hurried action of nationalisation by
an Ordinance seemns to be the fear
of the foreseable enquiry and dis-
closure in a court of law. There-
fore, 1say let the court go into it.

The question was proposed.

W
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MR. DEPUTY CHAIRMAN :

Mr. Minister, have you anything to
say ?

SHRI CHARANJIT CHA-

NANA : Not necessary.

MR. DEPUTY CHAIRMAN :

The question is :

“That at page 13 after line 21,
the following new clause be
inserted, namely :—

‘30A. (1) Notwithstanding any
judgement, decree or order of any
court, Tribunal or other autho-
rity or anything contained in
any law for the time being in
force and the provisions of this
Act, an enquiry shall be held by
-a Judge of the Supreme Court
as may be selected by the Chief
Justice of that Court to ascertain
whether any person who has
taken part in the promotion or
formation of the Company or
any past or present Director,
Manager or Officer of the Com-
pany has misapplied or remained
or become liable or accountable
for any money or property of
the Company or has been guilty
of any misfeasance or breach of
trust in relation to the Company.,

(2) For the purpose of such
enquiry, the Judge shall be
entitled to examine into the con-
duct of the person, Director,
Manager or Officer aforesaid.

(3) If upon such enquiry, if
such person, Director, Manager
or Officer aforesaid as the case
may be, is found guilty of any of
the acts mentioned in sub-sec-
tion (1) above, then such person
shall be compelled to repay or
restore the money or property
or any part thereof respectively,
with interest at such rate as may
‘be determined by the Judge or to
contribute such sum to the assets
of the Company by way of com-
pensation in respect of the mis-
application, retainer, misfea-

taking) Bill, 1980

sance or breach of trust as the
Judge thinks just.

(4) The enquiry shall be
completed within a period of one
year from the date of the co-
mmencement of this Act.

(5) This sectinn shall apply
notwithstanding that the matter
is one for which the person con-
cerned may be criminally liable’.”

The motion was negatived.

Clauses 31 to 33 were added o the
Bill. :

The Schedule

MR. DEPUTY CHAIRMAN :
Now we shall take up the Schedule.
There are g amendments.

SHRI SHRIDHAR WASUDEO
DHABE : Sir, I beg to move :

41. “That at page 14, line 21,
after the words ‘Corporation of
India’ the words ‘gratuity’ any
terminal benefits’ be inserted.

SHRI BHUPESH GUPTA :
Sir, I beg to move :

42. “That at page 14, after line
22, the following be inserted,
namely :—

“(aa) balance of prices after
deducting the prices paid, to be
paid to farmers whose lands
within the ceiling were acquired
to ensure market value for their
lands so acquired ;

{aaa) the arrears of outstand-
ings dues pavable to the manu-
facturers of hus bodies supplied to
the companies for meeting orders
of the State transport under-

AR}

takings’,
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43. “That at page 14, after line
25, the followmng be inserted,
namnely:—

“(c) Secured loans with in-

3 3

terest’.

44. “That at page 14, for line
27, the following be substituted,
namely:—

(a) Any credit availed of for
purposes of trade or manufactur-
Ing operations.

(b) Deposits towards dealership.

~ - (c) Deposits received from the
public or from the members of the
Company.

(d) Share application monies
where shares were not allotted’.”’

46. «“That at page 14, for line 29,
the following be substituted,
namely:—

“Amount due to the Govern-

ment of Haryana towards the cost
of land.”

47. “That at page 14, for lines
31 to 36, the following be substitut-
ed, namely:—

‘Any other dues’.”

48. “That at page 14, line 33,
after the word ‘dealership’ the words
“after inquiring into circumstances
in which and the consideration for
which such deposits were made be
inserted.”

49. That at page 14, lines 37 and
38 be deleted.

(The amendment Nos. 43, 44, 46, 47
and 49 also stood in the names of Shri
S. Kumaran, Shri Yogendra Sharma,
Shri Bhola Prasad and Shri M. Kalyana-
sundaram.)

The questions were proposed.

SHRI SHRIDHAR WASUDEQ
DHABE: Sir, my amendment 1s

1980 1 and Transfer of Under- 302
taking) Bill, 1980

merely consequential to amendment
No. 8 to clause 5. I only want the
words ‘“gratuity, any terminal bene«
fits”” to be included. But that amend-
ment has already been negatived.

SHRI BHUPESH GUPTA : Sir,
my amendment is regarding the five
categories of people who would be
receiving the compensation. The
first thing I want to say is that as far
as those whose land we have taken
are concerned, some land was
acquired in excess of the ceiling. But
those whose land has been taken
within the ceiling, they should be
given compensation at the market
rate. They are poor peasants,

We observe the ceiling laws and
I think article §2B or 32C of the
Constitution lays down that when
you take over land within the ceiling
limit, you have to pay the compensa-
tion at the market rate. Thisis mv
one amendment. There I have quote !
the farmers also. I want to protect
the farmers, It is for them to decide.

Then the arrears of outstandings
dues payable to the manufacturers
of bus bodies supplied to the companie
es for meeting orders of the State
transport undertakings. It is well
known, Sir, that the Maruti concern
did not make the bus bodies. They
got them made by artisans and others
in various places and then they
supplied them on behalf of the Maruti,
These small business people should
be given what is their legitimate
due, They are not Maruti people.
The company was buying from them
and selling under their own brand
name.

As far as the secured loans with
interest is concerned, I have already
said about it. I need not say more
on it. Then I have said about the
amount due to the Government of
Haryana towards the cost of land.
Sir, I am considerate towards the
Haryana Government, Why should
the exchequer suffer ? Sir, you come
from Haryana ? No. Therefore, how
will you understand the worry of the
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Haryana Government ? I come from
Bengal and I have a feeling for Har-
yana. You are so near, yet you do not
have any feeling. Only I want that the
Government should not be put to
loss, The Government should not be
put to loss. Finally, Sir, this is the
last amendment to the Schedule that
I have given. The others are deletions.
Amendment 47 is about share appli-
cation money where share were not
allotted. Under amendment 49,
lines 37 and 38 are proposed to be
deleted. These lines should really be
deleted. What is “any other dues”?
We do not know what is ““any other
dues?”.

At the end, Sir, as far as I am
concerned, I would only say that this
Bill has brought no credit to the
Government, In fact, it has damaged
Government and the benefit of this
Bill, I am afraid, will go to many
many questionable creatures in the
big business, in the black trade, to
racketeers and other. We are re-
warding these people by this Bill
and hence I am opposed to it. Tt is
not that we are opposed to the public
sector.

MR. DEPUTY CHAIRMAN :
Mr. Minister, would you like to say
anything ?

SHRI CHARANJIT CHANANA:
No, Sir,

MR. DEPUTY CHAIRMAN :
Now I will put the amendment No.
41 of Shri Dhabe to vote. The
question is :

41. “That at page 14, line 21,
after the words ‘Corporation of India
the words gratuity, any terminal
benefits’ be insertec.”

The motion was negatived.

MR. DEPUTY CHAIRMAN :
Now I will put the'amendment Nos,

42, 43, 44, 46, 47, 48 and 49 of
Shri Bhupesh Gupta to vote.

taking) Bill, 1980
The question is :

42. *That at page 14 aftér line 22,
the following be inserted, namely—

‘(aa) halance of price after
deducting the prices paid, to be
paid to farmers whose lands within
the ceiling were acquired to ensure
market value for their land so
acquired.

(aaa) the arrears of outstanding
dues payable to the manufacturers
of bus bodies supplied to the
companies for meeting orders of

the State transport undertakings®.*

43. “That at page 14, after line
25, following be inserted, namely :—

*(c) Secured loans with in-
Y 9

terest’.

44. That at page 14, for line 27,
the following be substituted,
namely:—

‘(a) Any credit availed of for
purposes of trade or manufactur-
ing operations,

(b) Deposits towards dealer-

ship.

{(c) Dposits received from the
public or from the members of
the Company.

(d) Share application monies
where shares were not allotted’.”

46. <“That at page 14, for line 29,
the following be substituted,
namely :—

“Amount due to the Govern-
ment of Haryana towards the cost
of land’.”

4.7. “That at page 14, for line g1
to 36, the following be substituted,
namely:—

‘Any other drugs’.;’



305 Re. Maruti (Acquisition [ 23 DEC.

48. “That at page 14, line 33,
after the word ‘dealership the words
after inquiring into circumstances
in which and the consideration for
which such deposits were made’ be
inserted.”

49. That at page 14, lines 37 and
38 be deleted.

The motions were negatived.

MR. DEPUTY CHAIRMAN :
The question is :

<“That the Scheduled stand part
of the Bill.”

The motion was adopted.

The Scheduled was added to the Bill.

MR. DEPUTY CHAIRMAN :
Now we shall take up clause 1 of

the Bill. There is one amendment
by Shri Dhabe.

Clause 1 :

(Short title and com-
mencement)

SHRI SHRIDHAR WASUDEO
DHABE : Sir, I move :

5. “That at page 2, for lines 13
and 14, the following be substitut-
ed, namely:—

¢(2) It shall come into force

on the date to be notified by the
Central Government.’

The question was put and the motion
was negatived.

MR. DEPUTY CHAIRMAN :
The question is :

“That clause 1 stand part of the
Bill.”

The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Form#la was added to
the Bill.

—————
—_————

1980 1 and Transfer of Under-

taking) Bill, 1980

MR. DEPUTY CHAIRMAN :
We shall now take up the Preamble,
There are four amendments.

306

Preamble

SHRI JASWANT SINGH : Sir,
I move: :

2. “That at page 1, in para 1,
for the words ‘engaged in the’, the

words ‘engaged in an attempt to’
be substituted.”

3. *“That at page 2, in para g,
after the word ‘have’ the words
‘been mismanaged and the Com-

pany is under liquidation and have’
be inserted.”

SHRI BHUPESH GUPTA :
Sir, I move:

4. “That at page 2, in para 4,
after the word ‘vehicles the words
“for public transport and commercial
purpose’ be inserted’.” ‘

PROF. SOURENDRA BHAT-
TACHARJEE : Sir, I move :

51. “That at page 2, in para 4,
the words ‘so as to increase the
production of motor vehicles and
generate employment in the interest
of the general public’ be delcted.”

The questions were proposed.

MR. DEPUTY CHAIRMAN :
Mr. Jaswant Singh, would you like
tospeak? No. All right. Mr. Bhupesh
Gupta, you have spoken.

SHRI BHUPESH GUPTA : Sir,
on that I have never spoken. Sir, my
amendment provides for public trans-
port and commercial purposes. I
do not want that the small car should
be given priority whether in the
public sector or in the private sector
at this stage. The cost of that car
will be very high and, in any case,
only very affluent people now can
buy cars. When the energy problem
is there, it is necessary to shift the
emphasis to public transport. That
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is why I say I make the Bill obligatory
here, that this concern which you
are taking over should not go in for,
at the present moment at any rate,
for—Mr, Ramamurti also said it—
the production of small cars. Small
cars ? What does it mean ? Fifty
thousand rupees, How many people
can afford it ? Therefore, Sir, what
we need now is public transport and
so, more buses, mini-buses and other
such things should be manufactured
there. This is my suggestion and
that is why I want this thing to be
included. Besides, I had planned for
nationalisation of the entire auto-
mobile industry. I want modernisa-
tion, but in a proper way, for public
utility purposes, not for the sake of
the affluent classes, to provide them
with luxury cars in our country. We
need more modern buses, for public
transport and commercial vehicles.
By all means, go in for them. On
proper terms turn I would not rule
out collaboration agreements when
they are in the national interest,
But, Sir, let us not revive the theory
of small car. It is only something
which will benefit the rich people
today in the Indian conditions,
Hence my amendment,

PROF. SOURENDRA BHAT-
TACHARJEE : Sir, my amendment
is aimed at just remove the mislead-
ing statement contained in the Bill.
It won't be taking away anything
essential from the Bill, I hope the
Minister will accept it,

MR. DEPUTY CHAIRMAN:
The question is :

2, “That at page 1, in para 1,
for the words ‘engaged in the’.
the words ‘engaged in an attempt
to’ be substituted.”

3. “That at page 2 in para 3,
after the word ‘have’ the words
‘been mismanaged and the Company
is under liquidation and have’ be
inserted.”

The motions were negatived,

taking) Bill, 1980

MR, DEPUTY CHAIRMAN :
The question is :

4. “That at page 2, in para 4,
after the word ‘vehicles’ the words
‘for public transport and commercial
purpose’ be inserted,”

The motion was nogatived.

MR. DEPUTY CHAIRMAN
The question is :

51, “That at page 2, in para 4,
the words ‘so as to increase the pro-
duction of motor vehicles -and
generate empolyment in the interest
of the general public’ be deleted.”

The motion was negatived.,

Preamble

MR, DEPUTY CHAIRMAN :
The question is :

“That the Preamble stand part of
the Bill.”

The motion was adopted

The Preamble was added to the
Bill,

Long Tille

MR, DEPUTY CHAIRMAN
We take up the Title, There are
two amendments,

SHRI BHUPESH GUPTA : Sir,
I move :

1. “That at page 1, in the long
title for the words ‘which are
essential to the needs of the economy
of the country’, the words ‘but not,
smaller or big passenger cars which
are essential to the needs of the
economy of the country particularly
of public transport’ be substituted.”

PROF. SOURENDRA BHAT-
TACHARJEE : Sir, T move :

_ 50. “That at page 1, in the long
title, the words ‘with a view to
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securing the wtilisation of the avail-
able infrastructure, to modernise
the automobile industry, to effect
a more economical utilisation of
scarce fuel and to ensure higher
production of motor vehicles which
are essential to the needs of the
economy of the country and for
matters connected therewith or
incidental thereto’ be deleted.”

The questions were proposed,

SHRI BHUPESH GUPTA : Sir
I have made it a longer title,

MR. DEPUTY CHAIRMAN :
The question is

1, “That at page 1, in the long
title for the words ‘which are
essential to the needs of the economy
of the country’, the words ‘But not
smaller or big passenger cars which
are essential to the needs of the
economy of the country particu-
larly of public transport’ be sub-
stituted.”

The motion was negatived,

MR, DEPUTY CHAIRMAN :
The questions is :

50. “That at page 1, in the long
title, the words ‘with a view to
securing the utilisation of the avail-
able infrastructure. to modernise
the automobile industry, to effect a
more economical utilisation of
scarce fuel and to ensure higher
production of motor vehicles which
are essential to the needs of the
economy of the country and for
matters connected therewith or
incidental thereto’ be deleted.”

The motion was negatived,

MR, DEPUTY CHAIRMAN:
The question is :

“That the Title stand part of
the Bill,”

"The motion was adopted,

The Title was added to the Bill,

310
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SHRI CHARAN]JIT CHANANA

Sir, I beg to move :

“That the Bill be passed.”

The question was proposed,

WY War qredt med) (fa)
gawmfa &, gar & grAe ATefq
fafazs fagaw, 1980 izl &
g wa fe7 wT Tw 9% 3@y
g5 189 aF AR ¥ IS gAT AfHA
A A A TAT <t g b facrey
gq 1 7T ¥ faadr a7 garefh 048,
faaqt am@ @@t TS ST § um Fr
ff FamSTR TG99 GIFE F9T
¥ Tt wmar 1 aew & Fgm fE
T § faadt @ & T WA
gear a1 fF A #1 9 i@ garh
I G & AR wgEad & fF dmam
F ot 9 g9 §, dfF9 g wade
F FT AL E 1 QA awal qgd HET
T g a1 fF AR ST gy
§99 FOAT AW FT W FF A
AAT asEt gEn @ sefaa dar
far f& fog® a¥ ¥ zawr faa=
g 9k #g 390 am g f& wma
St & fad #x fawr § s3I0 WET &
dfed § a@gi T @R F o7 %7
W g fF M T Wi FAER
g o & SHH sa FASIRY WU
T E fF osmr g ¥ Jam iy ady
g AR F@ geR 9T St g Ady
faaar A S At & F @y g
TFTT T AR FL A qg TF TG
gxdY WX I@fAg gw &M S
fatiely T A ¢ =@ faq Fow § ¥
g ok 39 fam A gwag FE
FEAT WEd AR gEfad =@
F a0y H g AHATSE FW
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(At this stage some hon, Members
left the Chamber)

MR. DEPUTY CHAIRMAN :
Now I put the question, ({nterruptions)

SHRI R. RAMAKRISHNAN
(Tamil Nadu) : Sir, I can speak, I am
entitled to speak. What I want to
say with due respect to my friends
in the Opposition is that these are
not laughable matters, We are here
in this House to transact the business.

MR. DEPUTY CHAIRMAN :
Thank you very much,

SHRI R, RAMAKRISHNAN:
Please listen to me for one minute,
Yesterday they walked out like this,
There may be differences of opinion,
There was voting and there was
division at every stage, We should
not make a mockery of Parliamentary
practice, When you are defeated you
cannot walk out. I want to record
my protest,

MR. DEPUTY CHAIRMAN:
Al right,

The question is :
“That the Bill be passed,”

The motion was adopted,

oY AMsET qave wE : shivg
g0 A FH OF I T b 4B |
FO AR F qfead T g As | S
gxn favqg ¢ 48 39 AW FA
feeqisr W% F<¢ &0 1 THiww A
& F GSAH F, T TS a9 IH
g 1o faufan fawdw & ag #a fee-
9 HTE &I )

ot AR @ ITENERA, W
g faeg & ag AN-FTANT § )
zafan &9 FE qfewsr T

ggq wErr ¥ 9w g ..,
(Interruptions)
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A Fo Fo WA: R WA
& ¥, g faww @ 9% g .9
(Interruptions)

SHRI MANUBHAI PATEL :
Do not talk irresponsibly, The
Opposition parties are responshile,

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHER]JEE):
Sir, I had a discussion with some of
the leaders of the various opposition
groups, including Shahi ji, I am
really grateful that the Members sat
yesterday till midnight and today
also they sat till 8-30. I have no
objection, But the only one point
is that the business of tomorrow will
be pretty heavy in the sense that
there are six items of legislative
business. including supplementary
Bills. The Calling Attention is also
there. If the opposition leaders
give me assurance that all the business
will be over. T have no objection.
(Interruptions)

st AU 9Aq1E W : AW 5
garg H 40 faw  feww o
FN SRS & U AT AR 2o
@iy oo @ ¥ fao awr @&q
gL F, qg 3F TEI &1

MR. DEPUTY CHAIRMAN :
Mr. Shahi, may I submit, (Interrup-
tions). No, no, Mr, Shahi, please
take your seat. Please hear me. 1
have some experience of the House,
Let me also tell you. I know what
you are saying, Mr, Bhupesh Gupta
is not here, Mr., Ramamurti is not
here. Your Members, those of the
Janata Party and others, you cannot
contro]. Let me tell, Mr, Patel.
(Interruptionsy No, I have seen you,
(Interruptions) When Mr, Jha stands
up, you will say, “All right, let him
speak,”  Tomorrow the Calling
Attention is there, It is bound to
go upto 1’00 P.M. You cannot
stop. There is also Half-an-Hour
Discussion, It has been admitted,
(Interruptions)
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St qrizay SWE AEY W FeT
F HQAT FATT TG AT | ZI9G &
Fraea e q9¢ Ag) & ) ;Y FqEr
(Interruptions)
PET oy gomamfa o & feslz adf v
AT § 1AW A w5 6 fawaEw
qE FT &7 | FEH UK FTA JEqAT
& wga @r W §..,

(Interruptions)

*ft AETEaT 9EE WY . TER W
feepom g IF L\ F W2 ® @
gw g oot fyaw @y facw
g ag & wEw

st gegvmfa . A ¥ 0
fav #1 SrEETFH FF@ AT A
qT gcH ARl gl |

ST L DAL Ol i
T & & wmifsow 7 @ §9 faw
q & FH .. . (Interruptions)

oY guawic @ § Jg =qEan |

Y FUTEIT A& WEY : AT AR
Y T AT TIAST AGl g A1 AW

A AEEE FW 8. ..
(Interruptions)

= geEwEla < I A e g,
FUT FH, WY a5 AT |

St qEsET @ Mg F g @y
g1

MR. DEPUTY CHAIRMAN :
§ g #emr W@ § & s
are fa @ieq A ug @am & 6 faw
et o9 @9 § | § a8 Fg g
F FAME 9L FFT HSAA N § |

taking) Bill, 1980

(Interruptions) Please let me tell you.
The Calling Attention is already
admitted and even if one Member
stands up, you cannot stop it. This
is the procedure. 1 tell you. And
there is a Half-an-Hour discussion
already admitted. You know how
much time a Half-an-Hour discussion
takes. It takes at least one hour.
So that was the information that 1
wanted to convey. The way the
House has been going on, you
know Calling Attention takes two
hours and a Half-an-Hour discussion
takes one hour, (Jnterruptions) 1 cannot
do it, That has been admitted,
(Interruptions). Eevn if one Member
stands up, you cannot stop it,

St AT g@E @ g 99
TN TG AL G T T A A
w g s afem famw o
feoiior o% w9 @ JAF F@r AT
g

ot gaAwlE g7 FE awiy
a8 TV gEer ¥ OW@T oAr) oW
T A Ja g

SHRI U,R. KRISHNAN : You
can extend the Session by one day,

sl AUEAT A WE ¢ AT THA-
FTO G AN FI & 1 7 faoqg a&r g
IEET T ATHTA & T SATASRIEY
FE & AE & W AW A a7 fFar
g f& afen famig o fegurs
TH F |

Wt ggawwfa : fw ¥ WA
FYE wafa Ty

SHRI PRANAB MUKHER]JEE:
Sir, it is for Opposition parties, If
they want to complete all the business
tomorrow, I have no objection, But
only one point I want to make clear
and that is, that all the business is
to be over by tomorrow, We are not
in a position to extend the session,
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Therefore, all the pending Govern-
ment business will have to be over
by tomorrow.

SHRI MANUBHAI PATEL
He need not extend the session, It
will be over by tomorrow, And let
me tell Mr, Jain that we are not
speaking as individual Members,
We speak as the Whips of our parties
and on behalf of our parties, All
the Opposition parties have agreed
that we will co-operate in finishing
the business tomorrow. That is why
we are requesting, And when the
Leader of the House has already
agreed, you should not object to it,

GMGIPND—M~—14g5 R. S.—17-3-81—570

Re. Maruti (Acquisition [RAJYA SABHA] and Transfer of Under-

taking) Bill, 1980

SHRI SITA RAM KESRI :
My only request is, all of you, please
proceed to Room No. 70 for your
dinner.,

ot gqeAwlE v ¥9 w1 g
qgA OFFATT | FI WIA W FRAE
F 11 % 9% & fag wafis 5
i

The House then adjourned
at thirty-two minutes past
eight of the clock till eleven

of the clock on Wednesday,
the 24th December, 1980.
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